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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 525/2022

IN THE MATTER OF:

Laxmi Applicant
Versus
Ministry Of Environment Forests &
Climate Change & Ors. ... Respondents
INDE X
SI. No. Particulars Pg. No.
1. Compliance/Status Report on behalf of SDM, Saket, 1-2
Govt of NCT Delhi (Respondent No 2)
2. Annexure- A & Al: Copy of the Chain of ownership 3.5
right of Khasra No. 725
3. Annexure- B & B1: Copy of the Chain of ownership 6.7
right of Khasra No. 729
4, Annexure- C & C1: Copy of the Chain of ownership 812
right of Khasra No. 730
5. Annexure- D & D1: Copy of the Chain of ownership 13-14
right of Khasra No. 848
6. Annexure- E & E1: Copy of the Chain of ownership 15-17
right of Khasra No. 954
7. Annexure- F & F1: Copy of the Chain of ownership 18-29
right of Khasra No. 961
8. Annexure- G & G1: Copy of the Chain of ownership 93.98
right of Khasra No. 963
0. Annexure- H & H1: Copy of the Chain of ownership 99-31
right of Khasra No. 969
10. | Annexure- | (Colly): Copies of the notices served to 39.39
the respondent No. 8 to 12 through Halga Patwari
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11. Document- 1 (Colly): Copies of the khatoni/ revenue
record of Khasra Nos. 725, 729, 730, 848, 961, 963,969 | 40-72

& 954
12. Document- 2 (Colly): Copies of the Sale Deeds 73-267
FILED BY:
Q
NEW DELHI JYOTI MEI\%S‘IRATTA
DATED: 02.06.2025 Advocate for the GNCT of Delhi

H-34, Jangpura Extension
(Lower Ground Floor)
Near INOX EROS Cinema,
New Delhi-110014

Ph: 9811136141
jmalawoffices@gmail.com
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ORIGINAL APPLICATION NO 525 OF 2022

IN THE MATTER OF:

LAXMI ... APPLICANT

VERSUS

M. O:E.F. & Ors. ... RESPONDENTS

wpere MALA -y

BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI

COMPLIANCE/ STATUS REPORT IN TERMS OF ORDER DATED

26.03.2025, same has been reproduced as under:

“7. Respondent No.2- SDM, Saket is directed to file his
report on the basis of the revenue record as to ownership
and/or possession of Respondents No. 8 to 12 with all
relevant particulars regarding execution of transfer deeds
and sanctioning of mutations in their favour. The report be
filed by Respondent No.2- SDM, Saket at least one week
before the next date of hearing fixed.

9. Notices are ordered to be served on Respondents No.
8 to 12 through the District Magistrate (South), Delhi and
for this purpose notices issued to the Respondents No. 8 to
12 may be sent to the District Magistrate (South), Delhi by
E-mail for getting service of the same effected on them and

sending his report in this regard.”

26.03.2025 ON BEHALF_OF RESPONDENT NO. 2/ SDM
(SAKET)

MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal issued the direction vide order dated

2. That, in respect to para 7, it is submitted that the relevant

revenue record alongwith the documents regarding execution of
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transfer deeds obtained from S
record is as follows:

éhiﬁights/ Mutations/ |

ub-Registrar office, District

South and copies of mutation
Chain of Owner
Sale Deeds

"Sr. No. | Khasra No.

~——155c | Annexure as A & Al

1 725

2 729 Annexure as B & Bl
| 3 730 Annexure as C & C1
72— lsd8 |AnnexureasD &D1
5 954 | “Annexure as E & E1

{ DR
6 961 Annexure as F & F1

Annexure as G & G1

7 963
’? 969 Annexure as H & H1
3. That, it is submitted that notice to the respondent No. 8 to
port is

12 has been duly served through Halga Patwari and re

annexed as Annexure-'T".

PRAYER:

a. That, in keeping view of the above facts and circumstances the
undersigned tendered unconditional apology for the delay
caused in the present matter. It is also prayed before this
Hon'ble Tribunal that the compliance report may be taken on
record.

b. Undersigned assures prompt and timely compliance of the order

of this Hon’ble Tribunal in future.

SDM (Saket)



2558 ANNEXURE- A
Before the Hon'ble NGT COURT
| S.NO. | KHASRA No. 725 (19-11)
1 Khatoni year | First owner Bhumidari right
according to tranfer via
record gift /tranfer/
mutation etc
| 2 | 1964-65 | Gram Shabha no change
F 3 l 1968-69 Gram Shabha no change
TR gAfH UeTS
@ §19d ¥ diel
| ST EEd Bl
4 1970-71 Gram Shabha no change
R gAfB TgTS
(@ §19d 9 die!
Ol Hehel g
S 1974-75 Gram Shabha no change
R gAfe= TETS
(& 919d ¥ diat
S Wil 5
|



ANNEXURE- A
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(§ 1984-85 Gram Shabha no change Annexure 1
TR A URTg
@ §1ed ¥ et
TSN B
T Vide gazette | Gram Shabha Forest Annexure 1 page 3
no. 12 dated (19-11) Department, Govt
04-06-1996 of Delhi
and vide
order- : +
tehsildar
(HK) dated

23.02.2004
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Khasra No. 725 (19-11)

As per 1964-65 Khatoni
Gram Shabha

l

Gram Shabha ﬂ'\"ﬂ'ﬂlﬁ;ﬁ' EHE]
(@ Wﬁ?ﬁ%& ST gl %}I As per Khatoni 1968-69

l

Gram Shabha TR T:lﬁ')_"f Ogls
@WW‘Q Eﬁ%"l ST el %} | As per Khatoni 1970-71

l

Gram Shabha TR WUETS
(@ 190 9 drgl & Hebal 8) | As per Khatoni 1974-75

(19-11¥ Gram Shabha TR qH{E T8TS

(T STad 9 dls! off Gl §) | As per Khatoni 1984-85

l

(19-11) Forest Department
(Annexure 1)




l Before the Hon'ble NGT COURT]
\ S.NO. \ KHASRA No. 729 (04-04
1 Khatoni | First owner according | bhumidari righﬁ‘l
year to record tranfer via ‘
gift/tranfer/ |
mutation etc. |
l 2 1964-65 Gram Shabha no change |
3 1968-69 |Gram Shabha TR HHidbH no change W
UBTS (T d19d 9 drel S J
e g |
. 4 1970-71 |Gram Shabha TR no change
UBTS (WM d9d ¥ dist o
&l gl \ |
5 1974-75 |Gram Shabha TR HH{% no change | |
UETS (T S19d J dit S | |
et 2| | |
6 1984-85 | Gram Shabha TR HidbA | [Annexure 1
Uels (MM dldd q ?ﬁ?ﬂ' ofl I page 3
el 2| I ;
8 Gram Shabha (4-04) Forest (4-04) as per STF |

Report dated
2012
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Khasra No. 729 (4-04)

As per 1964-65 Khatoni
Gram Shabha

l

Gram Shabha TR Tafes UgTs
(W S1ea ° drSt ST THel 8)| As per Khatoni 1968-69

l

Gram Shabha TR HH{H+ T8TS
@WW@%WW%} | As per Khatoni 1970-71

l

Gram Shabha T A UgTS
(@ d19d I dre! o Tl ) | As per Khatoni 1974-75

_ |

(4-04) Gram Shabha TR JUf UgTS
(AT FTad F AS! O hel! 8) | As per Khatoni 1984-85

l

(4-04) Forest department as per STF report 2012
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Wm,- C.
| Before the Hon'ble NGT COURT
S.NO. KHASRA No. 730 (5-19)
1 Khatoni First owner bhumidari
year according to | right tranfer
record via
gift/tranfer/
mutation etc.
2 1964-65 Gram Shabha
_ no change
3 1968-69 Gram Shabha
N gHIGT G515
(%7 JIad G no change
FIST o7 Bl 81
4 1970-71 Gram Shabha
IR GHST UgTs
(3T FIaT no change

ﬁ?@?aﬂ?a:—rﬁ?/

sl ACE Scanoa

o
(4
ol
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1974-75 | Gram Shabha
| IR gofa gerg
(&7 q9d & no change
a1t o7 g 8/
vide gazette | Gram Shabha Forest Annexure |
1"}0. 12 (0-2) Department,
dated 04-06- Govt of Delhi
1996 and
victe order
tehsildar
(HK) dated n

23.02.2004

 Teja (5-17)

S/o Tofa etc.

Khotoni 84-85
order dated
31.10.85 04 no.
1199 by order
SDM/RA

Annexure 11
or. No: 7

min (1-17) Teja

Mam Kaur

Khotoni 84-85
mution no. 1291
dated 31.07.1986

Annexure 11
Sr. no. 21

m ACE Scant®
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2365 | 1
min (1-17) Rajesh Sahgal | Khotorli 84-85 | Annexure II
Mam Kaur mution ho. 1478 Sr. no. 35
dated 30.09.1987

min (01-17) B D sharma |mutation| No. 2252 copy at
Rajesh Sahgal vide order NT annexure 111
dated 12;.10.1995

min (1-17) BD | M/s Khohli |mutation No. 2600-| copy at
Sharam Pvt Lmt. 2603 vide order annexure IV

ACO(HK) dated

__ 08.09.1997

" RGSB state | mutation No. 3000 copy at
pvt limited | vide order NT(HK) | annexure V
dated 25.05.2011

min(1-17) m/s
Khohli Pvt Lmt.

! \

min (4-00) jaggo 04 1283 dated Annexure II
teja etc. 31/07/1986 page 2 Sr.
: no. 16
| | 1
15 min (04- Rekha Anand 04 1354 dated Annexure II
\ \ \OO]Bhup Singh 17/10/1986 page 4
| l
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16 min (4-00) parmod mutation No. 2158 copy at
Rekha anand Kapoor vide order NT annexure VI
dated 06.04.1995
17 min (4-00) mutation No. 2649 copy at

parmod kapoor

vide order
ACO(HK) dated
31.07,.1998

annexure VII

48 ACE Scanmer

Scanner
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Khasra No. 730 (5-19)

As per 1964-65 Khatoni
Gram Shabha

|

Gmm Shabha X HHI%-1 Yelo
(@ 9790 T 312 & GFat 2)| As per Khatoni 1968-69

Gram Shabha R JAI$ TETS
EEIE W?H‘?{ Al % | As per Khatoni 1970-71

I

Gram Shabha 7 HiEd t{ﬂ'i}lq ggls
(M@ drgd SIETREIESE Tl

jI As per Khatoni 1974-75

Gram Shabha \i el TETS
(@1 ardd & ar3t a1 HHA €)1 As per Khatoni 1984-85
(0- 02}Gram Shabha R 1 GIEE B B o (5-17) Teja
(@ @ 9 T o &)1 As (Annexure Il)
per Khatoni 1984-85
(1-17)Mam Kaur (L“-UO] iag?I
(0-02) Forest department (Annexure I1) nnexure 1)
{(Annexure ) l l

(1-17) Rajesh Sahgal
(Annexure I)

l

(1-17) B D Sharma
wmtimes( A R R EXUFE I}

(4-00) Bhup Singh

!

(4-00) Rekha Anand
(Annexure |1}

1 o i

(1-17) M/s Khohali Pvt Ltd
(Annexure IV)

|

(1-17) RGSB Estate Pyt Ltd,
(Annexure V)

.(4:00) Parmod Kapoor .

(Annexure V1)

l

(4-00) Parmod Kapoor
(Annexure V)

1]

(4-00) Gurbakhas Raj
(Annexure VII)

PDF

ACE Scanner
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Anonowze - )
Before the Hon'ble NGT COURT
S.NO. KHASRA No. 848 (6-11)
1 Khatoni year | First owner according | bhumidari
to record right tranfer
via
gift/tranfer/
mutation etc.
2 1964-65 Gram Shabha no change
3 1968-69 Gram Shabha W no change
) 7613 (G17 FIad & dig] o
B &
4 1970-71 Gram Shabha N no change
IE1S (GI7 araaé o st ar
/
D 1974-75 Gram Shabha ¥ no change
gels (@77 ayaaé g 7St o7
/
6 vide gazette no. Gram Shabha (6-11) Forest copy at
12 dated 04-06- Department, annexure |

1996 and vide
order tehsildar
(HK) dated
23.02.2004

Gout of Delhi

# ACE Scandsx

T
(]
o
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Khasra No. 848 (6-11)

As per 1964-65 Khatoni
Gram Shabha

Gram shabha 11X HHIe-1 YelS
(@ 9T ¥ drgt W1 Gel )| As per Khatoni 1968-69

l

Gram Shabha 1Y AT UBTS
(@ grad T drgt o el %} | As per Khatoni 1970-71

l

Gram Shabha TR T UgTS
(@ Srad § dlet o Gael! §) | As per Khatoni 1974-75

l

(6-11) Gram Shabha TR JHfth UgTS
(@ S19d ¥ drel o Gobal €)1 As per Khatoni 1984-85

l

(6-11) Forest Department Govt of Delhi
(Annexure-1)

ACE Scannqg

PDF
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o
e
e
m
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Aovnguone- E

Before the Hon'ble NGT COURT

S.NO. KHASRA No. 954 (16-16)
'1 Khatoni First owner bhumidari
' year according to |right tranfer
record via
gift/tranfer/
mutation
etc.
2! 1964-65 Gram Shabha no change
3¢ | 1968-69 | Gram Shabha IR
| EW; /5 qg%g;? no change
\ ol B/
4 1970-71 Gram Shabha TR
3 W; [ ?;%E;? no change
aFd B/
V 5 1974-75 | Gram Shabha ¥
5’?3;?%? no change
Tbdl Bl

-+ ACE Scanx

o
ol




v 2371 ~ —
I _________,__—-——"'
6 Trilok Nath vide RA copy at
/ (8-08) order dated annexure
/ 30.07.1980
/ 04 666

Trilok Nath(0-17) Sarkar vide 04 2867 copy at

( \ daulatmadar dated annexure X
30.01.1987

T Trilok Nath(7-11) | Harkrishan Mutation No. copy at

Uttam 816 annexure X
Tehsildar '
Mehrauli

8 min(7-11) Mutation No. copy at
K Harkrishan Uttam 2867 NT HK annexure X

9 | vide gazette | Gram Shabha (8- Forest copy at
no. 12 dated 08) Department, Annexure I

04-06-1996 Govt of Delhi
and vide
order
tehsildar
(HK) dated

23.02.2004

s ACE Scan®

T8
(]
G
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Khasra No. 954 (16-16)

As per 1964-65 Khatoni
Gram Shabha

—_ e ———

|

Gram Shabha TR THle Y EE{E]
(@ dred | 'cﬂ‘épf S THAl 21 As per Khatoni 1968- -69

|

Gram Shabha R EHW
el 8)

{Waﬁﬁﬁ drst | As per Khatoni 1970-71

-

Gram Shabha 7% HAfe TETS
(@ &rad ¥ dre ol T@et 8)1 As per Khatoni 1974-75

|

{8-08) Gram Shabha

3 A o wadl 0| As

R gHfe] TETS

(8-08) Trilok Nath
{Annexure-Vill)

('@Hmﬁ
per Khatoni 1984-85

|

I

(8-08) Forest Department
{Annexure I)

(0-17) Sarkar
Daulatmadar
(Annexure-X)

|

(7-11) Harkrishan
(Annexure-X)

|

(7-11) RDG Estate Pvt Ltd
{Annexure-X)

s'l?nf, ACE Scanner
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# ACE Scan®®
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Before the Hon'ble NGT COURT

T8
(]
G

KHASRA No. 961 (15-07)

Khatoni year

bhumidari

First owner
according to |right tranfer
record via
gift/tranfer/
mutation
etc.
1964-65 Gram Shabha no change
1968-69 Gram Shabha | ho change
W gHieT UeTS
(GTT FTad G dls?
o G& ! &/
1970-71 Gram Shabha no change
¥ gHT U6TS
(@17 9T & sl
o7 bl &
1974-75 Gram Shabha no change
¥ gHiaT Uers
(@7 F1FT & dlgl

o7 gl &/
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Trilok Nath |vide RA order copy at
(7-14) dated annexure VIII
30.07.1980
| 04 No. 666
Trilok Nath (4- Devni vide mutation copy at
10) No. 818 order | annexure XI
| by Tehsildar page 1
Mehrauli
dated
27/08/1982
Renu K As per copy at
| Uttam (4-10) Khasra annexure VIII
Girdawari of
year 1984-85

min Trilok Nath

-.: Geeta Uttam
(3-04) |

vide mutation
No. 817 order
by Tehsildar
Mahroli
dated
27/08/1982

copy at
annexure XI
page 2

T8
(]
G

d ACE Scant®

=
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g
?
L
2
10 min (3-04) Renu K vide order by copy at —
Geeta Uttam Uttam Tehsildar annexure XII a
Mahroli O4
1531 dated
24/02/1989 |
11 min(5-13)Renu 'M 's Ashon | mutation No. copy at
K Uttam Estate pvt Imt| 2865 vide annexure XIII
| | order by NT
| (HK) dated ’
L | 01.05.2007
12 min(2-01)Renu | M/s RGSB | mutation No. copy at
K Uttam | Estate Pvt | 2866 vide annexure XIII
Lmt | order by NT
| (HK) dated
01.05.2007
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13

vide gazette
no. 12 dated
04-06-1996
and vide
order

tehsildar
(HK) dated
23.02.2004

Gram $habha Forest

(7

3)

Department,
Govt of Delhi

copy at
Annexure |

N
n ACE Scanmer
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Khasra No. 961 (15-07) Annexure F-1

s - B et S - - ———
As per 1964-65 Khatoni
Gram Shabha

!

Gram Shabha T Q0 UeTS
(@ S19d 9 drel o Fehe 8)| As per Khatoni 1968-69

B |

Gram Shabha TR GAfH UETS
(@ drdd @?ﬁﬁﬁ]’ﬂﬁ%}l As per Khatoni 1970-71

I

Gram Shabha ﬂ?gﬂﬁﬂm
(@ STed T dIS S Gabell )| As per Khatoni 1974-75

| I

(7-13) Gram Shabha TR BT (7-14) Trilok Nath
(@ 919 | ISt o Yt ) | As (Annexure-VIil)
per Khatoni 1984-85 T T
(4-10) Devni (3-04) Geeta Uttam
(7-13) Forest Department (Rarere i) (Annexure-Xi)
(Annexure |
) 1 T
(4-10) Renu K Uttam (3-04) Renu K Uttam
. (Annexure-XViIi) (Annexure-X1)
! 1
(5-13) Ashon Pvt Ltd
(Annexure-Xill) (2-01) RGSB Estate Pyt Ltd
(Annexure-XiI1)

& ACE Scanner

S

e
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Before the Hon'ble NGT COURT
-NO. KHASRA No. 963 (12-16)

1 | Khatoni First owner bhumidari

year according to right
record tranfer via

gift/tranfer /
‘mutation
etc.

2 1964-65 | Gram Shabha no change

3 1968-69 | Gram Shabha no change

7 gHIFT UEIS
(%77 T &
ISt o w6/

4 1970-71 | Gram Shabha no change
7 gHlBT 78IS
(&7 T G
57 o gBe 51

S 1974-75 | Gram Shabha no change
7R GHI UETS
(&1 FTad G
Tt o gEd &/




Jauuess 3ov |

dauuesg

4dd 2379

=T
vide mutation

copy at T

1984-85 | Gram Shabha | Prem Chand
R 35777‘3_'7 gels (04-00) No. 713 order by | annexure X1V
(&7 F1§d SDM/ RA dated
a?s’i‘ﬁwas?ﬁ?x 17/01/1981
Prem Chand Ajay vide mutation copy at
(04-00) Chandra No. 1306 order annexure XV |
and Sanjay by Tehsildar |
\ Chandra Mehrauli dated :.
29/09/ 1987 !
| Ajay Chandra | ~ Radha vide mutation copy at '
| and Sanjay Sawami No. 1460 order annexure XV
| Chandra (4-00)| Sastang by Tehsildar
!! Vayas | Mehrauli dated
l 26/09/ 1988
Radha Hansh mutation No. copyv at sale deed
| Sawami Foundation | 3299 vide order annexure xXVI : . 2304
|| satsang vayas tehsildar dated | L(ﬂ.:—_d
| (4-00) 24-08-2015 | 01.05.2015
| - 1
\ Trilok Nath | vide RA order copy at |
(6-08) dated annexure VIl |
L 30.07.1980 O4 ’|
i N i 7 ST pilice No. bbb 1

24
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J
1 min (2-00) Renu K vide order by copy at
Geeta Uttam Uttam Tehsildar annexure XII
Mahroli O4
1831,1532,
1533 dated
24/02/1989
12 min (2-00) M/ s Ashon mutation No. copy at
Renu K Uttam | Estate put Imt | 2865 vide order | annexure XIII
by NT (HK)
dated
: 01.05.2007
13 min (4-08) i
\ \ \ Reshama \
Uttam
14 min (4-08) A plus mutation No. copy at
Reshama Uttam | estate put Ltd | 2859 vide order | annexure XVII
by NT (HK)
dated
20.12.2006
15 A plus estate | DND Infara | Sale Deed Reg. Annexure-2
put Ltd private No. 1885/ 1
_ undevided limited dated
14/03/2022
16 A plus estate Balaji Sale Deed Reg. Annexure-3
put Ltd metropoli pvt | No. 7282 dated

undevided Itd 26/05/2022

25
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17 A plus estate Balaji Sale Deed Reg. Annexure-4
put Ltd metropoli put | No. 7286 dated
undevided Itd 26/05/2022
18 A plus estate Ms. Vibha Sale Deed Reg. Annexure-5
put Ltd Kumari No. 7053 dated
undevided and 22/07/2022
Balaji metropoli
put ltd
19 A plus estate Sh. Umesh | Sale Deed Reg. Annexure-6
put Ltd ~ Rai No. 8280 dated
undevided and 08/09/2022
Balaji metropoli
put ltd
20 A plus estate | Smt. Suman | Sale Deed Reg. Annexure-7
put Ltd Jangid No. 9743 dated
undevided 01/11/2022
share
21 A plus estate Pradeep Sale Deed Reg. Annexure-11
put Ltd Kumar No. 5300 dated
undevided 02/06/2022
share
29 Pradeep Dharma Sale Deed Reg. Annexure-8
Kumar (0-2) No. 9967 dated
17/11/2023

26
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23 Pradeep Sh. Brijpal Sale Deed Reg. Annexure-9
Kumar (0-2-4) Singh No. 9968 dated
17/11/2023
24 Pradeep Dinesh Sale Deed Reg. Annexure-10
Kumar (0-1-8) Kumar No. 9969 dated
Sharma 17/11/2023
25 \ Gram Shabha min Forest as per STF
(2-08) land report 2012
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Khasra No. 963 (12-16)

ACE Scann@g

As per 1964-65 Khatoni
Gram Shabha

|

Gram Shabha T rf Ugre
(% & A 1t o Wl €)1 As per Khatoni 1968-69

1

5

L
(]
o

Scanner

byt

Gram Shabha 71 JA[H1 UgTg
(T e | ST O Hael €) | As per Khatoni 197071

!

Gram Shabha T 7AfA dBIg
(T S 4 T3 o1 el )1 as per khatoni 1974-75

1 | 1

{2-08) Gram Shabha TY THfE UgIS
(T =Ed & TS o Gl 8| As per
Khatoni 1984-85 «

(6-08) Trilok Nath
(Annexure-Vil)

(4-00) Prem Chand
(Annexure-XIV)

I s : l
4-00) Aj
( ) jay Chandra and (02-00) Geeta
Sanjay Chandra t
. Annexure XV Pzl -
(2-08) Gram Sabha ( _:_E ) (Annexure XII) Reshama
As per STF Report 2012 5. Uttam
(4-00) Radha Sawami (02-00) Renu
l Satsang Vayas K Uttam T
(Annexure XV) (Annexure XII)
3 |
2-08) Forest Depart t OB AH
( ) partmen (02-00) Ashone ( £ }t t =
(4-00) Hansh Foundation Estate Pvt Ltd A i
{Annexure XVI) Uttam (Annexure
X
(Annexure XIII) -
; 4
(4-08) Reshma
Uttam XIII

I | ! |

!

DND infara
private limited
(Annexure-2)

Balaji metropoli
pvt Itd
{Annexure-3 & 4)

Vibha Kumari
(Annexure-5)

Umesh Rai

(Annexure-6)

Suman Jangid
{Annexure-7)

|

Pradeep Kumar
(Annexure-11)

¥ v L
Dharma Sh. Brijpal Singh Dinesh Kumar Sharma
(Annexure-8) (Annexure-9) (Annexure-10)
5T =™ e
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Before the Hon'ble NGT COURT
S.No. KHASRA No. 969 (2-11)
First owner bhumidari
Khatoni according to right tranfer
1 o record via
gift/tranfer/
mutation etc.
9 1964-65 Gram Shabha no change
Gram Shabha ¥ no change
HH[3 Y13 (@I
3 19-68~69 el 6‘?3?_ - —
&l 8/
Gram Shabha ¥ no change
HIG UETS (I
4 1970-71 e Fﬁ?ﬂ i
gFHdl &/
Gram Shabha TR no change
HHlT UETS (ST
5 1974-75 T # 5’?3? o7
T 8/
Gram Shabha ¥ | Prem Chand | vide mutation No. | copy at annexure
gl U6TS (&7 (1-00) 713 order by XIV
6 | 1984-85 | " grgg @ dist o SDM/RA dated
gl 61 17/01/1981
Prem Chand Ajay Chandra | vide mutation No. | copy at annexure
(1-00) and Sanjay 1306 order by XV
7 Chandra Thesildar Mehrauli
dated 29/09/ 1987
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Ajay Chandra Radha Sawami | vide mutation No. | COopy at annexure
and Sanjay Sastang Vayas | 1459, 1460 order XV
Chandra by Tehsildar
Mehrauli dated
26/09/1988
Radha Sawami Hansh mutation 3299 copy at annexure sale deed no.
satsang vayas (1- Foundation vide order XVI1 2304 dated
00\ tehsildar saket 01.05 2015
dated 24-08-2015 I
vide gazetle no. Gram Shabha Forest Annexure |
12 dated 04-06- (1-11) Department, Govt - 5
1996 and vide of Delhi
order tehsildar
(HK) dated

23.02.2004
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Khasra No. 969 (2-11)

Annexure H-1

As per 1964-65 Khatoni
Gram Shabha

—

!

Gram ShabhaﬁTHﬂWt@E
CEIRECIER] ‘é’l?ﬁs"rw gHal %]1 As per Khatoni 1968-69

l

Gram Shabhaﬁ?ﬂﬂﬁﬂﬂﬁg
(@ dTad | A1 o ¥l 8) | As per Khatoni 1970-71

l

Gram Shabha 11X Hﬂlﬁ'ﬁﬂ?_ﬂ@'
(W Erad T ISt o Gabdl 8)| As per Khatoni 1974-75

l

|

(1-11) Gram Shabha TR & T8TS
(@HW%@@WW%)I As per

(1-00) Prem Chand
(Annexure XIV)

Khatoni 1984-85

|

l

(1-11) Forest Department

(1-00Ajay Chandra
(Annexure XV)

(Annexure 1)

|

(1-00) Radha Sawami
(Annexure XV)

l

(1-00) Hansh
Foundation
(Annexure XVI)

& ACE Scanner
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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET),
M.B. ROAD, SAKET, NEW DELHI-110068

32

F.No.F.1/(10)/ SDM/ Saket/NGT/NT/2025/ 3 (1§ 5 Date: O b 5 [0

Notice

Whereas, Original Application No. 525/2022 was listed before the Hon’ble
Tribunal on 26.03.2025, when the Tribunal inter-alia passed the following order
(reproduced relevant extracts only):- .

"8. The Registry is directed to amend memo of party to incorporate the
particulars regarding addresses of respondents no. 8 to 12 mentioned by SDM,
Saket in the annexure attached with the compliance report and issue notices 1o
Respondents No. 8 to 12 at the said addresses.

9. Notices are ordered to be served on Respondents No. 8 to 12 through the
District Magistrate (South), Delhi and for this purpose notices issued to the
Respondents No. 8 to 12 may be sent to the District Magistrate (South), Delhi by E-
mail for getting service of the same effected on them and sending his report in this

regard.

10. Pursuant to service of notices, responses/ replies by Respondents no. 8 to
12 may be filed at least one week before the next date of hearing fixed.

13. List on 23.05.2025 for further consideration.”
Therefore, as directed by the Hon'ble National Green Tribunal at para 9, this
notice has been issued to the respondent for the compliance of the direction of

Hon’ble National Green Tribunal.

This issues with the prior approval of District Magistrate (South).

(ANITA YADAV)
Sub Divisional Magistrate (Saket)

Encl:- As above.

To
M/s RGBS Estate Pvt. Ltd.
Sh. R.D. Gupta, Director
294/1, Vishwa Karma Colony, New Delhi-110044.
(Respondent No. 10)

(Serve thri})agh Halga Patwari with ink dated acknowledgement and¢

e 679737

=
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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET),
M.B. ROAD, SAKET, NEW DELHI-110068

331

F-No.F.1/(10)/SDM/ Saket/NGT/NT/2025/ R Ug € Date: £9/05/dod 5

Notice

Whereas, Original Application No. 525/2022 was listed before the Hon’ble
Tribunal on 26.03.2025,

when the Tribunal inter-alia passed the following order
(reproduced relevant extracts only):-

'8. The Registry is directed to amend memo of party to incorporate the
particulars regarding addresses of respondents no. 8 to 12 mentioned by SDM,
Saket in the

annexure attached with the compliance report and issue notices to
Respondents No. 8 to 12 at the said addresses.

9. Notices are ordered to be served on Respondents No. 8 to 12
Distri

ct Magistrate (South), Delhi and for this purpose notices issued to the
Respondents No. 8 to 12 may be sent to the District Magistrate (South),
mail for getting service

Delhi by E-
of the same effected on them and sending his report in this
regard.

through the

10. Pursuant to service of notices, responses/ replies by Respondents no. 8 to
12 may be filed at least one week before the next date of hearing fixed.

13. List on 23.05.2025 for Jurther consideration."

Therefore, as directed by the Hon’ble National Green Tribunal at para 9, this
notice has been issued to the res

pondent for the compliance of the direction of
Hon’ble National Green Tribunal.

This issues with the prior approval of District Magistrate (South).
Encl:- As above.

To

M/s Ashon Estates Pvt, Lid.

294 /1, Vishwa Karma Colony, New Delhi-110044.
(Respondent No. 11)

(Serve through Halga Patwari with ink dated acknowledgement and chaspa notice)

g o

@ ¥ 9gH € 7377
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. GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET),
M.B. ROAD, SAKET, NEW DELHI-110068

Date:57/05[_2c}j_§

F.No.F.1/(10)/SDM/ Saket/NGT/NT/2025/ 3&(5’2

Notice

Whereas, Original Application No. 525/2022 was listed before the Hon'ble

Tribunal on 26.03.2025, when the Tribunal inter-alia passed the following order
(reproduced relevant extracts only):-

"8. The Registry is directed to amend memo of party to incorporate the
particulars regarding addresses of respondents no. 8 to 12 mentioned by SDM,

Saket in the annexure attached with the compliance report and issue notices to
Respondents No. 8 to 12 al the said addresses.

9. Notices are ordered to be served on Respondents No. 8 to 12 through the
District Magistrate (South), Delhi and for this purpose notices issued to the

Respondents No. 8 to 12 may be sent to the District Magistrate (South), Delhi by E-
mail for getting service of the same effected on them and sending his report in this
regard. .

10. Pursuant to service of notices, responses/replies by Respondém’-s no. 8 tc
12 may be filed at least one week before the next date of hearing fixed.

13. List on 23.05.2025 for further consideration.”

Therefore, as directed by the Hon'ble National Green Tribunal at para 9, this

notice has been issued to (he respondent for the compliance of the direction of
Hon’ble National Green Tribunal.

This issues with the prior approval of District Magistrate {Smith].

Encl:- As above.

{ANITA YADAV)

e

Sub Divisionai
To
M/s RGD Estates Pvt. Ltd.

294/1, Vishwa Karma Colony, New Delhi-110044,
(Respondent No. 12)

(Serve through Halga Patwari with ink dated acknowledgement and chaspa notice)

4_37/97
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET),
M.B. ROAD, SAKET, NEW DELHI-110068
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35

F.NO,F.1/(10}/SDM/SakcthGT/NT[QOES/3(,433 Date: 09 o _§/9-9 5~

Notice

Whereas, Original Application No. 525/2022 was listed before the Hon'ble
Tribunal on 26.03.2025 (copy of order & application are enclosed), when the
Tribunal inter-alia passed the following order (reproduced relevant extracts only):-

"8. The Registry is directed to amend memo of party to incorporate the
particulars regarding addresses of respondents no. 8 to 12 mentioned by SDM,

Saket in the annexure attached with the compliance report and issue notices to
Respondents No. 8 to 12 at the said addresses.

9. Notices are ordered to be served on Respondents No. 8 to 12 through the
District Magistrate (South), Delhi and for this purpose notices issued to the
Respondents No. 8 to 12 may be sent to the District Magistrate (South), Delhi by E-

mail for getting service of the same effected on them and sending his report in this
regard.

10. Pursuant to service of notices, responses/replies by Respondents no. 8 to
12 may be filed at least one week before the next date of hearing fixed.

13. List on 23.05.2025 for further consideration.”

Therefore, as directed by the Hon’ble National Green Tribunal at para 9, this

notice has been issued to the respondent for the compliance of the direction of
Hon’ble National Green Tribunal.

This issues with the prior approval of District Magistrate (South).

Encl;- As above,

Sub Divisional
To
Hans Foundation,

E-4, Village Asola, New Delhi-110074
(Respondent No. 8)

(Serve through Halqa Patwari with ink dated acknowledgement and chaspa notice)

r;‘;cu&/em&vq Q%%L\
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET),
M.B. ROAD, SAKET, NEW DELHI-110068

Notice

Whereas, Original Application No. 525/2022 was listed before the Hon’ble

Tribunal on 26.03.2025, when the Tribunal inter-alia passed the following order
(reproduced relevant extracts only):-

"8. The Registry is directed to amend memo of party to incorporate the
particulars regarding addresses of respondents no. 8 to 12 mentioned by SDM,

Saket in the annexure attached with the compliance report and issue notices to
Respondents No. 8 to 12 at the said addresses.

9. Notices are ordered to be served on Respondents No. 8 to 12 through the
District Magistrate (South), Delhi and for this purpose notices issued to the
Respondents No. 8 to 12 may be sent to the District Magistrate (South), Delhi by E-

mail for getting service of the same effected on them and sending his report in this
regard.

10. Pursuant to service of notices, responses/replies by Respondents no. 8 to
12 may be filed at least one week before the next date of hearing fixed.

13. List on 23.05.2025 for further consideration."

Therefore, as directed by the Hon’ble National Green Tribunal at para 9, fhis

notice has been issued to the respondent for the compliance of the direction of
Hon’ble National Green Tribunal.

This issues with the prior approval of District Magistrate (South).

Encl:- As above.

Sub Divisional

To
Hans Cultural Center,

E-4, Village Asola, New Delhi-110074
(Respondent No. 9)

(Serve through Halga Patwari with ink dated acknowledgement and chaspa notice)
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OFFICE OF E-SUB REGISTRAR (V-A), HAUZ KHAS
DEPARTMENT OF REVENUE: GOVT. OF N.C.T. OF DELHI
S.D.M. OFFICE COMPLEX, OLD TEHSIL BUILDING, MEHRAULIL DELHI-110030

F.Nn.f]\ﬂSC.;’SR-VAfHK!ZOZS!H Date:_} J'" )
To,

Ms. Anita Yadav, SDM(Saket),
O/o The Sub Divisional Magistrate (Saket),
M.B. Road Saket, New Delhi-110068

Sub: Regarding copy of sale deed of the khasra nos. 725,729,730 848, 954, 961, 963 and 969

in village Bhatti.

Madam,

With reference to your letter No. F.1/(10)/SDM/Saket/NGT/NT/2025/3484 dated

09/05/2025 received in this office on 16/05/2025 through whatapp., it is to inform you that this
office became operational w.e.f. 03/07/2012. Records are available in this office on the basis of
registration number and date of registration of the produced document. Details prior to
03/07/2012 may be obtained from the office of the Sub-Registrar (V), Kalkaji, Old Teshil
Building, Mehrauli.

As per details provided by you in the said letter in reference to khasra nos. 725,729,730 848,
954, 961, 963 and 969 in village Bhatti. online records NGDRS available with this office have
been searched with best efforts and the information displayed by the online module in
relevance/relation to the given details is enclosed herewith as:

LSI. No. } Registration No. | Date of Registration Pages Volume Book
F 1] 2304 01/05/2015 50-58 1025 1
2 | 1885 [ 14/03/2022 130-147 | 4467 1
[ 3 ] 5299 | 02/06/2022 67-79 4681 |
[ 4 ] 5301 r 02/06/2022 96-108 4681 l
[ 5 ] 7053 [ 22/07/2022 48-61 4797 1
L6 | 8280 i 08/09/2022 130-147 4872 1
7 9743 31/10/2022 30-46 4971 1
[ 8 ] 9967 17/11/2023 171-186 5789 1
9 | 9968 17/11/2023 1-16 5790 1
0] 9969 17/11/2023 17-32 5790 J L |

Further, Online details re i ies i i may ched at e-searc
2 garding properties in Delhi ma b d h DORIS
; ) e Sea h b
(Public domain), he link for t;le t a
I same is

httgs:ﬂcsearch.defhigovt‘nic.infComplere search_without regyear. as X

Yours faithfully

Divisional Jagistrate (Saket)
S;hﬂ foad, Sakel. New PeMi-&8

19 MAY W

DA&?’&EE‘JENE

SUB REGISTRAR
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Certificate No.

Certificate issued Date
Account Reterence
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)

Firsl Pary

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

.....Please write or type below this line

dEpwaspue

2429

Government of National Capital Territory of Dethi

e-Stamp .

IN-DLO7673035457163N

27-Apr-2015 03:48 PM

NONACGC (BK)/ di-corpbk/ CORP GKAILASH/ DL-DLH
SUBIN-DLDL-CORPBK92458980718169N

THE HANS FOUNDATION

Article 23 Sale :
31-16 BIGHA COMP KHNO.BGS,QSQ(E*G)QM{O-DS}QEEU-03)97'1 (18-
12)972(0-13)1 330/2(2-06) ETC BHATI N.D-74 L

30,50,00,000
(Thirty Crore Fifty Lakh only)

RADHA SOAMI SATSANG BEAS
THE HANS FOUNDATION
THE HANS FOUNDATION

1,83,00,000
(One Crore Eighty Three Lakh only)

..........
....................................

For Rzdha Soami ,f:-‘.’a!sang Beas

fﬁ/ ¥ THE HANS E€OUNDATION
I‘l__ e -ﬁp—ul .::l,:,n!_’“,w

Authoris&d Signatory

Stututory Alert: :
e P e i

CRR R B --n_‘.-_-,-_.. . -J.". ] - -

L.
J
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RADHA SOAMI SATSANG BEAS
F.AN, (RSsB): AAATRO784L

(AUTH, SIGN) ALOK Ra| RAJPUT
Aadhaar No. 7987 2926 737¢

DF Rs.

Praperty Details

+ Agricultural |

Title of Deed

Area under sale

Title of Deed

Use factor

Minimum Rate of land
Transaction value (Total)
Stamp duty @ 394,
Corporation tax @ 394
Total stamp @ 69,

E-Stamp Certificate No.
Issued date

Issued by

Tehsil Mehr

2430

THE HANS FOUNDATION

P.AN.: (THF) AABTT6280C
(AUTH. SIGN.) PURAN SAINI
Aadhaar No.: 3381 9773 8405 \_—

and Area Measuring 31 Bighas 16
Biswas, oyt of Khasra Nos,

963 & 969 (5-00),
964 (0-08), 965 (1—03), 971 (18-12), 972
(0-13), 974 & 978 (3-19), 1330/2 (2-06},
Situated in the Revenye Estate of Village Bhati,
auli, New Delhi-1 10074

Sale Deed

31 Bighas 16 Biswas

ARTICLE 23 SALE

Agricultural

RS.SB,DU,OOD,’- Per Acre

RS.BD,SD,O0,0GDF
RS.QI,S0,0DOI-
RS.Ql,SD,DODI—
R5.1,83,0D,00W- -
IN—DL9?6?3U3545?163N
5

27-04-201
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WHEREAS the VENDOR - SOCIETY passed a Resolution No. 71 on 01-05-
2014 that the above said land belonging to VENDOR-SOCIETY = has been
rendered surplus to the requirement of the society at Bhati Centre, hence it
resolved that Shri Alok Rai Rajput has been authorized to negotiate, deal,
enter into agreement to sell, accept the consideration amount through
cheque / Bank Draft in the npame VENDOR-SOCIETY and to execute
Registration Deed of the portion or entire land and deliver possession
against payment to the purchaser (VENDEE) on behalf of the Society.

ACE Scannq

T
a
(4%

Scanner

WHEREAS the VENDOR, for increasing the utility and usefulness of the said
land constructed boundary wall, some rooms for the occupation of the

workers, storage of agricultural stock, food products sown on this said land
alongwith tube-well, electric connections.

the. VENDOR has agreed to sell the above said
ng 31 Bighas 16 Biswas, comprising in

964 (0-08), 965 (1-03), 971 (18-12),

972 (0-13), 974 & 978 (3-14), 1330/2 (2-06), Situated in the
Revenue Estate of Village Bhati, Tehsil Mehrauli, New Delhi-110074.,

with boundary wall, tube-well, electric connections & structure standing
s (“the Said Property”), with all right

thereupon, (hereinafter referred to a

of ownership, possession, privileges, easements and appurtenances attachgd
thereto unto the VENDEE and the VENDEE has agreed to purchase the said
property for a sum of Rs. 30,50,00,000/- (RUPEES THIRTY CRORES &

FIFTY LACS ONLY).

AND WHEREAS
Agricultural land Area Measuri

Khasra Nos. 963 & 969 (5-00),

“No-Objection Certificate” for
f the VENDEE. The said

AND WHEREAS the VENDOR has cbtained the
te (LA) Delhi, vide No.

the sale of the said Agricultural land in favour O
permission was granted by Additional Distt. Magistra
396 dated 01-04-2015,

NOW THIS SALE DEED WITNESSETH AS UNDER : -

That in consideration RUPEES
of total sum of Rs. 30,50,00,000/- (RUP
THIRTY CRORES & FIFTY LACS ONLY), which has already been received

by the \
/ENDOR from the VENDEE, in the following manner: -

For Radha Soami Satseng Beas
/’

£\ & | ;

B brringa T snntory THE HANS FOUNDATION
’ ¢

' e 1 X\E’\

3 -

TR
AuthorSsr Signatory



2433

: IN FAVOUR OF ;

~THE HANS FOUNDATION", HAVING ITS REGD. OFFICE AT E-4, ASOLA
L s, VILLAGE ASOLA, MEHRAULI, NEW DELHI-110074., THROUGH ITS
HorHoﬁISED SIGNATORY Puran Saini S/o Late Shri H.R. Saini Resident of
AEJlg Bhati Mines Main Raod, Bhati, Mehrauli, New Delhj - 110074
Eeref?wafter called the "VENDEE". :

The expression of the terms the VENDOR and the VENDEE wherever they
occur in the body of this Sale Deed, shall_mean and |.nc_lude them, their legal
heirs, successors, legal representatives, administrators, executors,
members,  transferee(s),  beneficiary(ies), legatee(s), probatee(s),
nominee(s) and assign(s). :

WHEREAS the VENDOR s the sole & absolute owner and in possession of
Agricultural land Area Measuring 31 Bighas 16 Biswas, comprising in
Khasra Nos. 963 & 969 (5-00), 964 (0-08), 965 (1-03), 971 (18-12),
972 (0-13), 974 & 978 (3-14), 1330/2 (2-06), Situated in the
Revenue Estate of Village Bhati, Tehsil Mehrauli, New Delhi-110074.,
Hereinafter referred to as the “SAID LAND”.

AND WHEREAS the above said Agricultural land was purchased by the

VENDOR from (i) Shri Ajay Chandra S/o Shri Ramesh Chandra and (ii)
Master Sanjay Chandra S/o Sh Ramesh Chandra through Sh Ramesh
Chandra being his father and natural guardian of miner Master Sanjay
Chandra vide two different Sale Deeds which were duly registered in the
office of Sub-Registrar, New Delhi, details as under : -

() Agricultural Land Vide SALE DEED Dated 07-07-1987 the same was
duly registered in the office of Sub-Registrar, New Delhi Vide Book
No. I, Volume No. 5839 on pages 92 to 100, bearing Document No.
5922 Registered on 16-07-1987.

(b)  Agricultural Land Vide SALE DEED Dated 27-01-1988 & the same
was duly registered in the office of Sub-Registrar, New Delhi Vide
Book No. I, Volume No. 6041 on pages 118 to 126, bearing
Document No.1316 registered on 24-02-1988.

AND WHEREAS the abovesaid land Is the exclusive property of the VENDOR
and the VENDOR s the sole, absolute owner-in-possession who has full
rights, absolyute authority and is fully competent, empowered and authorized
to sell/dispose off and transfer the aforesaid land In whole or in parts and
none else except the VENDOR has any right, title or interest in the same.

Foy ﬁﬁrgha Eoami Satsang Beas 1 3 1

,F\ ‘ , THE HANS UNDATION
4 :1-'1 v X"

Al o s a

hﬁlﬁl‘ﬂﬂé‘é{léﬁﬁbﬂ Authorised Signatery

ALY

U
BRI ET VThs

m ACE Scann@g
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ACE Scannejy

L} . \v-
- ¢ . . Date 30/04/2015 3:283 i
No. 418 - . , _ i
- ‘ Deed Related Detail _ ; L
: ' SALE WITHIN MC AREA -
Deed Name SALE § = W
0e
Land Detail = g
Tehsil/Sub Tehsil SR |
Village/City Building Type
Place (Segment) /* & Property Type _
" Property Addreds Bhatti

Area of Propenty - Bishwa ‘.

) //Money Related Detail

Consideration Amobet 30 5,060,000.00 es Stamp Duty Paid 18.300,000.00 Rupees

Value of Registrati’o_gjee,a;esa,ﬁg\ﬁ.ﬂﬂ Rypees™
= ==

This decument of SA

Pasting Fee 100.00 Ruppes

]
_\\S - SALE WITHIN MC AREA o
- JoW /o - : .

R/o
NA P.O. DERA BABA JAIMAL SINGH DISTRICT

AMDTTCAD [~ RIS FY-1
between the hours of

%
Bty

SR Registrar/Sub Registrar
_L“‘ i SRV A Hauz Khas
= G DelhifNew Delhi
Execution admitted by the said Shii/ M.
RADHA S0AMI S

ATSANG BEAS TH ALOK RAI RAJPUT
and Shri/ Ms. P

THE HANS FOUNDATION TH PURAN sami o F
W 1 I .

Who is/are identified by § Wﬁc}. 1460 SEC 14 DISTT.
FARIDABAD HARYAN :

Contents of t documcn@y
Certified that the left (or 1 5
Vendor(s) Morthagor(s) admi &) Prior receipt an
The Balance of entire consideration of Rs, _

Vendor(s)/ Mortgagor(s) by, Sh./Ms. THE HANS FOUN PION
TE PURANSMNIL_NM

: I'H
R/o,li-4 ASOLA HOMIS VILLAGE ASQLA MEHRAULI NEW DELH1

vendee(s)/Mortgagee (s) in my presence, He/They/ were also ide

aduit them g5 correct,
en affixed in my presénce. -

5.000,000.00 Thiny Crore Fifty Lakh Only

. has been paid to the
S/oW /o NA

itified by the aforesaid withesses,

Registrar/Sub Registrar
SRV A Hauz Khas
15:33:31 DelhiNew Delhi

Date 30/04/2015
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‘Pf!' P .
. _§" MOUNT
. ‘ . A
& MQBE OF PAYMENT DRMNNGQRN = (In Rs.) ,
& §5§° 0,000/~
& E:?I)N@“;' 581889dt,22-4-2014IndusIndBankCP.N.DELHI. 10,1026006 =5 8
" Ch.b, 832236dt.18-06-2014 - - do -- - £'00.00.000/-
CHNo. 832233 dt.18-06-2014  -- do - -~ = 00,00,000/-
'No. 832238 dt.18-06-2014 --do - --—=" 5 00,00,000/~
\%ﬁg’éh.m. 832235 dt.18-06-2014  ---do - === 2,

" -04- d Marg N. Delhi 1,50,00,000/-
A mm 647648 dt.29-04-2015SBI Sansa g SHA0A00F,

fsojeubis pasuoqiny

-04- P —
0. 647649 dt.30-04-2015 A" et ond

ch. No. 647651 dt.01-05-2015 il : R
QB) T.D.S 10,00,000/- : y
Z  TDS. 16,50,000/~ T
5 TDS. _ ' 4,00,000/- .
o o TOTAL : 30,50,000/- !
2 -
1.D.S. deducted by the Vendee on behalf of Rs30,50,000/-

the Vendor @1% of the total sale consideration ‘
under section 194-1IA s===s=====s=s===

Grand Total (A+B) : Rs. 30,50,00,000/~-

———— e e e e =
348§ 4 38 554

( Rupees Thirty Crores Fifty Lacs only )

the receipt of which the VENDOR hereby admits and acknowledges, in full
and final settiement. The VENDOR doth hereby sell, convey and transfer the
said property to the VENDEE, who shall hereinafter be the absolute owner-
in- possession of the same and shall enjoy all rights of ownership,
possession, privileges, access, easements and appurtenances whatsoever of

the said property, unto the VENDEE, absolutely and forever, by way of this
Sale Deed. ;

That the actual physical vacant possession of the said property i.e. land and

structures etc. built thereupon has been delivered by the VENDOR to the
VENDEE, on the spot.

With the execution of this Sale Deed all the rights, title, interest, claim or
concern of the VENDOR have ceased absolutely forever. The VENDEE shall

henceforth enjoy the rights of absolute ownership without i
jecti d an
or objection from the VENDOR or any one else, y interference

For Radha Soami Satsang Beas i35 4
' N s
Auihorismﬁuamry
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ither
e VENDEE that the VENDOR has nei

i itle to
's rights and tit
frotinibicd conl fghibogon trtI:a ViEmszz?rzd o?' whereby the
done nor has 18 T .
i rty may in b
31EEN[§?;£ nizzdtl;zrg?:\?en‘;ed from transferring the said la

That the VENDOR hereby assures th

i i i st, claim or
right, title, interest, ;
DOR no body else has any ; ety A
Eh?rsaﬁ:ic?t:att';i;? or howsoever in respect of the said land/prop
e "
also enjoys the marketable title.

said land will be part and parcel of this Sale Deed and true copy of which has
been annexed herewith as annexure A-I,

That the VENDOR assures the VENDEE that the sai_d iand/property_ is free
from all kinds of encumbrances such as prior sale, gift, mortgage, disputes,
litigation, acquisition, requisition, attachment in the dec;ee of any court,
lien, court Injunction, will, Trust, Exchange, legal flaws, claims, claims of any
minor, prior Agreement to Sell, loan, surety, security, hypothecatron,
income-tax, wealth tax attachment, ily or religious disputes. etc. and if it
is ever proved otherwise, or if the whole or any portion of th i

is ever taken away i
any of above legal
claiming title theret Ny act or omission of the VENDOR,
then the VENDOR wi [ esponsible to
suffered by the VENDEE,

mutated in favour of the
cords and other concerned authorities,

ee will pe fully

Sale Deed. The Ven
Execute any affiq

: 0 extend a|| hel
avit, statement etc. for effectua| transfer / Mutation, at no

extra cost, ’

That the Lang Revenye, or any dues and demands

has paid by the VENDOR

1 P In respect of the saig land
0 € date of signing of this sale deed ang

thereafter the VENDEE Will  be res onsib| i

demepit s o | Ponsible for g the Payments, dues ang

For Ra.:iha Eoam Sjuang Beas

ﬁ:‘f’i ¥ 'HE HANS FOUNDAWON
AuthoRag g %
natory J Authirteeg Signalory
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That all the relevant documents, previous title Deeds in original have been
handed over by the VENDOR to the VENDEE in respect of the said land.

That the VENDOR undertakes and agrees to get all the existing electrical
power connections, domestic electricity connection and tube-well connection
over the land transferred in the name of VENDEE and for the same the
VENDOR will execute all the necessary documents, affidavits etc. as needed.

The VENDOR and the VENDEE do hereby declare and affirm that this
transaction shall not create uneconomic holding with the VENDEE and there
c no violation of DLR Act., 1954. The VENDEE shall use the said land for
agricultural purposes or relating thereto.

That the Sale Deed does not contravene the provisions of Delhi tand

Reforms Act, 1954, especially Sections 33, 74 (4) and 81 of the Delhi Land
Reforms Act, 1954.

That no part of the said land has been notified u/s 4 & 6 of Land Acquisition

Act, 1894 (amended upto date) and has not been acquired by the
Government for any public purposes. '

That all the expenses of this Sale Deed viz. stamp duty, registration charges
etc., have been borne and paid by the VENDEE. The VENDEE shall have the
right to collect the original Sale Deed from the office of the Sub-Registrar.

That the VENDOR & the VENDEE have gone through the contents of this Sale
Deed & after having fully understood the contents thereof have put their
respective hands, voluntarily out of their sweet will & without any undue
influence, coercion or pressure from any corner whatsoever.

THE HANS FQSEDA'T:ON
Aulhoriseff Signatory

rvf Radha Soami Satsang Beas

= Oy
Efﬁeﬁ = G B

Author léﬂﬁ‘%ign amn}
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[See Rule 5 of the Delhi Stamp

i - Tehsil M
‘Name of office of Registrar/Sub-Registrar VA,

: : the tr
y ‘s name & Address of AR, PUN
d I:aénebg;gl BABA JAIMAL SINGH, DISTRICT AMRITS

(v} Area of land under transfer (In hect
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. FORM - A

3, 20'\) 1
[E I‘CVEIIU.DII Q

ehrauli, New Delhi

1 SATSANG BEAS,
e FroAR. PUNJAB (A REGISTERED

SOCIETY), THROUGH ITS AUTHORISED SIGNATORY) SHRI ALOK RAI RAJPUT SON
¥

E ASOLA, NEW
OF COL. H.R. RAJPUT, RESIDENT OF 14 REGENCY FARMS, YILLAG d

DELHI-110074

€T ’S- &. AddTESS of thE tr a.ﬂb[ﬂrﬂe. THE

: IGNATORY SHRI PURAN SAINI
" NEW DELHI-110074, THROUGH ITS AUTHORISED S
SON OF LATE SHRI H.R. SAINI RESIDENT OF B-18, BHATI MINES MAIN ROAD,

MEHRAULI, NEWDELHI-110074

If the property was transferred earlier (Yes/No):
(a) If yes, amount of consideration thereof: Rs. N /A

Amount of consideration of the present transfer: Rs. 30,50,00,000/-

Other Information:

In-case of agricultural land:

i) Name of the Revenue Estate:
(i)  Name of Village

{iifl  Khasra number(s)

Village Bhati, New Delhi
Village Bhati, New Delhi

963, 969, 964, 965, 971, 972, 974, 978
1330/2

/8q. mtr.):Bighas, (1 Aere = §q. mtr,,
Bigha = — Sg.mtr)

In case of non-agricultural land: -
Location to the property:
(a) Name of the colony/ locality:

Mehrauli, ND
(b)

Sl No. of the colony/locality in the list colonies [localities:

Category of the colony [locality:

(i)  Area (in S¢j, mtr,)
(ili)  Land use: i o
{Fill the correspondin
(a) - Residentiat - 1
Eb]] Govt, public purpose - 1
¢ Private public Purpose (i.e. private schoolg 11 i
- B e .{ » Colleges, hospitals

) (¢}  Commercia] - 3 _
[l‘if] Land Marks, if any, with thell.'lEIp OfWhICh the

[u}'.l Property can pe located:

g value of the following land uses ag applicable in yoyr case)

)

Village Bhati, Np

ﬁ;/ %ﬁp

ACE Scanné®

T
a
(4%

Scanner
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v

C. Incase of built-up property other than flats: - - e A

L |

.l.; i [1] ¢
i)
R
b
©oo (o)
o (d)
(e)
(i)
(iv)
v
vi)

Total area of the plot: Sq.mtrs..

y - (Fill'the corresponding value of the following land

Residential - 1

Land use: W j
uses as applicable in your case)

m ACE Scann%

Govt. public purpose — 1f.. ;
Private public purpose (i.e. private schools, colleges, hospitals)
Industrial = 2

Commercial - 3

Total plinth area of the property (in sq. mtr.): sq.mtrs.
Plinth area under transfer (in sq. mtr.): sq.mtrs.
Year of construction: N/A -

Nature of construction:

[In case of colonies falling in categories ‘G’ and H’ please mention the
corresponding value of the following types of structure applicable in your case: -

Pucca - 1.0
Semi-pucca - 0.75
Katcha - 0.5]

D, In case of Flats: . ’
(i Constructed by DDA/ Co-operative Group Housing:
fiij  Society (CGHS) /Private builder:

(iiiy  Plinth area of the flat (in sq. mtrs.)
livy ~Whether number of storeys in the building

of your {lat exceeds four or not {Yes/Noj:

VERIFICATION

gatsang BE3R

Rradha Soami
For Rac it

ﬁ :
authorised Signatory

Name & Signature of the Transferor(s)

We, the above named Transferor and the Transferee, do hereby solemnly declare that
what is stated above is true to the best of our knowledge and belief.

Verified today on this 30 day of April 2015.

THE HAN FOUNDATION [-or Radha Soami Satyug—Beas

'\ e

enatory | Authorised Signatory

Au

Signature of Transferee(s) Signature ol Tran sferor(s)
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(i)

(i)

(iii)

OFFICE

: TEE ADDITIONAL DISTRICT MAGISTRATE (LA) DELHj

22k

eoni-enens( 1 N Notification)

The Sub Registrar ,-\—/- A
Sub District No. ,..vvee Mo L0
Delhi, Mew Delhi

As per records available in the offi

statement has been acquired under the provision

CR

The property/land the details of which are

given jn
6ol the land Acquisition Act, 1894 vide noti

Dated...................

Ibn
(The property/iand bearingMpl. No..............._
A55002,,. 28400768, 95 (101>,

_..5,
a‘f&*iiﬂlrisﬁfbﬁl‘“ﬂ

The details of which are
the land Acquisition Act

given in the statement has
84 this information iz v

ot issue,

SOUTH
Saket, EL% Delhi

L B "~ (Clauses not epplicable must

Registered Dy the
document 18 c? be by o
grll:ncgistmr, Subiject to the condition
?;.TL'IEQ agreement made on t:::.e 1:1;!:‘. ;::;ﬁ
the date of issvs of notihc.nnc;n 8 e
not be cpunted for parmitt O cumiﬁ;d.
tion in the event cf land being 2cd e
{2) That the lard shall nu; be u::flni.:e"
: et
her purpese than agricul:ur ¥
T“"‘r:"‘D' iwihi 1and qrf:rm! Art. 10=

fice the property/ldnd the delailm

ficatign No. .........

or

ACE Scanné®
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re given in the
of the Land acquision Act, 1894,

the statement stands notified under section

CE T TP T T e

[Khasra No. 3634369
.‘f..f...C,.f..%.:{:!:z,:...%..z.?.-..Qe..—.f..;ag, D344

not been notified so far under section & of the

alid for a period of thirty days from the date

Tehsildar Ngtification |
f'or Additiofial Didtrict Magistrate
; LA) DELHI

baa’éf ted) '

¢ there of rei.
i Th'“ E"::;:::“g no; f:ﬁisteri-n: nffjr.u
=i md ynder that Act shall :e;iau,;
e document uoless the unm.iatm
= by before such registering ffices o
pwﬁ::;nn in writing of the competent
?;thatin for such transfer.
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'ent to be furnishad in triplicale o the ,Fte_g_iste{ing Officar for ansuring NONECONLravY G \%}

3 of the Delhi Lands Rescrictions on Transfer Act, 1972,

Prsubmitted separately for each instruments of the transfer proposed to tegistered at least one
hefore the presentation of the document 1o the office of the Sub-Registrar).

Name/Father's Name & Address of the
Transieror.

Name/Father's Name & Address of the
Transferee '

Nature of the document.

Detailed Description, location, area & other
particulars of the property proposed to be
transferred as given in the documerit.

- Malture of the transferor's right, title or

interest to or in the propetty proposed
to be transferred,

Consideration of transfer as stated in
the document.

Purpose for which the property is to be

We....

Signature ofAH

RADHA SOAMI SATSANG BEAS, P.O DERA
BABA JAIMAL SINGH, DISTT. AMRITSAR (PB.)
THROUGH ITS AUTHORISED SIGNATORY
SHRI ALOK RAI RAJPUT

THE HANS FOUNDATION, E-4, ASOLA
HOMES, VILLAGE ASOLA, MEHRAULI, NEW
DELHI-110074 THROUGH ITS AUTHORISED
SIGNATORY

SALE DEED

AGRICULTURAL LAND AREA MEASURING 31
BIGHAS 16 BISWAS COMPRISED IN KHASRA
NOS. 983 & 969 (5-00), 964 (0-08), 965 (1-03},
971 (18-12), 972 (0-13), 974 & 978 (3-14), 1330/2
{2-086), SITUATED IN VILLAGE BHATI, TEHSIL
MEHRAULI, NEW DELHI

OWNER

As mutually agreed

AGRICULTURAL For Radha Soami S;-jsang Bea:g-

Aulhofﬁd/ Signator)[
- Signature of the Transteror’

DECLARATION

s, 00 NEreby declare that

What is stated above is true to the best of my/our knowledge .F:l-l:td belief and nothing has been

concealed there From.

By the proposed transfer non of the provision of the Delhi Land Reforf’né}';ﬁ._cl, 1954 w;ii'-be

Violated.

..............................

ful 'Raglh'a Soami Salsang’ﬁsas

-~ Authorised Signatory
Signature of Transieror

Nete : The words "Transfer” Means transier by way of sale, Mortgage, Gift, Lease or otherwise,

No. ..

Forwarded to the Addi

i SR

ez :

A

The Sub Registrar
Sub District No.
Delhi / New Delhi

5,5 SR
tional District Magistrate (LA) Delhi for necessary action and

NeabNtan e AR dab TR

return before

B

ACE Scanng
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a
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IN WITNESS WHERE OF the VENDOR and the VEND

SALE DEED at NEW

2,
s Q.gﬁ\\u:
8. ‘&‘m g:m“

'3:.1&3‘ L~3

EE have signed this

DELHI on the date first mentioned above in the presence
of the following witnesses :-

VENDOR

: For Ragha
o oo —= b
gﬁ"'\‘\‘] B

Soam| Satsang Beas

Authoriseg Sig

' ﬁalnryh
(ALOK RAT RAJPUT)
For Radha Soam

I Satsang Beas

VENDEE

THE HA S FOUNDATJON
Ayl

~erised ngn'atcn_.-

v ' | (PURAN sa1nT)

For The Hans F

\(H*‘H‘T kuuj LKQ

Fae 327 064

Oundation

P

m ACE Scannéf}
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- N0 Reg. Year Book No. J L
2304 2015-2016 1 : ’

ACE Scann@
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Ist Party lind Party Witness
fst Party RADHA SOAMI SATSANG BEAS TH ALOK RAI RAJPUT
ind Party THE HANS FOUNDATION TH PURAN SAINI
Wilness SATYAVIR SHARMA. S.C SAINI

Certificate (Section 611

; )
Registration No.2,304  in Book No.l VolNo 1,025 L,
onpage 50 1o 58 on thisdate 01/05/2015 10:09:16AM -~ day Friday

and left thumb impressions has/have been taken in my presence.

" Sub Registrar

. SR Y_A Hauz Khas
Date 01/05/2015 12:18:03. New Delhi/Delhi

[

UARAOURR AR

159710152304

Revenye Dengrtment NCT of Delhi DORIS NIC-DSU



2444

1§38l
L2 D o9

ekt RoOH L HCIAL [ ’ [50 o | 0D L2~

&2
-
c
©
O
)
LL
O
<

Government of Mational Capital Territory of Dl

; . L s
LA = A [
m
o g
e-Stamp
Certificate No. * IN-DL02509073531606U
Cerlificate 1ssued Date T 10-Mar-2022 04:44 PM
Account Reference . SHCIL (F1)/ di-sheill LAJPAT NAGAR/ DL-DLH
Unigue Doc. Refererce © SUBIN-DLDI-SHCIL937838294:8896L)
Purchased by : DND INFRA PRIVATE LIMITED
Description of Document . Aricle 23 Sale p
Property Description - KHASRA NOS. 963/1 MIN ETC., VILLAGE BHATI, NEW DELH! !
Corsideration Price (Rs.) ; 66,00,000
[Sixty Six Lakh only)
First Party ¢ APLUS ESTATES PRIVATE LIMITED
Second Party : DIND INFRA PRIVATE LIMITED
Stamp Duty Paid By . DND INFRA PRIVATE LIMITED
Stamp Duty Amount(Rs.) : 3,96,000

(Three Lakh Ninety Six Thousand only)

; -'-”‘:i":{n?i
Syt !'Lnﬁ‘--'f*'r"t"'

For A-PLUS ESTATES PRIVATE LIMITED

For DND INFRA PRW@% ED/

L —~LD \\N}/\
Authorised Signatory \\}}»
rector/ Authorised Signatory

Go08264372

i i



Anil Mahindra
UID- 32346114 3110

CO. PAN - AAFCA9175L
(A-Plus Estates Private Limited)

2445

Nitin Goel

UID - 8639 6881 2847
CO. PAN - AAICD3262G
(DND Infra Private Limited)

I

Deepak Goyal

UID-52199313 7512
CO. PAN - AAICD3262G
(DND Infra Private Limited)

ACE Scanné8

L
(]
o

Scanner

5

byt

E DEED FOR RS. 66,0 4

Biswansi

(1. [Type of Deed | :| Sale Deed
2. | Name of Colony/Locality : | Village Bhati, Tehsil Saket,
! New Delhi
Area Under Transfer ‘|1 Bigha 1 Biswa & 17
Biswansi
Type of Property : | Agricultural
Valuation as per Circle Rates
Circle Rate Per Land Area
Biswas in Bighas
Biswas &

Transaction Value
(a) Stamp Duty

(b) Corporation Tax
(c) Total Stamps

3
4
ﬁ
| Pﬁ,nﬁ,ooo/%
[ 6.
[
|
| = ]

this “'H" day of

Authorigeq Signatory
2

This Sale Deed (hereinafter referred to as ‘Deed’

I}

Rs. 12,14,584 /- Approx.
‘| Rs.66,00,000/-
| Rs. 1,98,000//-

Rs. 1,98,000/-
Rs.3,96,000/-

iy

) is executed at New Delhi on

2022 by and between;

For Alpiys
‘@}sms PRIATE L1z For DND INFR4, PRIV%

Wk

clor/ Authoriseq S!gnatnw
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ACE Scannﬁ

rivate Limited (CIN - U70109DL2006PTC154546 & PAN

T
a
(4%

Scanner

[ﬁ/s A-Plus Estates P o
- AAFCA9175L), a Private Limited Company duly incorporated under the

Company Act, 1956, having its registered office at E-4, Defence Colony, New |
Delhi-110024 and previous office at 294/1, Vishwakarma Colony, Lal Kuan, ;
New Delhi-110044, through its Authorized Signatory Mr. Anil Mahindra, son
of Shri K.C. Mahindra, resident of D-12, Second Floor, Model Town, Delhi-

110009, duly authorised vide resolution passed in the meeting of the Board of
Directors held on 19.03.2020, hereinafter called the 'VENDOR' or 'SELLER/,
which expression shall, unless it be repugnant to the context or meaning
thereof be deemed to made and include its successors, representatives,

administrators, executors, transferee(s), beneficiary(ies), legatee(s),

probatee(s), nominees and assignee(s).

IN FAVOUR OF

M/s. DND Infra Private Limited (CIN - U452000DL2021PTC377216 & PAN —
AAICD3262G), a Private Limited Company duly incorporated under the
Company Act, 1956, having its registered office at D-137, Near Durga Mandir,
Preet Vihar, Delhi-110092, through its Directors (1) Mr. Nitin Goel and (2) Mr.

Deepak Goyal, duly authorised vide resolution passed in the meeting of the
Board of Directors held on 02.02.2022, hereinafter called the 'VENDEE' or
'PURCHASER', which expression shall, unless it be repugnant to the context or
meaning thereof be deemed to made and include its legal representatives,

.administrators, executors, transferee(s), nominee(s) and assignee(s).

The 'Vendor' or 'Seller' and the 'Vendee' or 'Purchaser’ herein are collectively

referred to as ‘Parties’ hereto and individ ually as ‘Party"). |
; For DND INFRA PRNQ@HED/

Fi
or A((@Wss PRIVATE LiMiTED \N}/
Sl '-/\./\Q\L\.L-L-*’*c 3 3 mecmr{ Authorised Signatory

Aulhorisad Signalary
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o. 2911 Date 11/03/2022 12:28:11PM 1
Decd Related Detail : -
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SALE WITHIN MC AREA

ACE Scaang

VillagefGity,  ~ Bhatt Building Type
plasetaeg enﬂ Bhatti property Type  Khadar
Prop G:'"' i dless House No.: KH N0S-963/1 MIN ETC, Road No.., Bhatti
fProperty 100  Bigha 100 Bishwa  17.00  Bishwansi

pe
Money Related Detail
00 Rupees

Consideration Amount 6,600,000.00 Rupees Stamp Duty Paid 396,000.

PDF

b=
v
(=
c
L]
L
wy

Area 0

ion Fee 66,000.00 Rupees Pasting Fee 100.
ALE WITHIN MC

Value of Registrat

This documernt of SALE

presented by : Sh/Smt o

f A PLUS ESTATES PVT LTD TH
: ANTL MAHTMDES .
Delhi this 11/03/2022 12

in e‘%ﬁce of the Sub Registrar
Al L_Lf\_(:{./\ﬁ," '

Signature of Presenter

day Friday

£
SR V A Hauz Khas
Delhi/New Delhi

Execution admitted by the said Shri / Ms.
A PLUS ESTATES FVT 17D TH ANIL MAHINDRA

and Shri/ Ms.
DND INFRA PVT LTD TH NITIN GOEL, DND INFRA PVT LTD TH DEEPAK GOYAL Q

1
Who is/are identified by Shri/Smt/Km. SUBHASH S/o W/aD/fo JAI RAM R/0 213 ASOLA EXTN ND 1 )\% e

i

. Wy
and Shri/Smt,/ Km ANILKUMAR S0 W/o D/o SHRI CHAND R/o 372 ASOLA FATEHPUR B? 1@{3
<A

(Ma
Conl o/ document explained to the parties who understand the conditions and admit them as correct.
e left (or Right, as the case may be) hand thumb impression of the executant has beent affixed in my presence

Ve ig rtgagor(s) admit(s) prior receipt an entire consideration Rs. 6.600,00000  Sixty SixLakh Only
’U' il . % .
TR nce of entire consideration of Es. _ Rupees . hasbeen paid to the
Vendor(s)/ Mortgagor(s) by. Sh./Ms. DND INFRA PVT LTD TH S/o0,W/o,NANA

NITIN GOEL, DND INFRA PVT LTD

TH DEEPAK GOYAL

Rjo,D-137 NEAR DURGA MANDIR PREET VIHAR ND,D-137 NEAR DURGA MANDIR PREET VIHAR ND

ee (s) in my presence. He/They/ were also identified by the aforesaid witmesses.

Registrar/Sub Registrar
. Ny o SR V A Hauz Khas
ate 11/03/2022  13:06:19 - i+ Delhi/New Delhi

e Revenue Department NCT of Delhi DORIS NIIC-DSI.J
e e et



o bt

A)

resident of 15

Sh Rar

. e:.t' Mal

2449

PREAMBLE OF PROPERTY

WHEREAS the VENDOR is sole, absolute, rightful, lawful recorded ."W’:‘
and in actual physical possession of the Agricultural land mea.‘;tjtrmg
Bighas and 5 Biswas, comprised in Khasra Nos. 1019 (0-8), 963 Min (4-8),
1996/962 (3-1), 1013 (4-6), 1021 Min (2-19), 1020 Min (2-18), 1018 (1-
18], 1014 (3-7), with boundary wall, tubewell & electric connection,
Situated in the Revenue Estate of Village Bhati, Tehsil Mehrauli, New Delhij,
hereinafter referred to as the ‘Entire Land’), having purchased the same
from Mrs. Reshma Uttam, daughter of Sh. H.K. Uttam, resident of 15, Birbal
Road Jangpura Extension, New Delhi, vide a Sale Deed, dated 14, 11.20086,
tered as Document No, 16300, in Book No. I, Volume No. 6786,

o7 pages 1 1o 160, dated 17.11.2006, in the office of the Sub-Registr

duly regis

ar-V,
New Delhy

AND WHEREAS the said Mrs, Reshma Uttam, daughter of Sh, 11K Uttam,

Birbal Road, Jangpura Extension, New Delhi, hag Purchased

Khanna, son of [ae [
inal, sun of Sh, Nanwa, Sh. Surja & Sh.
i, Mrs. Jagmali and Mrs Pa

af Al

above sald land from Sh. Triloki Nath

Golal
ch "

Pemi, both sons Y

rmall, both daughters of sk R

unla, Sh.
son of Sh. La| Singh, Sh. Lal

< S0n of Sh. Chote, Sk Rajinder
ra 20

v of Sh. Har Kishan, Sh Bijende; Sigh, Sk, Dav ey

h A L ¥ . V M [
A5t KK imar Sk H'."“i!l.-'i ".mgfl ‘ ah M e i\LuH.“ |[l L THTH RN
5 Haie W 1 eh vide VY | WhAle Sale “m'l{' Ligl :
L ), % ULy el et e 1y (441
trar, New Lat) i r”a l:li“l{l'l

Fo f.-.-}!i?&fl: Foany

'
- i

FOf WIRRE INFRA PEHYATE: LA TED
\ Iy
&30 "I'L:i,._',”, ‘ \.1 _’,‘1; - >

Eiaclan Authonage Bhgmatary

m ACE Scanné@
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Dated 30.07.1982, duly registered as Document No. 4507, in Addl. Book
No. 1, Volume No. 4713, on pages 67 to 71, 0n 31.07.1982;

Dated 24.03.1984, duly registered as Document No. 1572, in Addl. Book
No. I, Volume No. 5011, on pages 184 to 187, on 24.03.1984;

Dated 17.03.1988, duly registered as Document No. 1860, in Addl. Book
No. 1, Volume No. 6057, on pages 61 to 64, on 17.03.1988;

Dated 14.06.1995, duly registered as Document No. 6184, in Addl. Book
No. 1, Volume No. 8815, on pages 92 to 98, on 31.07.1995.

AND WHEREAS the VENDOR has full right, absolute authority to sell,
dispose off and transfer the aforesaid property in whole or in parts and

none else except the VENDOR has any right, title or interest in the same.

AND WHEREAS the VENDOR doth hereby assures and covenants with the
VENDEE as follows;

That the said property is free from all encumbrances, charges, liens, lis-
pendens, attachments, trusts, acquisitions, requisitions etc. What so ever
or how so ever and there is no litigation or any other proceedings pending

relating to the said property.

That there is no order of attachment by the Income-Tax Authorities or by

any other authority nor any notice of acquisition/requisition has been

received in respect of the said property.

For @Esr&ms PRIVATE LIMITED
For DND INFRA PRIVATE LIMITED
%\fﬂ-ofwb\cﬂ-mo © W -

Avthinria= g Signalory \\}ﬁ"
' 5 Director! Authorised Signatory

ACE Scaang
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ht, title, interest, claim

wer to sell, transfer the said
the VENDOR has full authority and power to sell, t |
e v jon in i e and the said
operty and receive the sale consideration in its own nam h
pr

id proper
property is not subject matter of any HUF and no part of the said property

is owned by any minor.

That there is no subsisting agreement for sale in respect of the said
property nor has it been disposed of or transferred to any other person or
persons under any Gift, Will, Exchange or any other arrangement etc,
except this Sale Deed.

That there is no legal impediment or bar within the knowledge of the
VENDOR whereby the VENDOR can be prevented from obtaining the No-

Objection Certificate under the Delhi Land (Restriction on transfer) Act
1972,

to date and in the event there js any outstanding dyes the VENDOR shall
settle the same,

Relying on the aforesaid representati
and acting on the faith thereof, the
said property ang the VENDQR
indemnified foy all losses ang dam

ons and believing the same to be trye
VENDEE hag agreed to purchase the

doth hereby keep the VENDEE

ages that the VENDEE may suffer
because of any defect in the title of the VENDOR,

Fopk
o@ﬁ ESTATES PRATE 1, ForDnp py, .

Authorjgaq §i = | |
fnalor ”-
r Ectory Aurhon’sed S:‘gnat
5 a.r |
: :

A

ACE Scannég

PDF
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v
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c
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.AND WHEREAS the VENDOR for its bonafide needs and requirements has

E})
transfer and assign to the VENDEE and

ACE Scann@

agreed to irrevocably sell, convey,
DEE has agreed to purchase the 437/1820 undivided share in
equal to (1

the VEN
the Agricultural land measuring 4 Bighas and 11 Biswas,

Bigha 1 Biswa and 17 Biswansi i.e. 1100 Square Yards), comprised in

Khasra Nos. 963/1 Min (1-7), 1021 Min (0-9) and 1020 Min (2-15),
Tehsil Saket, N

T
a
(4%

Scanner

situated in the Revenue Estate of Village Bhati,

Delhi, which is bounded as under:-

East z QOD‘"\

West . M Pt A,;-_»«Jr\-a
North : e{’bﬂ"\

south 1 Oherls Piaermiy

as per fully described site plan attached herewith, (hereinafter referre 2

TED
b~y

INFRA PRIVATE LIMITE

Director/ Authorised Sirrnt--.

 Aaflhasiaad Signatory

as the “SAID PROPERTY"), with all rights of ownership, posse551t&n

easements, patent or latent, enjoyed and reputed to be enjoyed in respect

For A-PLUS EFHH'
oL

of the said property, for a total sale consideration of Rs. 66,00,000/-
(Rupees Sixty Six Lakh Only).

F) AND WHEREAS the VENDOR has obtained the No Objection
Certificate/Status Report for the sale of the said land in favour of the
VENDEE. The said permission was granted by Additional Distt. Magistrate
(LA) Delhi, vide NOC No. 90580000002990, dated 03.03.2022.

NOW THIS SALE DEED WITNESSETH AS UNDER:-

1) That in consideration of total sum of Rs. 66,00,000/- (Rupees Sixty Six
Lakh Only), which has already been received by the VENDOR from the

VENDEE, in the following manner:- For OND INERA )
! ) .\.NELIM!H:D
?Mw, US ESTATES PRIVATE LIMITED }wj

AL EA -L“-P.Mh NS . Director/ Aulhorised Signatory

UL R y
r'r ne |r! F[q”ﬂh.’}f
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(4%

AMOUNT UTR NO. {DATED DRAWN ON
'Rs.50,00,000/- | ICICR420220207- | 07.02.2022 | ICICI Bank
00539590 J
Rs. 15,34,000/- Ic]eR. 4202203¢]10.03.2022 [---Do---
Té bro50b158-
$.66,000/- being the amount of TDS deduct and deposited by the
5

VENDEE with the Income Tax Authorities in the
account of the Vendor {represenn’ng 1% of the tota]
sale consideration, as required under the relevant

provisions of the Income Tay Act, 1961 ang rules
framed thereunder)

the separate receipt of which the VENDOR hereby admits and
acknowledges, in fy]] and final settlement. The VENDOR doth hereby sel].

hereinafter be the absolute sple Owner of the same and shal] enjoy ajj

rights of ownership, Possession, privileges, access, easemepts and

appurtenances whatsoever of the said property, unto the VENDEE,
absolutely ang forever, by Way of this sale deeq. 'I

2)  That the actual physical vacant Possession of the gaig pro |
delivered by the VENDOR to the VENDEE, on the Spaot, |

Authorigsg Slgnatory 3 =i Authorised Signatory

F " Uiy
Kotowvivwre S
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|
ACE Scaang

3) | That with the execution of this sale deed all the rights, title, interest, claim

or concern of the VENDOR has ceased and the VENDEE has stepped into
the shoes of the VENDOR forever. The VENDEE shall henceforth enjoy the

T
a
(4%

Scanner

rights of absolute ownership without any interference or objection from

the VENDOR or any one else.

4)  That the VENDOR hereby assures the VENDEE that the VENDOR has
neither done nor been party to any act whereby the VENDOR's rights and
title to the said property may in any way be impaired or whereby the
VENDOR may be prevented from transferring the said property.

5)  That the VENDOR hereby declares and represents that the said property is

not subject matter of any HUF and that no part of the said property is

owned by any minor.

6)  Thatexcepting the VENDOR nobody else has any right, title, interest, claim

or demand whatsoever or howsoever in respect of the said property and
also enjoys the marketable title.

7)  That now the VENDOR admits that the VENDOR has been left with no

right, title, interest or concern of any nature whatsoever in the said
property and the VENDEE has become the absolute sole owner of the said
property by this Deed, who shall be fully competent to use and enjoy the
said property or transfer or alienate the same to anyone by way of sale,
gift, mortgage, lease or otherwise to anyone in the manner the VENDEE

like, without any claim, demand and objection by the VENDOR and its

other legal representatives and executors.
For jﬁﬁmm PRIVATE Liirep For DND INFRA .., .12 LIMITED

MJ'\’L‘L’\CK/—\O ¥ WM‘ Qy
E Director/ Authorised Signatory

M
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9)

said
8) Thatthe VENDOR assures the VENDEE that the s
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property is free from

. such as prior sale, gift, mortgage, disputes,
all kinds of encumbrances . "
- g ttachment in the decree of any court,
litigation, acquisition, requisition, a . el e
lien, court injunction, Will, Trust, Exchange, legal flaws, claims, p
Agreement to Sell, loan, surety, security, hypothecation, income-tax,
wealth tax attachment, family or religious disputes. The VENDOR has not
signed any documents (i.e. General Power of Attorney, Special Power of
Attorney, etc.) in respect of the said property nor has issued any receipt
for any payments such as earnest money, advance amount, part payments,
etc. etc. and if it is ever proved otherwise, or if the whole or any portion of
the said Property is ever taken away or slips from the possession of the
VENDEE on account of any of above legal defects in the ownership or

litigation started by anyone claiming title thereto or pp account of any act

ACE Scann@

Scanner

T
a
(4%
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11)

12)

13)

14)

15)
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That the land revenue, house tax, electricity charges, or any dues and

demands in respect of the said property has paid by the VENDOR upto the

date of handing over the physical possession of the said property and

thereafter the VENDEE will be responsible for all the payments, dues and

demands of the same.

That all photocopies of the original Sale Deeds mentioned above in respect

of the said property have been handed over by the VENDOR to the

VENDEE.

That the Khasra Nos. 963/1 Min (1-7), 1021 Min (0-9) and 1020 Min (2-
15) are not a forest land rather these land are agricultural land, which are
not situated in Green Belt. Also, these lands are deemed as Urban Areas.
This has been ensured by the VENDOR. If this fact is proved or found
otherwise, then the VENDOR shall be liable and responsible to indemnify
the VENDEE for all the losses/damages thus suffered by the VENDEE. In
this scenario, amount paid by the VENDEE will be refunded by the
VENDOR to the VENDEE with interest @18% per annum.

That both the parties to this sale deed are Indian Nationals.

The VENDOR and the VENDEES do hereby declare and affirm that this
transaction shall not create uneconomic holding with the VENDEES and
there is no violation of DLR Act, because this land is governed by the PLR
Act.

That in case, if the said property is acquired, then the VENDEE will be
entitled to receive the compensation in its own name and the VENDOR

will have no objection for the same.
For A For DND INFRA PF
ﬁs;)ssmss PRIVATE LimiTED , i

'u—LJL)\_Qx-Q/LLL,\_J\/-\C)“ I

i C LIMITE

Director/ Au'iiorised Signatory

A

—
m ACE Scannég
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s flats:-

Incase of built-up property other than

‘ N.A.

t

o Euta:il 3223 to the plo : i

ii, an
)

a. Residential-1 i
. Public purpose - .
:- gﬁ:rtateupublgz pﬁrpose (e.g. private schools, colleges, hospitals)
d Industrial-2
e Commercial -3

iii.  Total plinth area of the property (in 5q. mtr.) :N.A,
iv.  Plinth area under transfer (in sq. mtr.) :N.A

v, Year of construction : L N.A. j

*(In case of colonjes falling in categories ‘G’ and ‘H', please mention the corresponding value of the
following type of structure applicable in your case:

Pucca - 1.0

Semi-Pucca - 0.75

Katcha - 0.5
In case of Flats;

i Constructed by DDA/Co-operative Group Housing
Society (CGHS) Private Builder 4 N.A.
ii. Plinth area of the flat (insq, mtr) ;

Whether number of storeys in the building ]
ofyour flat exceeds four ornot (Yes/No) .
F y .
LE H”@ﬁ PRIVAT, LiMITED

Name & Signaqgﬁﬁg@'ﬁﬁ;ﬁasf‘emr
VERIFICATION
I, Anil Mahindra, as Ay

] y of M/s. A-Plus Estates Py imi i
by 5l G S Private Limited, having jg registe
P e Y, New Delhi-11002 us office at 294/1, v, -

ishwakarma Colony, La]
! ‘e that i i e
e i o at what jg ;t[;l;ezd above is trye to the best of my

For DND e
R:fﬁ'ﬁ&:r
MITep
M”‘”i@ut For -Ii-F \
: hﬂf]sa L £s
Signature anranSferee d sfgnatury ATES PRIVATE |, iy
Signature of Transf,
: Steror
Uthorigag Signalory

ACE Scannég

T
a
(4%

Scanner



i

Name of office of Registrar/Sub—Registrar . Sub-Registrar-V A, Hauz Khas, New Delhi

4

Name of the Transferor : M /s. A-Plus Estates Private Limited, through its Authorized Signatory
Mr. Anil Mahindra

Address of the transferor : E-4, Defence Colony, New Delhi-110024

Name of the transferees M/s. DND Infra Private Limited, through its Directors (1) Nitin Goel and
(2) Deepak Goyal,

Address of the transferee : D-137, Near Durga Mandir, Preet Vihar, Delhi-110092

ACE Scann@

PDF
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If the property was transferred earlier (Yes/No): El:j
(a) if yes, amount of consideration thereof:

Transaction Value of the present Sale Deed : Rs.66,00,000/-

Qther Information:-

in case of agricultural Land :

i Name of the Revenue Estate : Village Bhati, Tehsil Saket, New Delhi

i Name of Village . Bhati, Tehsil Saket, New Delhi

iii.  Khasra Number(s) : 437 /1820 share in Khasra Nos. 963 /1 Min (1-7), 1021 Min (0-9)
and 1020 Min (2-15),

iv. Land Area : 1 Bigha 1 Biswa and 17 Biswansi

In case of non-agricultural land : N.A.

Location of the Property - N.A

Name of the Colony/locality : N.A.

S. No. of the Colony/locality in the list colonies. Localities: r' N.A. _‘{

Category of the colony /locality : l. NA. J
e paiae TR GRS A

(lfthé name of colony /locality is not included in the list of colonies Jlocalities, the category, of the
nearest colony flocality may be mentioned).

i Land share (insq. mtr.) N.A.
L Land use : [ Agricultural

(Fill the corresponding value of the following land uses as applicable inyour case)

Residential -1

Govt. Public purpose-1

Private public purpose (e.g private schools, colleges, hospitals)
Industrial-2

commercial-3

eerEr

Land Marks, if any, with the help of which the property can be located : VILLAGE BHATI, TEHSIL
SAKET, NEW DELHL

syl Taa et
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PDF
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pital Territory of Delhi

&) i 1 Ca
' #) Government of Natlon? Receipt
o5 e-Registration Fee
T e
Hoenint No DL1176820706005 o
Issue Date 11-MAR-2022 11:25 EMRLU PLAGE I
ACC Reference SHGIL/SHCIL NCT OF DELHIN
E81 Cortificate No IN-DLO2509073531608L ;
Furchased Ry DND INFRA PRIVATE LIMITED ; ,-"
Aegidtration Fees Paid By DND INFRA PRIVATE LIMITED
Properly Descriplion KHASRA NOS. 963/1 MIN ETC., VILLAGE BHATI, NEW DELHI
Purposo Article 23 Sale
ey e a0 . a
Particulars Amount (Rs.)
ilngistration Fee . ¥ 66,000.00
Copying Fees " ¥100.00
t=-cha 1 -8 ; o
G : nge of Name Fee - South DMG i:?tan".;‘! I-..O\--‘KE"’ 1,000.00
Service Charges 720.00 d
CGST@9 %+ 2’2_00
3EST@9% " 2-
12
lalal Amount .
- . TE7.124.00
1 Rupaus Sixly-Seven Thousand One Hundred Twenty-Four Cnly )
Stalulory ml?"l‘ : This is a receipt of fees collacted .;nd-s-hc;_u‘lac;-rl'lat_l;;F;a;é;;s receiptmu__ e
tne authenticity of e-Registration Fee Receipl can be be verified at website i.e o e
h::ps:r.'www.sh:ilaatamp.commegmiraﬁunf . o B
; ) o I \:_.n'.-
e
lll ﬁ : -"
At - A l "l
"GSTIN Numboy - 07AABCS 1426812\ e U e,
CIN: U67180MH1986G 01040506 PAN: AABCS14298 .
PREMISES : IFgy T, . SAC : 098599 E
Tower, SIh Floor, A wing, 81, Nehry Place, New Defhi-1 10019 Ay
.
For DND INFRA PRWW{D v,
| For A-PLUB ERTATES PRIVATE LINITED - His
| o
o ”LAJLQ.C}

Authorived Signatory

Q?\s’ﬁt&']?
SN Cwmﬁ 2W0Q Q&N LN
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e CEVENUE DEPARTMENT, GOVT OF NCT i'; ;E'—
OFFICE OF THE DISTRICT MAGISTR 5 5 4 L §
SAKET:SOUTHDISTRICT SSATEY at
LAND STATUS REPORT j Q.3

NO: 80580000002860

>

Application Detalls
A PLUS ESTATES PRIVATE LIMITED THROUGH ITS

Name of Transfarer: AUTHORIZED SIGNATORY MR. ANIL MAHINDRA.

A-PLUS ESTATES PRIVATE LIMITED, HAVING ITS
REGISTERED OFFICE AT E-4, DEFENCE COLONY,
NEW DELHI-110024 AND PREVIOUS OFFICE AT
29411, VISHWAKARMA COLONY, LAL KUAN, NEW
DELHI-110044

Address of Transferer:

Name of Transferee: NITIN GOEL,DND INFRA PRIVATE LIMITED
THROUGH ITS DIRECTORS NITIN GOEL AND
DEEPAK GOYAL

Address of Transferae: D-137, NEAR DURGA MANDIR PREET VIHAR Delhl
110082 India,AND 365, ASOLA EXTENSION, NEAR
SYAM BHAWAN, FATEHPUR BERI, NEW DELHI
110074

Delails of Property/Land under transfer ; 437/1820 UNDIVIDED SHARE IN THE
AGRICULTURAL LAND MEASURING 4 BIGHAS AND
11 BISWAS, EQUAL TO (1 BIGHA 1 BISWA AND 17
BISWANSI], COMPRISED IN KHASRA NOS. 963/1
MIN (1-7), 1021 MIN (0-9), AND 1020 MIN (2-15),
SITUATED IN THE REVENUE ESTATE OF VILLAGE
BHATI, TEHSIL SAKET, NEW DELH],

Property Details: 0N9631 |, 0//1021 , 0H1020

TEHSILDAR REPORT IN PART-8

Name of transferer as per Revenue Reeord A PLUS ESTATES PRIVATE LIMITED THROUGH ITS
AUTHORIZED SIGNATORY MR. ANIL MAHINDRA..
Details of the Property land under transfer 437/1820 UNDIVIDED SHARE IN THE AGRICULTURAL

LAND MEASURING 4 BIGHAS AND 11 BISWAS, EQUAL
TO (1 BIGHA 1 BISWA AND 17 BISWANSI), COMPRISED
IN KHASRA NOS. 963/1 MIN (1-7), 1021 MIN (0-9), AND
1020 MIN (2-15), SITHADE Ry dbb FHEIREMENWBRESTATE

OF VILLAGE BHATI, SEIRISSRET ey pE| HI

Revenue Estale Bhatl

Apglicable Act DLR Act

Classlfication Of Land i Agriculiural Land

Whether any violation U/s 33 of DLR Act 1954 NO !
Whether any violation Ujs 74(4) of DLR Act, 1954 NO i
Whether any violation Ufs 81 of DLR Act, 1954 NO

1-1 031032022 174307
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whether any court case is pending NO
Whe her any objection is pending NO
B s |
- Pbservation by Tehsildar: Recommend on the basis of report submitted by patwari and (] E
kanungo and facts/affidavi/documents supmilted by the [« WS

applicant Lac Br. may oblain relevant documents/affidavit
etc. THERE 1S NO RECORD WHETHER PROPERTY HAS
BEEN SOLDITRANSFERED EARILER OR NOT

Observation by Tehsildar(Notification): Recommendad based on report of Kanoongo (LA), the
same has been placed in file in Physical mode as there is no
option to upload the same in online module, hence, the

same may be seen before any further action.

TEHSILDAR (NOTIFICATION) REPORT IN PART-C

r NIL _]

To,
SR OFFICE (}

{. This Certificate is valid as per Information Technology Act 2000 as amended from time to time.

2. The Authenlicity of this document should be verified at hﬂp;h‘adl:tﬁct.clﬂhigovt.nln.In. Any discrepancy in the details on this document
whan compared to those avallatie on the website renders it nvalid.

3. The onus of checking the legitimacy is on the users of this document

4. In case of any discrepancy please inform the authority issuing this Cerificate.
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SR V A Hauz Khas
-

11/03/2022 12:28:20PM
.‘icri:l‘_jumher:- 2911

[ DNDINFRA PVT LTD TH NITIN GOE

VA o

i S/W/D/O

.r;o D-137 NEAR DURGA MANDIR PREET VIHAR ND o
_ . Maobile No. 9910776839

Undf:rta_ker as Follows:- . s

)

- 1am the buyer of the PFﬁPél‘t}‘ as detailed below:.

Details of property;-

%

~House No. ,NGS. 9631 MINETC, Roay
. NoSS Bhatg
2300, =
(@
2. The mobile no Mmentioned by me belongs to me
3. I have no ob Jection if the details of the property ptirch
deed is shared with ¢ yublj

&%@

DND INFRA PyT LTD TH
NITIN Gog

Name of Buyer-

Mobile No.- 9910776839

UNDERTAKING - \
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116) That the said property is presently not notified u/s 4 & 6 of Land

Acquisition Act, 1894 & New Fair Compensation and Transparency in

Land Acquisition, Rehabilitation and Resettlement Act, 2013 and has not

been acquired by the Government for any public purpose.

Sale Deed, viz. Stamp Duty, Registration

charges etc., shall be borne and paid by the VENDEE. The VENDEE shall
ginal Sale Deed from the office of the Sub-

17) That all the expenses of this

have the right to collect the ori

Registrar.

18) That this transaction has taken place at New Delhi and as such Delhi

Courts shall have exclusive Jurisdiction to entertain any dispute arising

out or in any way touching or concerning this Deed.

IN WITNESS WHEREOF the VENDOR and the VENDEE have signed this SALE

DEED at NEW DELHI on the date first mentioned above in the presence of the

following witnesses.
WITNESSES:-
R evioriont I
é-—xa\ﬁ.n b\'\ = ]
o Do Qor~ """,%ﬁgﬂgﬂmmy
g o 2\, bads B0
Eoaombe® 1 S0 F
or LIND I
sas, SR G\ s QOLB memz LIMITEL
1 ’/

Director/ Authori ed Signatory

. Dﬁ\z—u\\c""“d-"
o &_WM o VENDEE
teo Or v (I ‘éﬁﬁ ;
LA, 12
m,,l,.lpmj,uv,d—brr?ﬂ

oL 02) T 2 o WA

|

—
m ACE Scann@
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ACE Scanneg

Reg. No. Reg. Year Book No.
1885 2022-2023 1

L
(]
o

Scanner

Ist Party

lind Party Witness
Ist Party APLUSESTATES PYTLTD TH ANIL MAHINDRA
lind Party DNDINFRA PVT LTD TH NITIN GOEL DND INFRA PVT LTD TH DE EPAK GOYAL
Witness SUBHASH, ANIL KUMAR

Certificate (Section 6))

Registration No.1,885 in Book No.l Vol No 4,467
onpage 130 fto 147 onthis date

14/03/2022 10:46:56AM
and left thumb impressions has/have been

day  Monday

taken in my presence,

Ao /

Sub Registrar ||I
SRV A Hauz Khas
Date 14/03/2022 12:48:36 ] New Delhi/Delhj

03711 TTAVISIS BITATRS 2U19.A 103

o aanmd huanodliA

AANTHRR R g

2297544101835

[ ] . 1 R Seg Thi e

N au.
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Government of National Capital Territory of Delhi

e-Stamp

Certificate No. . IN-DL32421913235516U

Certificate Issued Date . 14-May-2022 02:03 PM

Account Relerence » IMPACC (IV)/ dl716403/ DELHI DL-DLH
Unigue Doc. Reference . SUBIN-DLDL71540350668631154315U
Purchased by . BALAJI METROPOLIS PRIVATE LIMITED

Description of Document . Arlicle 23-A Sale Agreement
KHASRA NOS. 963/1 MIN AND 1996/962 MIN, VILLAGE BHATI, NEW
DELHI

S LR TRCEDUES PRIVAT ELGED BaLAL RITRCTCLIS FRIVATE Lin

Sl

Property Description
Gonsideration Price (Rs.) ¢

{Zero)

First Party » A PLUS ESTATES PRIVATE LIMITED e
Second Party : BALAJI METROPOLIS PRIVATE LIMITED ~
Stamp Duty Paid By . BALAJI METROPOLIS PRIVATE LIMITED .

Stamp Duty Amount(Rs.) ;100
{One Hundred only)

D EaL i g TROPCLIS “AIVATE LILYTED

£l

BAlAG RETRIFOUS FRIVATE LENTES BruA® i8 TRIPOLIS FRIGATE LivsT

EQ

Plaase wrike or ype below this e oo b

Py
{2
I
“
<4
@
i
&
B
8
-r
i
-]
0
i
[
b
£
£
.,
4
&

=i E Lt

FLLE PR

For Bala Ji Metropolis Pvt, ! i+,

For Ajs ESTATES PVT, LTD. .&%
Mﬁﬁ%mmolﬂﬂ |

fgay
i, 4
ANk

For Bala Ji Metropolis Pvt, Ltd.

Stalury Aderl: sl
i | ¥ ; e

Ay nd

BRI GOt e 8 i
SRR I }__:_--_]II;':: f:,.”}'.h 18 SUOIE D vnRied it ev atiellaminin s s

—
m ACE Scannen
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Yogesh Tya
UID - 4362 2148 7498

CO. PAN - AAHCB6354N
(Balaji Metropolis Pvt. Ltd.)

Anil Mahindra

UID - 3234 6114 3110
CO. PAN - AAFCA9175L
(A-Plus Estates Pvt. Ltd.)

o

AGREEMENT TO SELL
(WITHOUT POSSESSION) |

This Agreement to sell is executed at New Delhi,
M% , 2022, by and between:;

M/s. A-Plus Estates Private Limited (CIN - U70109DL2006PTC154546 & PAN
- AAFCA9175L), a Private Limited Company duly incorporated under the
Company Act, 1956, having its registered office at E-4, Defence Colony, New
Delhi-110024 and previous office at 294/1, Vishwakarma Colony, Lal Kuan, New
Delhi-110044, through its Authorized Signatory Mr. Anil Mahindra (UID -
3234 6114 3110), son of Shri K.C Mahindra, resident of D-12, Second Floor,
Model Town, Delhi-110009, duly authorised vide resolution passed in the
meeting of the Board of Directors held on 19.03. 2056 , hereinafter called "THE |

on this 26Mday of

FIRST PARTY", (which expression shall mean and include ijts legal
representatives, administrators, EXecutors, nominees and assigns. f

IN FAVOUR OF

son of Shri Mahender
Block, Chhattarpur

SECOND PARTY", (

legal representatives, administrators,

For Bala Ji Metropolis Pvt. Ltd

‘:‘%'?9{.

Director

Delhi-110074 through its Director Mr. Yogesh Tya

Singh Tyagi, resident of Kh. Ne. 660/2, Second Floor
Extension, New Delhi-1100
meeting of the board of Directors held onez.o.

which expression shall mean and include

-_'_—"—‘—-—-—_-—-—-—-_‘._——“—'——
]M/s. Balaji Metropolis Private Limited (Pan - AAHCB6354N), a Private |
Limited Company duly incorporate under the Com

pany Act, 1956, having its|
» A-2 Block, Kh. No. 660/1, New |
8i (UID - 4362 2148 7498),

74, duly authorized in the
2022; hereinafter called "THE

its successors,
éxecutors, nominees and assigns.

F LUS ESTATES PVT. 11D,
2

AUTHORISED SIGNATORY
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recorded

WHEREAS the FIRST PARTY is sole, absolute, rightful, la?\fﬂ[ﬂ T
owner and in actual physical possession of the Agricultura

suring 23 Bighas and 5 Biswas, comprised in K_hasra Nos. 10{;124.[0—8;_,
963 Min (4-8), 1996/962 (3-1), 1013 (4-6), 1021 Min (2-19), 1020 Min ('
18), 1018 (1-18), 1014 (3-7), with boundary wall, tubewell & E.‘lE‘CIII'l.C.
connection, situated in the Revenue Estate of Village Bhati, Tehsil
Mehrauli, New Delhi, (hereinafter referred to as the “Entire Land’), having
purchased the same from Mrs. Reshma Uttam, daughter of Sh. H.K. Uttam,
resident of 15, Birbal Road, Jangpura Extension, New Dethi, vide a Sale
Deed, dated 14.11.2006, duly registered as Document No. 16300, in Book
No. I, Volume No. 6786, on pages 1 to 160, dated 17.11.2006, in the office
of the Sub-Registrar-V, New Delhi.

mea

B) AND WHEREAS the said Mrs. Reshma Uttam, daughter of Sh. H.K. Uttam,
resident of 15, Birbal Road, Jangpura Extension, New Delhi, had purchased
the above said land from Sh. Triloki Nath Khanna, son of Late L. Gokal
Chand, Sh. Surajmal, son of Sh. Nanwa, Sh. Surja & Sh. Pemi, both sons of
Sh. Ramla, Mrs. Jagmali and Mrs. Parmali, both daughters of Sh. Ramla, Sh.
Shiv Charan, son of Sh. Lal Singh, Sh. Lala, son of Sh. Chote, Sh. Rajinder
Singh Dahiya, son of Sh. Har Kishan, Sh. Bijender Singh, Sh. Davinder
Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh. Narinder Kumar, all sons
of Sh. Rajender Singh, vide four separate Sale Deeds, duly registered in the
office of the Sub-Registrar, New Delhi, details as under:-

i)  Dated 30.07.1982, duly registered as Document No. 4507, in Addl. Book
No. I, Volume No. 4713, on pages 67 to 71, on 31.07.1982;

ii)  Dated 24.03.1984, duly registered as Document No. 1572, in Addl. Book
No. I, Volume No. 5011, on pages 184 to 187, on 24.03.1984;

iif) Dated 17.03.1988, duly registered as Document No. 1860, in Addl. Book
No. I, Volume No. 6057, on pages 61 to 64, on 17.03.1988:;

iv)  Dated 14.06.1995, duly registered as Document No. 6184, in Addl. Book
No. I, Volume No. 8815, on pages 92 to 98, on 31.07.1995.

For A-PLUS ESTATES PVT. LTD. r
M ~or Bala Ji Metropolis Put, Ltd.
3 X 7{'&}'5
AUTHORISED SIGNK ' M
or
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P g Becd Related Detail
N Detd Name aorspMBNT d SALE AGREEMENT Wi, jaL |
- . B2 PeanamEs b, s
| Ladd Detatl™, ¢ "
T FOREBERTANES N [z K has B B
vill ﬁ‘&t\ A Building Type
Placs 796 Hai Property Type  Khadz
A= ORIk sionaR g PRI St
Property Address House No.: KH NOS-963/1 MIN AND 1996962 MIN. Resad Noo: ., Bhatti

Area of Property  4.00 Bigha 2.00 Bishwa 1500 Bishwane

Money Related Detail

Consideration Amount :0,00 Rupees Stamp Duty Paid 100.00 Rupees !
I
' A . i
Value of Registration Fee 1,000.00 Rupees Pasting Fee 100.00 Ruppes :
This dovument of  AGREEMENT SALE AGREEMENT WITHOUT POSSESSION
i T
Presented by :  Sh/8mit* i S/0 Wja R/o
e A PLUS ESTATES BRIVATES NA E-4 DEFENCE COLONY ND
. ey BYREN THR ANTEMARTNNR &
in the office of the Smngegisq:f_'af;;]}e]h_] this 26/05/2022 2:12:35PM day Thursday between the hours of
o ' C o “Er
.,}gp_;:.. " - ; 3
PLUS ESTATES PYT. L

Registrar/Sub Registrar
SR Y A Hauz Khas
Delhi/New Delni

Exccutivi admitted by the sald Shri / WK S \
APLUS “STATES PRIVATES LIMITED THR ANIL MAHINDR A \g\'\

and Shvi Vs,
BALAJ METROFLOLIS PRIVATE LIMITED THR YOGESH TYAGH -.?‘O

Who is/se identified b}" Shl']:," 5

(Marginal Witness). U\*&m’;}éﬁ-Nﬁ:’lI is known tc me,

= - I 0 g P .
Contents of the docut F#lncd to the parties who understand the conditions and admit them as correct.
Certified that the ipft (87 Riglff, as the case may be) hand thumb impression of the executant has bees aifixed in my presence

P

Vendor{s) Mortgagor(s) admit(s) P r_';gﬂg}:ipt an entire consideration  Ks. 0.00 Only

The Balance qitjgéntire_co nsideratio = Rupees — . has been paid to the
R L N B %
Vendor{s), Erlégtg#gﬁr(ﬂ by. . §/Ms. BALAJTMETROPLOLIS S/0.W/o,NA
s R 'PRIVATE EIMETED THR YOGESH
TYAGI 500 3

. CHHATTARP N A-2 BLOCK Kif
5 CHH UB_EK:I:‘JA2BL 1%“

860/1 ND
vendee(s)/ Morteadde BN my presence. Hefl’ﬁ?jﬁ werc also identified by the aferesuid wimosses.

TG
t

Registrar/Sub Registrar
SRV A Hauz Khas

Date 26/05/ 2022 Delnif™New Delhi

Revenue Department NCT of Del ) DORIS

SKm. SANJAY KUMAR  S/0 W/o Do GOLEU RAM R/u HNO-106 DERA GOAN ND

NIC-DSU

—
m ACE Scannq}‘.;
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absolute authority to sell,
hole or in parts and none
in the same.

RTY has full right,
and inw
ht, title or interest

AND WHEREAS the FIRST PA
dispose off and transfer the aforesaid

else except the FIRST PARTY has any rig
g mind without

RTY in sound and disposin
de needs and

AND WHEREAS the FIRST PA
fraud and for its bonafi

undue influence, coercion or
requirements has agreed to irrevocably sell, convey, transfer and assign to

the SECOND PARTY and the SECOND PARTY has agreed to purchase the
1675/2200t undivided share in the Agricultural land measuring 5
Bighas and 10 Biswas, equal to (4 Bighas 3 Biswas and 15 Biswansi),
c?mprised in Khasra Nos. 963/1 Min (2-9) and 1996/962 Min (3-1),
situated in the Revenue Estate of Village Bhati, Tehsil Saket, New
Delhi, as per fully described site plan attached herewith, [herei’nafter
ceferred to as "THE SAID LAND"), with all rights of ownership
appurtenances, easements, patent or latent:

possession, privileges,
d in respect thereof, for a total sum of

enjoyed and reputed to be enjoye
Rs. 1,86,00,000/- (Rupees One Crore Eighty Six Lakh Only).

NOW THIS AGREEMENT TO SELL WITNESSETH AS UNDER:-

That in 'consideration of the sum of Rs. 1,86,00,000/- (Rupees O

f;zrz Elg{l;ty Six Lakh Only), out of which a sum of Rs. 1,841,}001}001;?

F]RSpT Ei ne Crore Ei‘ghty Four Lakh Only) has been received ’by the
RTY from the SECOND PARTY, in the following manner;

For A-RLUS ESTATES PVT. LTD. &
@«MJM “or Bala Ji Metrclt i '
~AAD polis Pvt. Ltd.

B ey
r"l"ctor

ﬂ ACE Scann%;\
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P2042101186670533 27.07.2021
Rs.99.00,000/- | CNRBR520210723657 27.07.2021
22012

Rs.15,50,000/- | Out of Ch. No. 627057

Rs.25,00,000/- | 627056

Rs.20,00,000/- |192078
[Rs. 22,00,000/- | 192079 05.01.2022 | --Do-- H

[Rs. 65,900/ 627089 14.05.2022 | --Do--

ET@Z&E&T Being the amount of TDS deducted and deposited by the

i SECOND PARTY with the Income Tax Authorities in the
account of the FIRST PARTY, (representing 1% of the

le consideration, as required under the relevant
and rules framed

17.11.2021 --Do--
17.11.2021 --Do--
31.12.2021 --Do--

advance sa
provisions of the [ncome Tax Act, 1961

[ thereunder);
[Rs.1,84,00,000/- | Total i

the separate receipt of which the FIRST PARTY hereby admits and
acknowledges and the remaining balance sum of Rs. 2,00,000/- (Rupees
Two Lakh Only) shall be paid by the SECOND PARTY to the FIRST PARTY,
at the time of execution and registration of the necessary transfer
documents, the FIRST PARTY doth hereby agree to sell, convey, transfer,
assign, assure, grant by way of absolute sale of the said land, (fully
described above), with all rights of ownership, possession, privileges,
easements and appurtenances, patent or latent, enjoyed and reputed to be
enjoyed in respect thereof, free from all encumbrances, unto the SECOND
PARTY TO HAVE AND TO HOLD the said land hereby agreed to be
conveyed to the SECOND PARTY, absolutely and forever.

. Pt Ltd. ‘
4%?74

- “ractor

-7 Bala Ji Metropct's
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ession of the said land will be

l ical peaceful vacate poss -
- zhﬁt thii i};y:;nza FlpRST PARTY to the SECOND PARTY on receiving the
elivere

i i istration of the
bance gale conslderation, S8 K ' Execstf_onf/al:’-i:r of the SECOND
necessary transfer documents of the said lan .m . s Aeroement
PARTY or its nominee(s). However, today on signing 0 g X Sajd,
the FIRST PARTY has allowed the SECOND PARTY to enter upon the
land and to construct/renovate of the said land, at its own cost and

expenses.

That the FIRST PARTY (on receiving the balance sale consideration) will
execute and get the necessary transfer documents of the said land
registered, in favour of the SECOND PARTY or its nominee/s.

That after paying the full consideration, the FIRST PARTY shall have left
with no right, title, interest, claim or lien of any nature whatsoever in said
land, hereby sold and the same has become the absolute property of the
SECOND PARTY, with right to peacefully and quietly hold, possess, occupy
and enjoy the same and enjoy all the rents, profits, benefits and proceeds
thereof with the exclusive right to sell, gift, mortgage, lease and transfer
the same by whatever means the SECOND PARTY likes, without any
demand, objection, claim or interruption by the FIRST PARTY or any
person(s) claiming under or in trust for the FIRST PARTY.

That the FIRST PARTY hereby assures the SECOND PARTY, that the FIRST

PARTY has neither done nor been
R Parly to any act whereby th
PARTY’s right and title to said land may | y the FIRST

not subject matter of any HUF and that n

_ 0 part of said land ig
any minor and/or no minoy has Pl

any right, title, interest and clai
.l I . ) claim or
ern of any nature with the said land and further none else other thap

the FI i [ '
RST PARTY has any right, title or interest of any kind whatsoever in
art of the said land ang further there 1S No impediment

For Bala Ji Metropolis Pyt Ltd.

~LGagy

Director

—_—
m ACE Scanneg,
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That the FIRST PARTY further assures, represents and covenants with the
SECOND PARTY as follows;

That the said land is free from all encumbrances, charges, liens, lis-
pendens, attachments, trusts, acquisitions, requisitions etc. whatsoever or
howsoever and there is no litigation or any other proceedings pending
relating to the said land.

That there are no outstanding government dues or whatsoever nature
including the attachment by the Income Tax Authorities or under any law
in force in respect of the said land.

That excepting the FIRST PARTY nobody else has any right, title, interest,
claim or demand whatsoever or howsoever in respect of the said land.

That there is no legal impediment or bar whereby the FIRST PARTY can be
prevented from selling, transferring and vesting the absolute title in the
said land, in favour of the SECOND PARTY.

That there is no subsisting agreement for sale, except this Agreement to
Sell with the SECOND PARTY in respect of the said land hereby sold to the
SECOND PARTY and the same has not been transferred in any manner
whatsoever, in favour of any other person or persons.

That the FIRST PARTY has a marketable title in respect of the said land.

That there is no notice of default or breach on the part of the FIRST PARTY

or its pre-deceasors in interest of any provisions of law in respect of the
said land.

The SAID LAND are not subject to any requisition/acquisition by the
Central or the State Government or any other authority, body, tribunal or
instrumentality, and there exists no event or circumstance which is
likely to result in any requisition/ dacquisition of the SAID LAND by the
Central or the State Government or any other authority, body,

instrumentality,
For A-PLUS ESTATES PVT. LTD.

tribunal or

Dire

For Bala Ji Metropclis Pvt, Ltd.

@M@ 7 Mm
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and lawful owner and in

is the sole, absolute | |
il Jean and unrestricted right

i ac
ossession of the said land and have
fhereto and the FIRST PARTY has an absolute, unfettered and

ted right to sell and transfer the same to the SECOND PARTY

unrestric
and execute the necessary transfer documents, as per the terms and

conditions contained herein. Neither the FIRST PARTY nor its legal heirs,
successors etc. has or has any right or lien of any nature whatsoever

over the said land.

There are no pending litigation or proceedings of any nature whatsoever
in connection with the said land that may affect or are likely to affect, the
execution of the necessary transfer docume |

nts, the transfer thereof
the FIRST PARTY's title to the said land. o

ver,

Relying on the ;
PARTY as made rhejrﬁm::.amn& surances, pro
» the SECOND PAR . Mises etc. of the
Ty e FIRST

free from 4|
allencumbrances from the FIRST PA]?? Purchased the said land
Y

Tor Bala Ji Metropolis Pvt. Lid.

«%’?%
Direclor

i

—
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11

That the FIRST PARTY hereby assures the SECOND PARTY, that said land
is free from all kinds of encumbrances such as prior Sale, Gift, Mortgage,
Will, Trust, Exchange, Lease, legal flaw, claims, prior Agreement to Sell,
Loan, Surety, Security, lien, court injunction, litigation, stay order, notices,
charges, family or religious dispute, acquisition, attachment in the decree
of any court, hypothecation, Income Tax or Wealth Tax attachment or any
other registered or unregistered encumbrances whatsoever and if it is
ever proved otherwise, or if the whole or any part of said land is ever
taken away or goes out from the possession of the SECOND PARTY on
account of any legal defect in the ownership and title of the FIRST PARTY,
then the FIRST PARTY will be liable and responsible to make good the loss
suffered by the SECOND PARTY and keep the SECOND PARTY saved,

harmless and indemnified against all such losses and damages suffered by
the SECOND PARTY.

That after paying the full consideration, the SECOND PARTY can get said
land mutated in its own name in the records of South Delhi Municipal
Corporation (SDMC), Revenue Records and other concerned authorities
wherever it is required, on the basis of this Agreement or its certified true
copy.

That on the request of the SECOND PARTY, the FIRST PARTY has also
executed an irrevocable GENERAL POWER OF ATTORNEY and SPECIAL
POWER OF ATTORNEY deeds, in favour of Mr. Yogesh Tyagi (UID - 4362
2148 7498), son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2,
Second Floor-1, A-2 Block, Chhattarpur Extension, New Delhi-110074. The

said documents being for valuable consideration, cannot be revoked and
cancelled and are irrevocable.

That pending completion of the sale the FIRST PARTY shall not enter into
any agreement of sale in respect of the said land or any part thereof nor
the FIRST PARTY will in any manner create any charge, mortgage and or
deal with the said land in any manner or enter into any arrangement in
respect of the said land.

“or Bala Ji Metropolis Pvt. Ltd.

For A-PLUS EETATES PVT. LTD. ‘

"rgetor

|

—
m ACE Scann#@
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That the land revenué
dues and demands of whatsoever
said land shall be paid by the FIRST PARTY upto th

the possession and thereafter the SECOND PARTY wi
the payment of the same.

is acquired, then the SECOND pARTY will be

13. That in case, if the said land
d the FIRST

entitled to receive the compens
PARTY will have no objection for the same.

ation in its own name an

greement between/among

14. That this Deed hereto constitute the entire a
bject matter hereof and

the parties hereto with respect to the su
r and contemporaneous correspondence(s), report(s),

discussion(s), representation(s), promise(s)
tten and oral between/among the parties

supercedes all prio
agreement[s), negotiations,
or understanding(s), both wri
with respect to the subject matter hereof.

15. That in case of any unforeseen development beyond the control of the

parties concerned, their legal heirs, survivors etc shall be equally liable
and responsible and shall be bound by the terms and conditions of this

Deed.

16. ‘That any error or omission or mis-description of the said land under sale
regarding the numbers or any reference to the number of documents,
books, volumes or pages of the Registrar’s Office, regarding the title deeds
of the 'Said land' shall not annul the said deed and if such error or mis-
description is consequential, the SECOND PARTY’ will be entitled to get it
removed by the FIRST PARTY or his attorney by obtaining further
necessary deed of assurance or Supplementary Deed.

17. That after paying the full consideration, the SECOND PARTY shall have full
right to nominate or assign this Agreement to Sell in favour of any person
or persons, be it a firm, body corporate or association of person and the
FIRST PARTY shall have no objection to it.

For A-PLUS ESTATES PVT. LTD. =pr Bala Ji Metropolis Pvt. Ltd. .

10
©vrector
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19.

20.

21.

22.
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That the photocopies of the all original/relevant documents in respect of
the said land have been handed over by the FIRST PARTY to the SECOND

PARTY.

That the FIRST PARTY shall from time to time and at all times hereafter at
the request and cost of the SECOND PARTY do and execute or cause to be
done or executed all such further or other lawful acts, deeds, matters,
things and assurances in law whatsoever and for further better assuring,

transferring, granting and assigning and conveying the said land unto and

to the use of the SECOND PARTY or its nominee(s).

That the FIRST PARTY shall execute proper Sale Deed, as and when
desired by the SECOND PARTY, in respect of the said land, hereby sold,
failing which the SECOND PARTY shall be entitled to get the same
executed through the court of law by filing a suit for specific performance
for the breach of contract.

That this transaction is irrevocable and binding upon the parties hereto
and their respective legal heirs, successors, legal representatives,
administrators, executors, nominees and assigns etc.,, and neither party
shall have any right to revoke or alter any of the term or condition of this
Agreement without the prior written consent of the other party.

ThaF all the expenses of this Agreement to Sell, viz. Stamp Duty,
Registration Charges etc. have been borne and paid by the SECOND
PARTY and similarly all the expenses of the Necessary transfer

documl'ent& viz. Stamp Duty, Registration Charges etc. shall also be borne
and paid by the SECOND PARTY.

That the parties have signed and executed this Agreement to Sell after
fully unders_tﬂnding.; the contents hereof and in their soUnd mind ;de in
fuIII possession of their senses with their independent free consent/will
without any pressure, duress, undue influence gt

: coercion ete, from ;
quarter whatsoever | =

ForAPLUS Ly i
’ For Bala Ji Metropalis Pvt. Ltd.

- P 11 "
@-MM%“@Q‘%‘W!{I S a” Ysﬂp){

“irector

et e e —
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24.  That this transaction has taken place at New Delhi. As such, Delhi Courts

shall have exclusive jurisdiction to entertain any dispute arising out of or
inany way touching or concerning this Deed.

IN WITNESS WHEREOF, the FIRST PARTY and the

this Agreement to Sell at New Delhi on the date fi
presence of the following witnesses,
who have also signed in my presence.

WITNESSESE-,_‘;_:‘,)M l—

" RD-85 55 ogq-qs

AR
Sm\d“ﬂ Wouman. L'B/ AT !é?tﬁrﬁnéoﬁ‘v——o

slo & FIRST PARTY
A 106, Dene aen
Sauds, - Qoflp \oo 3y

SECOND PARTY have signed
rst mentioned above in the
which has been explained in vernacular,

For ESTATES PVT. LTD.

For Bala Ji Metropolis Pvt. Ltd.

e

Director
AD.L IY432-6 leM ~bo23

Subapd,
810 JTalRom

?‘l"‘:’ Hro. 2.3 Asola Exln,

P Cens, Soul D! - \\00 C

SECOND PARTY

12

|
:
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Rook No. +
1

Reg. Mo Reg. Year

| L
<3 2022-2023 (=]
o.

Scanner

Ist Party [Ind Party Witness
ist Parv A PLUS ESTATES PRIVATES LIMITED THR ANIL MAHINDRA

[ind Party BALAJI METROPLOLIS PRIVATE LIMITED THR YOGESH 1V AGI

Witness SANIAY KUMAR. SUBASH

Certificate (Section 61)

Regiaration No.5,299  in Book No.l Vol No 4,681
i

pige 67 to 79 on this date 02/06/2022 4:29:38PM

page - day Thursday
ans [o Rk A [
and lelt thumb impressions has/have been ralken I my presence.

A

Sub Registrar

Date 02/06/2022  16:44:47 i ey
New Delhi/Delhi

T —
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e, yogesh Tyagi
Anil Mahindra 7 Ulgﬁ 4362 2148 7498 /7
UID - 3234 6114 3110 354N

CO. PAN - AAHCB6

CO. PAN - AAFCA9175L i srpatls PVE i)
(A-Plus Estates Pvt. Ltd) (Balaji p

AGREEMENT TO SELL
(WITHOUT POSSESSION)
This Agreement to sell is executed at New Delhi, on this lbl'f" day of
M&.,,,” , 2022, by and between; '

Limited (CIN - U70109DL2006PTC154546 & PAN
- AAFCA9175L), a Private Limited Company duly incorporated under the |
Company Act, 1956, having its registered office at E-4, Defence Colony, New |
Delhi-110024 and previous office at 294/1, Vishwakarma Colony, Lal Kuan, New
Delhi-110044, through its Authorized Signatory Mr. Anil Mahindra (UID -
3234 6114 3110), son of Shri K.C. Mahindra, resident of D-12, Second Floor,
Model Town, Delhi-110009, duly authorised vide resolution passed in the
meeting of the Board of Directors held on 1q:03-2020 | hereinafter called "THE
FIRST PARTY", (which expression shall mean and include its legal
| representatives, administrators, executors, nominees and assigns.

M/s. A-Plus Estates Private

IN FAVOUR OF

'M/s. Balaji Metropolis Private Limited (Pan' - AAHCB6354N), a Private
Limited Company duly incorporate under the Company Act, 1956, having its
registered office at 5, Chhattarpur Extension, A-2 Block, Kh. No. 660/1, New
Delhi-110074 through its Director Mr. Yogesh Tyagi (UID - 4362 2148 '5’498)
son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2, Second Floor-1 A-i
Block, Chhattarpur Extension, New Delhi-110074, duly authorized inl the
meeting of the h.?ard of Directors held on2:of. 2023, hereinafter called "THE
;SECOND PﬂRTY., (which expression shall mean and include its successors
| legal representatives, administrators, executors, nominees and assigns. |

i Metropolis put. Ltd.

ForA-pLug
3 ESTATES PyT. (1D, For BalaJ ;
2 0
N_rTFJ'I']ﬂ_',r.‘Fn‘('_l(:_p_!,;-mn.( O Direc‘:{)r

Revenue Department WL 1 01 weun

it

e

Ly o Lt

—
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PREAMBLE OF PROPERTY

s sole, absolute, rightful, Jawful recorded
I of the Agricultural land
asra Nos. 1019 (0-8),
(2-19), 1020 Min (2-
boundary wall, tubewell & electric
Revenue Estate of Village Bhati, Tehsil
ferred to as the "Entire Land’), having
daughter of Sh. H.K. Uttam,

the FIRST PARTY i
n actual physica

WHEREAS

owner and i :
measuring 23 Bighas and 5 Bisw

963 Min (4-8), 1996/962 (3-1), 1013
18), 1018 (1-18), 1014 (3-7), with

| possession
as, comprised in Kh
(4-6),1021 Min

connection, situated in the
Mehrauli, New Delhi, (hereinafter re

purchased the same from Mrs. Reshma Uttam,
resident of 15, Birbal Road, Jangpura Extension, New Delhi, vide a Sale

Deed, dated 14.11.2006, duly registered as Document No. 16300, in Book
No. I, Volume No. 6786, on pages 1 to 160, dated 17.11.2006, in the office

of the Sub-Registrar-V, New Delhi.

AND WHEREAS the said Mrs. Reshma Uttam, daughter of Sh. HK. Uttam,

resident of 15, Birbal Road, Jangpura Extension, New Delhi, had purchased
the above said land from Sh. Triloki Nath Khanna, son of Late L. Gokal
Chand, Sh. Surajmal, son of Sh. Nanwa, Sh. Surja & Sh. Pemi, both sons of
Sh. Ramla, Mrs. Jagmali and Mrs. Parmali, both daughters of Sh. Ramla, Sh.
Shiv Charan, son of Sh. Lal Singh, Sh. Lala, son of Sh. Chote, Sh. Rajinder
Singh Dahiya, son of Sh. Har Kishan, Sh. Bijender Singh, Sh. Davinder
Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh. Narinder Kumar, all sons
of Sh. Rajender Singh, vide four separate Sale Deeds, duly registered in the
office of the Sub-Registrar, New Delhi, details as under:-

Dated 30.07.1982, duly registered as Document No. 4507, in Addl. Book

No. I, Volume No. 4713, on pages 67 to 71, on 31.07.1982;

Dated 24.03.1984, duly registered as Document No. 1572, in Addl. Book
No. I, Volume No, 5011, on pages 184 to 187, on 24.03.1984;

Dated 17.03.1988, duly registered as Document No. 1860, in Addl. Book
No. I, Volume No. 6057, on pages 61 to 64, on 17.03.1988;

Dated 14.06.1995, duly registered as Document No. 6184, in Addl. Book
No.I, Volume No. 8815, on pages 92 to 98, on 31.07.1995.

PLYS ESTATES PVT. LTD. For Bala Ji Metropolis Pvt. Ltd.

Director

o 7 p
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Date Z6/035 2o 2 im0yl
i 3

- AUGREEMENT WITHO! |

o LR ’.
ST

Building Type
Property Type  Khadar

Property Address Hause No: KHNOS-963 | MIN - [C. Road No.:, Bhatu
Area of Property 1.00  Bigha 3.00 (3ishwa  13.00 Bishwansi

Money Related Detail

Consideration Amount :0.00 Rupees Stzmp Duty Paid 100.00 Rupees

Value of Registratiogyiif 1,000.00 Rupees Pasting Fee 100.00 Ruppes i
This document of  AGREEMENH: SALE AGREEMENT WI{THOUT POSSE 3SIOM
Pre Sh/Smt 5/o0 W/l R/o
‘ S ESTATES PRIVATE NA £-4 DEFENCE COLONY ND
1 . -
b 28/02/2012 12:00.00AM day Tuesday between the hours of

Repistrar/5Sub Registrar
SR V A Hauz Khas

Delbi/New Delhi
Execution admitted by the said Shri/ Ms. 8
APLUS ESTATES PRIVATE LIMITED THR ANIL MAHINDRA lr-\\r:‘ 3
=
and $hri/ Ms. g “ QUGLJ!
BALAJI METROP I LIMITED THR YOGESH 1Y AGL LA

{Marginai Wit§

Contents of the document explained to the parties who undzrstand the conditions and admit them as correct.
Centified that tha left (or Right, as the case may be) hand thuwb impression of the executant has been atlixed in my presence

Vendor(s) Mortgagor(s) admit(s) priOr receipt an entire consideration  Rs. 0.00 Only

The Balance of entire s:dena _ Rupees . has been paid to the
Vendor(s)/ Mort Sh ,’ME BALAT METROPLOLIS 5/o,W/o,NA

ATE LIMITED THRYOGESH

Rfo s CHHATTARPUR E H NO-660/1 XD

vendecfs)/ Montgagee (s) i JThey! were wlea identlied by the aforesaid witnesses.

Hegistrar/Sub Roegistrar
SR Y A Hauz Khas

Date 26/05 2 t g
e26/05/2022 g4 DelbifNew Delhi

. g, B I o
Revenue Department NCT of Delhi DORIS NIC-DSU
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FIRST PARTY has full right, absolute authority 'to s;gse
i e
the aforesaid land in whole or in parts and none

. . ; "
s any right, title or interest mpt.hle sam

L &
O:c
a3

AND WHEREAS the
dispose off and transfer

except the FIRST PARTY ha
t undue

ARTY in sound and disposing mind withou

influence, coercion or fraud and for its bonafide needs and reqllll“emeniRh;‘?

_ agreed to irrevocably sell, convey, transfer and assign to the SECOND P ed
and the SECOND PARTY has agreed to purchase the 473/1820 undivide
share in the Agricultural land measuring 4 Bighas and 11 Biswas, equal Fo
(1 Bigha 3 Biswas and 13 Biswansi), comprised in Khasra Nos. 963/1 Min
(1-7), 1021 Min (0-9) and 1020 Min (2-15), situated in the Revenue Ee_state
of Village Bhati, Tehsil Saket, New Delhi, as per fully described sité plan
attached herewith, (hereinafter referred to as "THE SAID LAND"), with all
rights of ownership, possession, privileges, appurtenances, easements, patentor
latent, enjoyed and reputed to be enjoyed in respect thereof, for a total sum of
Rs. 52,00,000/- (Rupees Fifty Two Lakh Only).

AND WHEREAS the FIRST P

NOW THIS AGREEMENT TO SELL WITNESSETH AS UNDER:-

1.  That in consideration of the sum of Rs. 52,00,000/- (Rupees Fifty Two
Lakh Only), out of which a sum of Rs. 50,00,000/- (Rupees Fifty Lakh
Only) has been received by the FIRST PARTY from the SECOND PARTY, in

the following manner;

'Rs. 20,00,000/- | YESBR52020031972176097 | 19.03.2020 | Yes Bank Ltd.
Rs. 25,00,000/- 627055 L 06.11.2021 | Canara Bank
Rs.4,50,000/- | Out of Ch. No, 627057 17.11.2021 |--Do--
Rs.50,000/- Being the amount of TDS deducted and deposited by the

SECOND PARTY with the Income Tax Authorities in the
account of the FIRST PARTY, (representing 1% of the
advance sale consideration, as required under the relevant
provisions of the Income Tax Act, 1961 and rules framed

- thereunder);
[Rs.50,00,000/- | Total o - k |
ForAPLUS E - i
STATES PVT, LTD, a For Bala Ji Metropolis Pvt. Ltd.
MITHARIGEY SIGNATORY Director

_——_—

IREVTHML b o reemeem
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the separate receipt of which the FIRST PARTY hereby admits and
acknowledges and the remaining balance sum of Rs. 2,00,000/- (Rupees
Two Lakh Only) shall be paid by the SECOND PARTY to the FIRST PARTY,
at the time of execution and registration of the necessary transfer
documents, the FIRST PARTY doth hereby agree to sell, convey, transfer,
assign, assure, grant by way of absolute sale of the said land, (fully
described above), with all rights of ownership, possession, privileges,
easements and appurtenances, patent or latent, enjoyed and reputed to be
enjoyed in respect thereof, free from all encumbrances, unto the SECOND
PARTY TO HAVE AND TO HOLD the said land hereby agreed to be
conveyed to the SECOND PARTY, absolutely and forever.

That the physical peaceful vacate possession of the said land will be
delivered by the FIRST PARTY to the SECOND PARTY on receiving the
balance sale consideration, against execution/registration of the
necessary transfer documents of the said land in favour of the SECOND
PARTY or its nominee(s). However, today on signing of this Agreement,
the FIRST PARTY has allowed the SECOND PARTY to enter upon the said

land and to construct/renovate of the said land, at its own cost and
expenses.

That the FIRST PARTY (on receiving the balance sale consideration) will
execute and get the necessary transfer documents of the said land
registered, in favour of the SECOND PARTY or its nominee/s.

That after paying the full consideration, the FIRST PARTY shall have left
with no right, title, interest, claim or lien of any nature whatsoever in said
land, hereby sold and the same has become the absolute property of the
SECOND PARTY, with right to peacefully and quietly hold, possess, occupy
and enjoy the same and enjoy all the rents, profits, benefits and proceeds
thereof with the exclusive right to sell, gift, morlgage, lease and transfer
the same by whatever means the SECOND PARTY likes, without any
demand, objection, claim or Interruption by the FIRST PARTY or any
person(s) claiming under or in trust for the FIRST PARTY.

For&=PLUS ESTATES PVT, LTD, For Bala Ji Metropolis Pvt. Ltd.
¥ : gy
AUTHORISED SIGNATOR . Director

ACE Scannef-'g
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s the SECOND PARTY, that the FIRST
t whereby the FIRST

y be impaired or

5 That the FIRST PARTY hereby assure "
' PARTY has neither done nor been party to any

PARTY's right and title to said land may in any wa » e
whereby the FIRST PARTY may be prevented from transferring sa i

6.  That the FIRST PARTY hereby declares and represents, that said land is
not subject matter of any HUF and that no part of said land is Own.Ed by
any minor and/or no minor has any right, title, interest and claim or
concern of any nature with the said land and further none else other than
the FIRST PARTY has any right, title or interest of any kind whatsoever in
the whole or any part of the said land and further there is no impediment
in the FIRST PARTY's right to transfer the said land.

7. That the FIRST PARTY further assures, represents and covenants with the
SECOND PARTY as follows;

a)  That the said land is free from all encumbrances, charges, liens, lis-
pendens, attachments, trusts, acquisitions, requisitions etc. whatsoever or
howsoever and there is no litigation or any other proceedings pending
relating to the said land.

b)  That there are no outstanding government dues or whatsoever nature
including the attachment by the Income Tax Authorities or under any law
inforce in respect of the said land.

¢)  That excepting the FIRST PARTY nobody else has any right, title, interest,
claim or demand whatsoever or howsoever in respect of the said land.

d)  Thatthere is no legal impediment or bar whereby the FIRST PARTY can be
pr_evented from selling, transferring and vesting the absolute title in the
said land, in favour of the SECOND PARTY.

For Bala Ji Metropolis Pvt. Ltd.

6 Director

-R{.US ESTA1Es pyr LTD.

AUTHORISEp SIGNATORY

.
Revenue Department NCT of Demty
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That there is no subsisting agreement for sale, except this Agreement to
Sell with the SECOND PARTY in respect of the said land hereby sold to the
SECOND PARTY and the same has not been transferred in any manner

whatsoever, in favour of any other person or persons.
That the FIRST PARTY has a marketable title in respect of the said land.

That there is no notice of default or breach on the part of the FIRST PARTY
or its pre-deceasors in interest of any provisions of law in respect of the

said land.

The SAID LAND are not subject to any requisition/acquisition by the
Central or the State Government or any other authority, body, tribunal or
instrumentality, and there exists no event or circumstance which is
likely to result in any requisition/ acquisition of the SAID LAND by the
Central or the State Government or any other authority, body, tribunal or
instrumentality.

The FIRST PARTY is the sole, absolute and lawful owner and in
possession of the said land and have a clean and unrestricted right
thereto, and the FIRST PARTY has an absolute, unfettered and
unrestricted right to sell and transfer the same to the SECOND PARTY
and execute the necessary transfer documents, as per the terms and
conditions contained herein. Neither the FIRST PARTY nor its legal heirs,

successors etc. has or has any right or lien of any nature whatsoever
over the said land.

There are no pending litigation or proceedings of any nature whatsoever
in connection with the said land that may affect or are likely to affect, the

execution of the necessary transfer documents, the transfer thereof, or
the FIRST PARTY's title to the said land.

For Bala Ji Metropolis Pvt, Ltd.

Director

—
m ACE Scann%.}
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ises etc. hereby made
In case any of the representations, as.sura::es, F;;J:Z‘S:ndfor s BE
is discovered to be incorrect, mislea lng, - rmation/fact by the
concealment/non disclosure of any material in o_ o sl oy affadts
FIRST PARTY which in any manner relates to the sa]fl an E}llrl oy
the transferability thereof, or if the whole or any portion of the sai o
ever taken away or goes out from the possession of the SECOND PA
account of any legal defect in the ownership and title of the F[R.ST PARTY
and/or otherwise, then the FIRST PARTY shall also be liable and
responsible to make good all the losses, damages, demands, actions,
disputes, claims, costs, charges and expenses etc. of any nature suffered or
sustained by the SECOND PARTY and keep the SECOND PARTY
indemnified in all respects whatsoever,

Relying on the representations, assurances, promises etc. of the FIRST
PARTY as made herein, the SECOND PARTY had purchased the said land
free from all encumbrances from the FIRST PARTY.

8.  That the FIRST PARTY hereby assures the SECOND PARTY, that said land
is free from all kinds of encumbrances such as prior Sale, Gift, Mortgage,
Will, Trust, Exchange, Lease, legal flaw, claims, prior Agreement to Sell,
Loan, Surety, Security, lien, court injunction, litigation, stay order, notices,
charges, family or religious dispute, acquisition, attachment in the decree
of any court, hypothecation, Income Tax or Wealth Tax attachment or any
other registered or unregistered encumbrances whatsoever and if it is
ever proved otherwise, or if the whole or any part of said land is ever
taken away or goes out from the possession of the SECOND PARTY on
account of any legal defect in the ownership and title of the FIRST PARTY,
then the FIRST PARTY wil] be liable and responsible to make good the loss

: . COND PARTY and keep the SECOND PARTY saved,
armless and indemnified against all such losses and dama

the SECOND PARTY. ges suffered by
H@IJBJSESTATES PVL.LTD, For Bala Ji Metropolis Pyt Ltd.

AUTHORISED SIGNATORY i
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10.

11.
1Z.

13,

F@’L}s ESTATES PVT. LTO.
b Mﬁ

That after paying the full consideration, the SECOND PARTY can get said
land mutated in its own name in the records of South Delhi Municipal
Corporation (SDMC), Revenue Records and other concerned authorities
wherever it is required, on the basis of this Agreement or its certified true

copy.

That on the request of the SECOND PARTY, the FIRST PARTY has also
executed an irrevocable GENERAL POWER OF ATTORNEY and SPECIAL
POWER OF ATTORNEY deeds, in favour of Mr. Yogesh Tyagi (UID - 4362
2148 7498), son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2,
Second Floor-1, A-2 Block, Chhattarpur Extension, New Delhi-110074. The
said documents being for valuable consideration, cannot be revoked and
cancelled and are irrevocable.

That pending completion of the sale the FIRST PARTY shall not enter into
any agreement of sale in respect of the said land or any part thereof nor
the FIRST PARTY will in any manner create any charge, mortgage and or

deal with the said land in any manner or enter into any arrangement in
respect of the said land.

That the land revenue, house tax, water & electricity charges and other
dues and demands of whatsoever nature if any payable in respect of the
said land shall be paid by the FIRST PARTY upto the date of handing over

the possessjon and thereafter the SECOND PARTY will be responsible for
the payment of the same.

That in case, if the said land is acquired, then the SECOND PARTY will be

entitled to receive the compensation in its own name and the FIRST
PARTY will have no objection for the same.

For Bala Ji Metropolis pvt. Ltd.

AUTHORISED SIGHNATORY

Director
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ong
i ent between/am
' to constitute the entire agreerm # ot
That this Deed hereto Lo Cibe subject matter hereof an

arties hereto with respec gy
zzzefcedes all prior and contemporaneous correspond.enie][s) mr]:; isef[ .

: : s), p
jati discussion(s), representation .

agreement(s), negotiations, -
or understanding(s), both written and oral between/among the par

14.

with respect to the subject matter hereof.

15, That in case of any unforeseen development beyond the control of the
parties concerned, their legal heirs, survivors etc shall be equally liable
and responsible and shall be bound by the terms and conditions of this

Deed.

16. That any error or omission or mis-description of the said land under saje
regarding the numbers or any reference to the number of documents,
books, volumes or pages of the Registrar’s Office, regarding the title deeds
of the "Said land' shall not annul the said deed and if such error or mis-
description is consequential, the SECOND PARTY’ will be entitled to get it
removed by the FIRST PARTY or his attorney by obtaining further
necessary deed of assurance or SuppIementary Deed.

17. That after paying the full consideration, the SECOND PARTY shall have fu])
right to nominate or assign this Agreement to Sell in favour of any person

OF persons, be it a firm, body corporate or association of person and the
FIRST PARTY shal) have no objection to it.

18.  That the photocopies of the all original

the said [and have been handed gyer b
PARTY.

/relevant documents in respect of
y the FIRST PARTY to the SECOND

; i i . Ltd.
BOTRPLUS ESTATES py - For Bala Ji Metropolis Pvt

AUTHORISED SigNATORY Director
10



19.

20.

21.

22,

23.

Fgf APYUS ESTSTES PV, LTD., 4'-!(?,71
Diréctor
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That the FIRST PARTY shall from time to time and at all times hereafter at
the request and cost of the SECOND PARTY do and execute oOr cause to be
done or executed all such further or other lawful acts, deeds, matters,
things and assurances in law whatsoever and for further better assuring,
transferring, granting and assigning and conveying the said land unto and
to the use of the SECOND PARTY or its nominee(s).

That the FIRST PARTY shall execute proper Sale Deed, as and when
desired by the SECOND PARTY, in respect of the said land, hereby sold,
failing which the SECOND PARTY shall be entitled to get the same
executed through the court of law by filing a suit for specific performance
for the breach of contract.

That this transaction is irrevocable and binding upon the parties hereto
and their respective legal heirs, successors, legal representatives,
administrators, executors, nominees and assigns etc, and neither party
shall have any right to revoke or alter any of the term or condition of this
Agreement without the prior written consent of the other party.

That all the expenses of this Agreement fto Sell, viz. Stamp Duty,
Registration Charges etc. have been borne and paid by the SECOND
PARTY and similarly all the expenses of the Necessary transfer
documents, viz. Stamp Duty, Registration Charges etc. shall also be borne
and paid by the SECOND PARTY.

That the parties have signed and executed this Agreement to Sell after
fully understanding the contents hereof and in their sound mind and in
full possession of their senses with their independent free consent/will,
without any pressure, duress, undue influence, coercion etc, from any
quarter whatsoever.

For Bala Ji Metropolis Pvt. Ltd.

PITIRAISED SISHATORY 1
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Government of National Capital Territory of Delhi

S el e-Reglstration Fee Receipt
O ks e
%‘:I
Il Receiptho DL1171201465673
gj lssue Date 26-MAY-2022 11:45
i ACC Reference SHCI/SHGIL NCT OF DELHI/NEHRU PLAGE
§7 [ ESI Certifleate No IN-DL324314857288571
g, | Purchased By BALAJI METROPOLIS PRIVATE LIMITED
& I Registration Fees Pald By BALAJI METROPOLIS PRIVATE LIMITED
Y Property Description KHASRA NOS. 963/1 MIN ETC, VILLAGE BHATI, NEW DELHI
&' Purpose Article 23-A Sale Agreement 3:
ok Registration Feg " Amount (Rs.) \\_'.‘j‘
.0: Gopying Fees ¥1,000.00 Si
%{’; Service Charges A v1t0.00 [ 'u‘
= T15.00 y

CeST @9 %+ S 9
SGST @9, * i SfEe T1:40
Total Amount cee RS T 71.00
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CIN: U87180MH1 986G0I040505 ) PAN: AABCS14295

"GSTIN 3
Number - 0?AABG$1¢ZQB‘IZW II[ |
PREMISES - IFGI Towar, 5th Floor, J

| S5AC: g
A wing, 61, Nehry Place, New Dalh1-110019 o

RS RGO GACAER
.
%
2
(CATNE

For Bala Ji Metropolis Pvt. Ltd.
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 A-PLUS ESTATES PRIVATE LIMITED

. CIN: U70109DL2006PTC154546
‘ Regd. Off.: E-4, Defence Colony, New Delhi-110024
Phone No. 011-40046051 Email Id: tarc@tayc.in

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF THE COMPANY HMELD ON THURSDAY THE 19" DAY OF
MARCH, 2020 AT 2:00 P.M. AT I-65 CONNAUGHT CIRCUS, NEW DELH1 - 110001

SRESOLVED THAT the Company may intend to Sell the Agriculture Land adineasuring 23 Bighas 5
Biswas bearing Khasra No. 1996/962 (3-1). 963 Min (4-8). 1013 (4-6). 1014 (3-7). 1018 (1-18). 1019 (0-
8), 1020 Min (2-18), 1021 Min (2-19) in the Revenue Estate of Village- Bhatti. Tehsil - Sakel. Distriet =
South West Delhi, New Delhi.

“RESOLVED FURTHER THAT Mr. Anil Mahindra S/o Late Shri K. C. Mahindra be and is
hereby authorized on behalf of the Company, to negotiate the terms for the Sale of the aforesaid lands
with prospective Buyer(s), to obtuin No Objestion Certificate from the concerned authorities to sign and
execule the Agreement to Sell, to sign and exccute Sale Deeds, 1o appear before the concerned Sub-
Registrar for registration of ransfer documents, execute power of attorney(s), and to exceute all other
necessary and requisite documents in favor of the proposed Buyer, to receive all the consideration
amounts including Earnest Money and the total considerations and to sive valid acknowledgement of
such receipt of the Amounts on behalf of the Company against the Salc of the abovementioned land and
get the mutation of the aforesaid lands, carried out in the name of the Buyer’s, to handover the possession
of the abovementioned Propetties 1o the prospective Buyer(s) and to do any other acts. deeils and things
required for the purpose of selling the Agriculture Land admeasuring 23 Bighas 5 Biswas bearing Khasra
No. 1996/962 (3-1), 963 Min (4-8), 1013 (4-6), 1014 (3-7), 1018 (1-18), 1019 (0-8). 1020 Min (2-18),

1021 Min (2-19) in the Revenue Estate of Village- Bhatti, Tehsil - Saket, District — South West Dedhi,
New Delhi.

“RESOLVED FURTHER THAT all acts, deeds, and things done by My, Anil Mahindrit as authorized
in connection with above, shall be binding npon the Company™

Certified True Copy
For A-PLUS ESTATES PRIVATE LIMITED

¥ il

2 Rawes
Amar Sarin Jatin Sagar Ranject Kamar
Director Diveetar Director
DIN;: 00015937 DIN: 07640064

DIN: 08929253
Date: 11/01/2021
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pEyENUE DEPARTMENT, GOVY OF NCT OF DELHI
MHGISTRFKTE

OFFICE OF THE DISTRICGT

SAKET : SOUTH DISTRICT ;
i A e ;f::j
NG STATUS REPORT !

. WANDSYATNG REFET e
a

e e G o

v 03R00N0AC 555

Applicaiit:: o wralis
Name of Tia™ #arr. A PLUS ESTATES PRIVATE LIMITED THROUGH ITS |
AUTHORIZED SIGNATORY MR ANIL MAHINORA J
Address of Tizasierer £.4, DEFENCE COLONY, NEW DEL HI.110024 AN |
) ' PREVIOUS AT 294/1, VISHWAKARMA COLONY.LA |

HUAMK NEW DELHI 110044 i
Manie o Tirt B ‘AR BETANT KLIpAAR SinNMHAAND DR S ARASWATI
SiMHR

LHASRA NG, 9631 BHATH VILLAGE DELHI 110074
RIO H.NO.505,

Addrees a0 700 aTnred
INDILA AND BOTH AT PRESENT
MALAMDA COLONY, RHAJPURA, WEAR APRAJITA i
APARTMENT, THANA-SHASTRI NAGAR, :
RUKANPURA, PATNA- BIHAR-300014 ;

n25ra:0l UNDIVIDED SHARE N THE
AGRICUL TURAL LAND MEASURING 5 BIGHAS AND |
|0 BISWAS, EQUAL TO (1 BIGHA & BISWAS AND 3 L
SISWANSI), COMPRISED IN KHASRA NO. 96371 MIN
[2-9) AND 1898/962 (3-1), SITUATED IN THE
REVENIJE ESTATE OF VILLAGE BHATI, TEHSIL

SAKET, MEW DELH!

autlmm srter e nshar

Datafie &7 e 2

e

Property D4e. & GOG3N MIN , 011995962

TEHSILDAR TEPORT N PLRT-B

Name aof trae i arar 88 287 2av2nun Recond A PLUS ESTATES PRIVATE LtMITED THROUGH ITS i
) AUTHORIZED SIGNATORY MR ANIL MAHINDRA i

5952200 UNDIVIDED SHARE IN THE AGRICULTURAL f'
I::‘\I\ID HIEASURING 5 BIGHAS AND 10 BISWAS, EOUAL
TD (1 BIGHA § BISWAS AND 5 BISWANSI), COMPRISED
In KHASRA NO. 9631 MIN {2-0) AND 1996/982 (3-1), | .
SITUATED IN THE REVENUE ESTATE OF VILLAGE :
AT TEHSIL SAKET, NEW DELH! 5

+ )

Detaits of \hx ~opery Jasd Lauer transier

Revenun s Hhali ity Sagract by PAYSHLA KUMA
’ R feqnaw By AL R i
OLR Acl Qe 2022 Q3 02 i G 16 -05 30

1

Appliceble o5

Classificetin. O Land d Agricullural Land '
i
!

whether s sration Uls 33 of DLR Act, 1954 ND

Whethgr ar «oiation Uls 74(4) of OLR Act, 1964 NO ' " e .

whather i v alation Ufs &1 of DLR Acl, 1954 NO i Ty '-
ls]

¢ Wnether ainy wout case b pending

"E_t]:'.":‘é"; jeclion i pending NG
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___._..._--__.._.,,___—_.—--_._—f--n--- G ;paiwari and
R - T o L) "
_______J_——’—""—_' | -l 5 (7181 BULERE
; Recommend on € basis of report SU Atz soiyrmitled bY the
sali : ilefar. avitigueuments SRS ;
Onservation by TERSida . wapungo and facis/affidavi ;;\1rnunlslafﬁda'~”’-

'To,
i8R

applicent Lac Br.
etc, THERE IS NG REC
BEEM SOLDIFRANSFERED

Recommended based on report of K207
in file 12 Bhysic

Dbservalion by T ehsilgar{Notification}:

same has been piactd
option o upload the same

may oblai”

‘n onhne

retgualil th
oD WHETHEF bs
ZARILER O T

Lngo (LA), the
e 26 LhETE isno

b

me- e, henck, the

same may be seen before any further ac:h"

TEHSILDAR (NOTIFICATION) REPORT IN PART-C

OFFICE ()

mm—ran

. This Cerlificale 15 vaiid as per Informalion Technolagy het 2000 as amended from Linee 10 ime

OPERTY HAS

[____‘___L_ MIL I ‘

e Aull ity of this document 5 Z Ven P =in B - w3 bR Wi PAHS cument =
T thern i A m wld e v g a3 Jlecistrict.de i e i A B Tl 08 1 B 14 Fa Lais oo linis do
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24. That this transaction has taken place at New Delhi. As such, Delhi Courts
shall have exclusive jurisdiction to entertain any dispute arising out of or
in any way touching or concerning this Deed.

IN WITNESS WHEREOF, the FIRST PARTY and the SECOND PARTY have signed
this Agreement to Sell at New Delhi on the date first mentioned above in the
presence of the following witnesses, which has been explained in vernacular,

who have also signed in my presence.

WITNESSES:- L asgsTES YLD
. -

hor ases- Goaq- 9nye / AUTHORISED SIGATORY

Sy Kumav FIRST PARTY

""’Ie.u«- Srodhy Ram
“Io Hrne: lot, Dera Caon,

Nen) et .
For Bala Ji Metropolis Pvt. Ltd.

Director

2. . I‘
A5 Buma- oy- goin / SECOND PARTY

oth' Jur Qam
jc Hwo. 213 gﬁb\q Ex .
Fatehpur @eri, oW Detwd .

12

‘s'l?nf, ACE Scanner
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Reg. No. Reg. Year Book No.
5301 2022-2023 1

147

Ist Party [Ind Party

Ist Party A PLUS ESTATES PRIVATE LIMITED THR ANIL MAHINDRA
IInd FEITI)' BALAJI METROPLOLIS PRIVATE LIMITED THR YOGESH TYAGI
Witness SANJAY KUMAR, SUBASH

Certificate (Section 60)

Registration No.5.301  in Book No.I Vol No 4.681

onpage 96 to 108 on this date 02/06/2022 4:36:07PM

and left thumb impressions has/have been taken in my presence.,

Date 02/06/2022 16:45:03

AR o

Witness

didy  Thursday

=

Sub Registrar
SR V A Hauz Khas
New Delhi/Delhi

418 ACE Scanner
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7 INDIA NON JUDICIA
A Government of National Capital Territory of Delhi . ;
A e s
t B e-Stamp g E:
}
1 Cantficate No. « ! IN-DLB0B08S28157966U :
B Centficate Issued Dato . T 15-Jul-2022 04:21 PM i :
“ Account Reference Tty SHOIL(FIY di-shcil/ LAJPATNAGAR/ DL-DLH
- . Unlque Doc. Referenca - SUBIN-DLDL-SHCILO3069895900184U
' '§ Purchased by VIBHA KUMARI AND OTHERS
" Descrlption of Document *  Aricle 23 Sale
* Property Description ' o EE?VSDHEAL?-lCI)S. 063/1 MIN (2-09) AND 1996/962 MIN (3-1) VILLAGE BHATI
£ Consideration Price (Rs.) : Sgﬁﬁyﬂg?x i - ,_
" FirstPary A PLUS ESTATES PVT LTD TH ATT YOGESH TYAGI AND OTHER
_ Second Party VIBHA KUMARI AND OTHERS :
Z Stamp Duty Paid By VIBHA KUMARI AND OTHERS
¢ Stamp Duty Amount(Rs.) ;144,000
) (One Lakh Forty Four Thousand only)
] i

\fOG. = ﬁ" . z o~ . Mewse gt of fyps below b 1B Ty s - s
Jodesh ;*.‘&Ms.éq;’g/gl‘.’ﬁ ESHTNRGT o Grann ko mAe s =haA Kumael . - , TIMA . 5 o
WAWERK 2520 o PAM) aamf&fﬁ o P%D?TEEW-Q%I%% “? s ﬁ:;mh‘ S
> ), WL AR L CE ' g e
3 PALAKY PRogoy i L0 CEN P Gy, QST 10 7E.

= —_—

- e '

: ¥ |
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B SALE DEED FOR Rs: 36,00,000#-
E DEED -
T

)

R

e
-

| AGRICULTURAL
f

i Land

240/2200 undivided share {Lgnculfural[ o
ring 5 Bighas and 10 Biswas, (equa ‘

R asra No. 963/1min (2-

ising i h
Biswa) comprising K . :
09) an(’i 1996/962 min (3-1) Village Bhati, New

Delhi.
__._I_-________________——-—'—-_""-_-_
Rs.53,00,000/- PER ACRE

,_4.. MINIMUM CIRCLE
RATE i 7

5. | TRANSACTION VALUE Rs. 36,00,000
sl e Ny

6. | a) STAMP DUTY Rs. 72,000

b) CORPORATION TAX Rs. 72,000
c) TOTAL STAMP pUTY |: | Rs. 1,44,000
| e o
7. | E-STAMP CERTIFICATE IN-DL60808928157966U
NO. 1 §
8 E-REGISTRATION - | DL1579881990644
2022 by and between;

ted at New Delhi on this 19" day of July,

M/s A-Plus Estates Private Limited (CIN - U70109DL2006PTC154546), a Private
Limited Company duly incorporated under the Company Act, 1956, having its registered
office at E-4, Defence Colony, New Delhi-110024 and previous office at 294/1,
Vishwakarma Colony, Lal Kuan, New Delhi- 110044, through attomey Mr. Yogesh Tyagi
(UID — 4362 2148 7498), son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2,
Delhi-110074, vide GPA, duly

This Sale Deed is execu

Second Floor-1, A-2 Block, Chhattarpur Extension, New
registered as Document No. 1238, in Addl. Book No. [V, Volume No. 761, Pages 180 to

183, dated 02/06/2022, in the office of the Sub-Registrar-VA, New Delhi, hereinafter
called the 'VENDOR', which expression shall, unless it be repugnant 10 the context or
meaning thereof be deemed to made and include them, their legal heirs, legal
representatives, administrators, execulors, transleree(s), nominee(s) and assignee(s).

For Bala Ji Metropolis Pvt. Ltd,
e a

w : Dfrezar b Fo _
| A%? SKumastt
| :j-;f‘jg

2291 10478 dov s

18 ACE Scanner
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beneficiary(ies), legatee(s), probatee(s), nominees and assignee(s)]

2506

ed (Pan — AAHCBG354N), a Private Limited

N ¢ 5

having its registered office at 3,

i ate under the Company Act, 1956, . offic
gg;;y u[!ru gxlt:r:if:,r;\-z Block, Kh. No. 660/1, New Delhi-110074 _thr:u¥h n? ]i:;xi
Mr Yuéjesh Tyagi (UID - 4362 2148 7498), son of Shri Mahcnd.er Sing I;’ali ".1 o
of Kh. No. 66012, Second Flor-1, A-2 Biock, Chhattarpur Elléctensll;n,al_\;le\; Delhi-1 10074
ed in the meeting of the board of Directors held on [5. V7 275 f

i:l?eﬁ:': IJEEDI:II;‘IR%JH';NG gPA.R’I‘Y", [which expression shall mean and include him,
their legal heirs successors, legal representatives, administrators, executors, transferee(s),

MJs. Balaji Metropolis Private Limit

IN FAVOUR OF

(1) Mrs. Vibha Kumari (UID — 5617 6761 6586 & PAN No. AKYPK 0809K) w0
Ashok Kumar Mehta R/O 7, Main Road, Opp. Tivoli Garden, Chhattarpur, New
Delhi-110074, (1/2 SHARE) (2) Mrs. Sima Kumari (UID - 6975 3775 1319 & PAN No.
CEHPS4524N), D/O Shri Ramadhar Singh R/O House No.619/8 Qpp. Tivoli Garden,
Chhatarpur, New Delhi-110074 (1/4 SHARE) & (3) Mrs. Jaya (UID - 2791 1105 8542
& PAN No. ANYPJ1007F) W/O Shri Shailendra Kumar R/O Khasra No.619/8, Opp.
HDFC Bank Chhattarpur, New Delhi-110074, (1/4 SHARE) hereinafter jointly called
the “VENDEE', which expression shall, unless it be repugnant to the context or meaning
thereof be deemed to made and include him, their legal heirs, legal representatives,
administrators, executors, transferee(s), nominee(s) and assignee(s).

PREAMBLE OF PROPERTY

A) WHEREAS Mrs. Reshma Uttam, daughter of Sh. H.K. Uttam, resident of 15, Birbal
Road, Jangpura Extension, New Delhi, had purchased the Agricultural land measuring
23 Bighas and 5 Biswas, comprised in Khasra Nos. 1019 (0-8), 963 Min (4-8),
1996/962 (3-1), 1013 (4-6), 1021 Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-
7), with boundary wall, tubewell & electric connection, situated in the Revenue Estate
of Village Bhati, Tehsil Mehrauli, New Delhi, (hereinafter referred to as the ‘Entire
Land’) from 8h. Triloki Nath Khanna, son of Late L. Gokal Chand, Sh. Surajmal, son
of Sh. Nanwa, Sh. Surja & Sh. Pemi, both sons of Sh. Ramla, Mrs. Jagmali and Mrs.
Parmali, both daughters of Sh. Ramla, Sh. Shiv Charan, son of Sh. Lal Singh, Sh,
Lala, son of Sh. Chote, Sh. Rajinder Singh Dahiya, son of Sh. Har Kishan, Sh.
Bbgnder Singh, Sh. Davinder Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh.
Nan:mder ]‘?umar, all sons of Sh. Rajender Singh, vide four separate Sale Deeds, duly
registered in the office of the Sub-Registrar, New Delhi, details as under:-

For Bala Ji Metropolis Pvt. Ltd.

Wumasti
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Dute 19/07/2022 12:35;
:357:35FM
- /r | Deed Related Detail -3 I
S eaDeed Name  gaLe =
=D ALE SALE WITHIN MC AREA i
Land Detail P
Wehsil SRV A Hauz Khas i
Villagé/City Bhartj ildi |
- " hatt] | Building Type
ce (Segment) Bhatti Property Type  Khadar
: . House No.: KH NOS-963/1 MINN ANIY 1996/962 MIN,  Road No.: . Bharti
5.00 Bigha 10.00  Bishwa

2507

CSNo. 9899

Money Related Detail

Consideration Amount :3.600.000.00 Rupees Stamp Duty Paid 144.000.00 Rupees
Value of Registration Fee 36.000.00 Rupees Pasting Fee |00.00 Ruppes
This docun u&’b WLE . SAEEWITHIN MC AREA
e e SKumeautd &
Presented by : Sh/Smit 5/0W/o R/o
A PLUS ESTATES PVT LTD THE, NA E-4 DEFENCE COLONY NEW DELHI

ATT ¥OWIFSH TYART

1 METROPOLIS PRIVA
THR VIWGEFGH TYA
egistmr, Delhi thi

5 CHHATTARPUR EXTN A--2 BLOCK KH
MOLEEM T MEIA MET T
between the hours of

A
12:28:11PM

Registrar/Sub Registrar
Signature of Presenler . SR ¥ A Hauz Khas

W‘ Delhi/New Delhi
Executiun admittéd by the said Shri/ Ms.

A PLUS ESTATES PVT I.TD THR ATT YOGESH TYAGI, BALAJI METROPOLIS PRIVATE LIMITED THR YOGESH TYAGI

VIBHA KUMARI, 81D

and Shri/ Ms.
JAK UMARI, JAYA
.

CHHATTARPUR
and Shri/Smt./

WG the parties who understand the conditions and admit them as correct.
I iav be) hand thumb impression aof the executant has been affixed in my presence

Rs 3.600.000.00 Thiry Six Lakh Only

A prioy regel Lan—etitite consideration ;
s, Hupees . has been paid to the

Sh,/Ms. VIBHA KUMARI, SIMA S/0,W/0 ASHOK KUMAR MEHTA RAMADHAR
SINGH,SHAILENDRA KUMAR

KUMARI, JAYA DR
B EN CHHATTARPUR NEW DELHLHNO-619/8 OPP TIVOLI GARDEN

P HDFC BANK CH THATTARPUR NI
He/They/ were also identiliod by the aloresuaid Wikl eSS0s.

vendor(s) Mortgagoi(s) a

The Balunce of entive consi

vendoi(s)/ Mortgagor(s)

Rfo.7 MIAN ROAD OPP TIVA
CHHATTARPUIR NDKH N§

vendeels)/ Mortgagee (5) in i

Registrar/Sub Registrare
SR V A Hauz Khas
Date 19/07/2022 49:29 Dethi/New Dethi
: 12:49:
: NIC-DSL
Revenue Department NCT of Delhi DORIS
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ocument NO. 4507,

1982, duly 1082;
i) ga:lein 360';]0014713 on pages 67 10 71, on 31.07
olu ™NO. 1
t No. 1572,
ii d 24.03.1984, duly registered a5 Docu;cg“g%
Y Emme r;Io“SUl 1, on pages 18410 187, 0n 24
No. 1860,
istered as Document
iiiy  Dated 17.03.1988, duly r{:glz] R e 1988,

iv)  Dated 14.06.1995, duly regi;l;;ﬂ
Volume No. 8815, on pages 34 10

B) AND WHEREAS said Mrs. Re_shma
MJs. A-Plus Estates Private Limited (C
Limited Company duly incorporated un
registered office at E-4, Defence Colony, N
294/1, Vishwakarma Colony,
14.11.2006, duly registered as
6786, on pages | to 160, dated 17.11.200

Delhi.

C) AND WHEREAS said M/s.
mutated in its own name in the Revenue Record of Villag

Volume No. 6057, on pages

Uttam sold/transferred
N - U70109DL.20

Lal Kuan, New De
Document No. 16300, in

d as Document No. 6184,
98, 0n 31.07. 1995.

in Addl Book No. 1,

ACE Scanneg;
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PDF

b=
v
(=
c
L]
L
wy

in Addl Book No. I,
in Addl Book No. 1,

the ‘Entire Land’ to

06PTC154546), a Private

der the Company Act, 1956, having its

ew Delhi-110024 and previous office at
lhi-110044, vide a Sale Deed, dated
Book No. I, Volume No.
6, in the office of the Sub-Registrar-V, New

A-Plus Estates Private Limited got the said “Entire Land’
e Bhati, Tehsil Mehrauli,

New Delhi, and became the Absolute Owner/Bhumidar of the *‘Entire Land’.

AND WHEREAS said M/s. A-Plus Estates Private Limited through its Authorized
Signatory Mr. Anil Mahindra, son of Shri K.C. Mahindra, resident of D-12, Second
Floor, Model Town, Delhi-110009, duly authorised vide resolution passed in the
meeting of the Board of Directors held on 19.03.2020, has sold/transferred the
1675/2200 undivided share Agricultural Land measuring 5 Bighas and 10
Biswas, (equal to 4 Bigha 3 Biswa and 15 Biswansi), comprising in Khasra No.
963/1min (2-09) and 1996/962 min (3-1) Village Bhati, New Delhi to M/s. Balaji
Melr?poiis Private Limited (Pan — AAHCB6354N), a Private Limited Company
b toF Exsti A2 AU, 5,1, 001 o TR TR e
; » Kh. No. v elhi-110074 through its
Plrec_tnr Mr. Yogesh Tyagi (UID — 4362 2148 7498), son of Shri Mahender Singh

I'yagi, resident of Kh. No. 660/2, Second Floor-1, A-2 Block, Chhatt X 1 ;
New Delhi-110074, duly authorized in the meeti 3 . 3 3‘TP1|I' ki,
g of the board of Directors held on

1%-0T 2022, (the CONFIRMING PARTY HEREIN), vide an AGRE

SELL, dated 26/05/2022,
! Volume No. 4681, on pag
Registrar-VA, New Delhi,

the actual physica) possess
herein,

For Bala JiMetropolis

. i

duly registered
es 67 to

ion of the

Pvt, Ltd.

LY
’-"’f"z-ﬁr

EMENT TO |

as Document No. 3299, in Book No. | !

Wheblo.

79, dated 02/06/2022 in i ,
& S la e th‘: Dfl' ce t t 0
And thereafter M/s. A-Plus Estates P o o

rivate Limited gives

entire property to the CONFIRMING PARTY

S(KQWm-L{
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D) AND WHEREAS in the aforesaid manner, CONFIRMING PARTY herein became
the sole, absolute, lawful owner and in actual physical possession of the 1675/2200
undivided share Agricultural Land measuring 5 Bighas and 10 Biswas, (equal to 4
Bigha 3 Biswa and 135 Biswansi), comprising in Khasra No. 963/Imin (2-09) and
1996/962 min (3-1) Village Bhati, New Delhi.

E) AND WHEREAS the VENDOR and CONFIRMING PARTY or their bona-fide
needs and requirements has agreed to irrevocably sell, convey, transfer and assign to
the VENDEE and the VENDEE have agreed to purchase the 240/2200 undivided
share Agricultural Land measuring 5 Bighas and 10 Biswas, (equal to 12 Biswa or say
600 sq.yds size 49°.5" X 109°.10"), comprising in Khasra No. 963/1 min (2-09) and
1996/962 min (3-1) Village Bhati, New Delhi, (having plot No. 7 mentioned in
Annexure-1, marked with red colour) (fully described in the Schedule of The
Property’ given below) (hereinafier referred to as the "SAID PROPERTY"), with
all rights of ownership, possession, easements, patent or latent, enjoyed and reputed to
be enjoyed in respect of the said property for a total sale consideration of Rs.
36,00,000/- (Rupees Thirty Six Lakh Only). Which is bounded as under:-

East  : Road wide 25 A.

West  : Other Property.

North @ Other Property.

South : Road wide 20 It
) AND WHEREAS the VENDOR and CONFIRMING PARTY do hereby assures
and covenants with the VENDEE as follows:

—

i) That the said property 15 [ree from all encumbrances, charges, liens, lis-pendens,
attachments, trusts, acquisitions, requisitions cte. What so ever or how so ever and
there is no litigation or any other proceedings pending relating to the said property.

ii) That there is no order of atachiment by the Income-Tax Authorities or by any other
authority nor any notice of acquisition/requisition has been received in respect of the
said property.

iii) That excepting the CONFIRMING PARTY nabody else has any right, title, interest,
claimor demand whatsoever or howsoever in respect of the said property and the
CONFIRMING PARTY has full authority and power to sell, transfer the said property
and receive the sale consideration in its own name and the said property is not
subject matter of any HUF and no part of the said propertyis owned by any minor.

iv) That there is no subsisting agreement for sale in respect of the said property nor has
it been dispased of or transferred to any other person or persons under any Gift, Will,
Exchange or any other arrangement etc., except this Sale Deed.

For Bala Ji Metropolis Pvt. Ltd.

Nirertor %’\Q h k’
Sumart

2‘:‘?’*’77 I J‘dﬁg

—
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.5-
f the VENDOR and
“hin the knowledge © TV can b
anediment or bar Wit RMING PARTY
Rl’!']‘?ﬁ;:h;reby the VENDOR and Poﬁ:lunder ‘ho Dethi Land
CONFIRM:'NG PAhtaining the No Objection Certifica
prevented from ©

(Restriction on transfer) Act, 1972.

v) That there is no lega

ave been paid up {0 date and

in respect of the said property hRMING PARTY shall settle

vi) That all taxes and dues xpes e CONFI

in the event there is any outstanding

the same. R

ievi acting

Relying on the aforesaid representations and believing th:‘: same to be t;t;et:: e
f‘a.it+31H th%:reof‘ the VENDEE have agreed to purchase the said property a

; : d

RM E indemnified for all losses an
PARTY do hereby keep the VENDE _ : .

dczaﬁ)n};gis thgqt(;e VENDEE may suffer because of any defect in the title of the VENDOR an

CONFIRMING PARTY.

G) AND WHEREAS the VENDOR and CONFIRMING PARTY shall a;.:-ply and obtain
the No Objection Certificate/Status Report for the sale of the said land in favour of the
VENDEE vide No.90580000004512 dated 13/07/2022.

NOW THIS SALE DEED WITNESSETH AS UNDER:-

l. That in consideration of total sum of Rs.36,00,000/- (Rupees Thirty Six Lakh
Only), which has been received by the and CONFIRMING PARTY from the
VENDEE, in the following manner; -

S.N. | RTGSMNLEI/Chegue Date Amount Drawn on

1. | 149072 07.112021 | 6,00,0007- BANK OF INDJA

2. | 786838 07.11.2021 | 13,00,000/- YES BANK

3 159RIX(71839 10.11.2021 50,000/~ AXIS BANK 1

4, AXMB213155019444 1111202 5,50,000/- ) AXIS BANK _I

5. | 696186 17.07.2022 | 5.00,000/- CANARA BANK

6. | 182059 | 18.07.2032 | 3,00,000/- BANK OF INDIA

7. | 000232 18.07.2022 | 3,00,000/- TCICI BANK ‘[
[ [ToTaL 36,00,000/- 1

the separate receipt of which the CONFIRMING PARTY hereby admits and
acknowledges, in full and final settlement. The VENDOR and CONFIRMING
PARTY do hereby sell, convey and transfer the sajd property to the VENDEE, who
shall hell-e:maﬁer bf: the ab_solute owner of the same and shall enjoy all rigl;ts of
;]‘-:n:;is:lilp,rp&ssessmn, privllcge?, accefs. ¢asements and appurtenances whatsoever of
iy Property, unto the VENDEE, absolutely and forever, by way of this sale

2. That the actual physical vacant possession of the said

ro| i
the VENDOR and CONFIRMING PARTY to the VE property has been delivered by

NDEE, on the spot,

For Bala Ji Metropolis Pvt, Ltd.

3‘2‘/“‘”' DFrech;ﬂ | Ck&\’\ﬁ!\h_
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. That with the execution of this sale deed all the rights, title, interest, claim or concern

of the V_ENDOR and CONFIRMING PARTY has ceased and the VENDEE have
stepped into the shoes of the VENDOR and CONFIRMING PARTY forever. The
VENDEE shall hence forth enjoy the rights of absolute ownership without any

iriterference or objection from the VENDOR and CONFIRMING PARTY or anyone
cise.

. That the VENDOR and CONFIRMING PARTY hereby assures the VENDEE that the

VENDOR and CONFIRMING PARTY has neither done nor been party to any act
whereby the VENDOR's and CONFIRMING PARTY's rights and title to the said

property may in any way be impaired or whereby the VENDOR and CONFIRMING
PARTY may be prevented from transferring the said property.

. That the VENDOR and CONFIRMING PARTY hereby declares and represents that

the said property is not subject matter of any HUF and that no part of the said
property is owned by any minor.

. That excepting the VENDOR and CON FIRMING PARTY nobody else has any right,

title, interest, claim or demand whatsoever or howsoever in respect of the said
property and also enjoys the marketable title.

_ That now the VENDOR and CONFIRMING PARTY adm its that the VENDOR and

CONFIRMING PARTY has been lefi with no right, title, interest or concern of any
nature whatsoever in the said property and the VENDEE has become the absolute
owner of the said property by this Sale Deed, who shall be fully competent 1o use
and enjoy the said property ot trans fer or alienate the same to anyone by way of sale,
gift, mortgage, lease or otherwise to anyone in the manner the VENDEE like, without

any claim, demand and objection by the VENDOR and CONFIRMING PARTY and
its other legal representatives and executors.

. That the VENDOR and CONFIRMING PARTY assures the VENDEE that the said

property is free from all kinds of encumbrances such as prior sale, gift, mortgage,
disputes, litigation, acquisition, requisition, attachment in the decree of any court,
lien, court injunction, Will, Trust, Exchange, legal flaws, claims, prior Agreement to
Sell, loan, surety, security, hypothecation, income-tax, wealth tax attachment, family
or religious disputes. The VENDOR and CONFIRMING PARTY has not signed any
documents (i.e. General Power of Attorney, Special Power of Attomey, efc.) in
respect of the said property nor has issued any receipt for any payments such as
earnest money, advance amount, part payments, etc., and if it is ever proved
otherwise, or if the whole or any portion of the said property is ever taken away or
slips from the possession of the VENDEE on account of any of above legal defects in
the ownership or litigation started by anyone claiming title thereto or on account of
any act or omission of the VENDOR and CONFIRMING PARTY, then the
VENDOR and CONFIRMING PARTY will be liable and responsible to make good,
the loss suffered by the VENDEE and keep the VENDEE indemnified, saved and
harmless against all such losses, costs, damages and expenses accruing thereby to the

VENDEE at the prevailing rate from moveable and immovable properties of the
VENDOR and CONFIRMING PARTY.

For Bala Ji Metropolis Pyt Ltd. |
ek Mo
2{?’7{ Diraktor S asla
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=
in Revenue Records,

ted in his name (GL/PNG and other

" muta
: ¢ the said proper®y i Jal Board _
g The g canRgﬁ:dha“i ol L, De]i:l ii 45 certified true copy and the
S DM.C-- BSES : 4 h basis Ofthls Sal& De t extﬂﬂd a” he]p: for
concerned authorutle; ?:?RtMelNG pARTY hereby assures 10
d CO

VENDOR an 2 COSS.

effectual transfe L
ectricity charges, oF any dues and dem

VENDOR and CONFIRMING
sion of the said property
the payments, dues an

venue, house tax, €l .
10. That the land e d property has been paid by the

respect of the $41 date of handing over the physical posses

to the :
::r:iR ?;r:arJﬂer the VENDEE will be responsible for all

demands of the same.
e in respect of the said

. tioned abov
of the original Sale Deeds mentione IRMING PARTY to

| photocopies
i 5 nanded over by the VENDOR and CONF

property have been
the VENDEE.

12. That both the parties to this sale deed are Indian Nationals.

[3. The VENDOR and CONFIRMING PARTY and the VENDEE, do hereby declare and
not create uneconomic holding with the VENDEE

affirm that this transaction shall
and there is no violation of DLR Act, because this land is governed by the PLR Act.

14. That in case, if the said property is acquired, then the VENDEE will be entitled to
receive the compensation in his own name and the VENDOR and CONFIRMING
PARTY will have no objection for the same.

I5. That the said property is presently not notified u/s 4 & 6 of Land Acquisition Act,

1894 & WNew Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 and has not been acquired by the

Government for any public purpose.

16. That all the expenses of this Sale Deed, viz. Stamp Duty, Registration charges, etc.
shall E'Je'bome and paid by the VENDEE. The VENDEE shall have the right to collect
the original Sale Deed from the office of the Sub-Registrar.

I7. That this transaction has taken place at New Delhi and as such Delhi Courts shall

have exclusive Jurisdiction to i ] isi
entertamn any dispute arising out or i i
or concerning this Deed. d ki

For Bala Ji Metropolis Pvt. Ltd.
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FORM-A

[=- s
. v/

feror: Yogesh Tyagi §/0 Shri Mahender Singh Tyag!

qce of Registrar Sub-Re
New Delht.

1. Name of oft

& Father's Name of the trans »
; l:?l?rfess of the transferor: Kh. No. 660/2, §/F-1, A-2 Block, Chhattarpur Extn.,

y : ‘bha Kumari And Others
& Father's Name of the transferee: Mrs. Vlbh'a ) =
;:r;dr::ss of the transferee: 7, Main Road, Opp- Tivoli Garden., Chhattarpur, New Delhi-1100

6. If the property was wransferred earlier (Yes/No):

N.A

(a) If yes, amount of consideration thereof.
fer: 36,00,000/-

7. Amount of consideration of the present trans
8. Other information:-

A. In case of agricultural:-

(i) Name of the Revenue Estate: Village Bhati

(i) Name of village: Village Bhati

(i) Khasra Number(s): Kh. No. 963/1 min (2-09) and 1996/962 min (3-1) Village Bhati

(iv) Areaof land under transfer (in hect/sq.mtr.): 600 sq. yds.,

(1 Acre.....sq.mtr., 1Bigha.....sq.mtr., 1 biswa......sq. mtr)

B. In case of non-agricultural land:-

(i) Location of the property:-

(a) Name of the colony/locality:

(b) SLNo. of the colony/locality in the list colonies/localities:
@ Category of the colony/locality:

(I the name of colony/locality is not included in the list of colonies/localities the category of the
nearest colony/locality may be mentioned):

(ii) Area (in sq.mir);

Land use: residential/commercial.
[(Fill the corresponding value of the followi i in y
ke ing uses as applicable in your case
(b) Govt. public purpose-I
(c) Private public (e.g. private school i
e s, colleges, hospitals)
(e) Commercial-3]

(iii) Land Marks if any with the held i
of wh
Property can be located. N.A e

7
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;ﬂ Government of National Capital Territory of Delhi
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e-Registration Fee Receipt g

. - N {1 :

Receipt No DL 1579881990644 | &"{ E e

Issue Date 18-JUL-2022 15:10 [ é’ ﬂ_§
ACC Reference SHCIL/SHCIL NCT OF DELHUNEHRU PLACE |G
Purchased By VIBHA KUMARI AND OTHERS )
Registration Fees Paid By VIBHA KUMARI AND OTHERS f &j
Propenty Description KHASRA NO. 963/1 MIN (2-09) AND 1996/962 MIN (3-1) VILLAGE [ ! (;;.
BHATI, NEW DELHI H Y
Purpose Article 23 Sale G
3
Particutars Amount (Rs.) ! | %')
Registration Fee 736,076.00 e
Copying Fees Tio0uo E’ . ,,
E-change of Name Fee - South DMC % 1,000.00 | : '\-'J-“’t
Service Charges ven i . t%
CeST@9% " v4a0 )
SGST®@ 9% " 72.00 I(;_?‘_
il =l — e ‘_,‘,;__{_:j 3 £37,200.00 [ |2
‘.Q‘I' | { Rupees Thirty-Seven Thousand Two Hundred Only ) o { :-‘3
3l 2 2
(E: Statutory Alert : This is a receipt of fees collected and should not be treated as receipt of Registration. & :{Q‘
gj ! The authenticity of e-Registration Fee Receipt can be be verified at website i.e. : I ‘.,.:.
’ https //www.shcilestamp.com/Registration/ . I3 __-g‘;‘
Sl e
gl g LY &
| BB i
Wi = = | ]
2 il -GSTIN Number : 07AABCS1429812ZW PAN: AABCS 14298 |1 5%
S5 1 CIN: U67190MH 1986G 01040506 SAC : 998599 . &
gt E. PREMISES : IFCI Tower, 5th Floor, A wing, 61, Nehru Place, New Delhi-110019 | : 3;?2
Y &
o | for Bala Ji Metropolis Pvi. Lt({"“ S masd ! ! 3{-
5% : A i 3 Gy
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5. Chhattarpur Extension, A-2 Block, Kh. No. 660/1, New Delhi-110074
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\ S M/S. BALAJI METROPOLIS PRIVATE LIMITED

b=
o
(=
e
m
L
wy

CERTIFIED TRUE COPY OF THE EXTRACT OF THE RESOLUTION PASSED AT
' MEETING OF THE BOARD OF DIRECTORS OF M/S. BALAJI METROPOLIS
| PRIVATE LIMITED, HELD AT ITS REGISTERED OFFICE AT 5, CHHATTARPUR
n EXTENSION, A-2 BLOCK, KH. NO. 660/1, NEW DELHI-110074 ON |8.04.2022 AT
NEW DELHL

“RESOLVED THAT the company do sale and transfer the 240/2200 undivided share
Agricultural Land measuring 5 Bighas and 10 Biswas, (equal to 12 Biswa or say 600 sq.yds
size 49°.5” X 109°.10"), comprising in Khasra No. 963/1min (2-09) and 1996/962 min (3-1)
Village Bhati, New Delhi, (having plot No. 7 mentioned in Annexure-1, marked with red
colour)To 1) Mrs. Vibha Kumari (UID - 5617 6761 6586 & PAN No. AKYPK 0809K)
W/O Ashok Kumar Mehta R/O 7, Main Road, Opp. Tivoli Garden, Chhattarpur, New
Delhi-110074, (2) Mrs. Sima Kumari (UID - 6975 3775 1319 &PAN No.
CEHPS4524N),D/O Shri Ramadhar Singh R/O House No.619/8 Opp. Tivoli Garden,
Chhatarpur, New Delhi-110074 & (3) Mrs. Jaya (UID - 2791 1105 8542 & PAN No.

ANYPJ1007F) W/O Shri Shailendra Kumar R/O Khasra No.613/8, Opp. HDFC Bank
Chhattarpur, New Delhi-110074.

“RESOLVED FURTHER THAT Mr. Yogesh Tyagi, son of Shri Mahender Singh Tyag,
resident of Kh. No. 660/2, Second Floor-1, A-2 Block, Chhattarpur Extension, New Delhi-
110074, the Director of the Company be and is hereby authorized to negotiate, finalise and
enter into/ execute the Agreement for Sale and all other related Agreements/
documents/writings and papers on such terms as he may deem fit and do all acts and deeds as
may be required for valid and effective purchase of the said property”.

“RESOLVED FURTHER THAT Mr. Yogesh Tyagi, as Director of the Company be and is
hereby also authorized to sign and present all documents i.e. NOC, Sale Deed, Rectification
I\ Deed, Receipt, Possession Letter, etc., on behalf of company, to appear before the Sub-
| Registrar, Registrar or any other registering authorities etc., for the registration of the title
} Lr‘ansfar deeds or any other documents regarding the transfer of the above said property, to
! I\ give statement, to appear before Tehsildar, Revenue Officer, SDMC/MCD, Courts or any

E(l:uthoritiesfdepﬂrtment for the mutation and transfer of the said property, on the behalf of the
| ompany”,

| “RESOLYED FURTHER THAT Mr. Yogesh Tyagi, as Director of the Company be and is

_ hrsrf:by aulhuri_r.ed to do all acts, deeds, things and matters as maybe expedient or necessary
[ for implementing the aforesaid resolutions”,

For Bala Ji Metropolis Pvt. Ltd.

| | Certified True C oAU~
i ||] For M/s. Baluji Metropolis Private Limited

— ) Director
| == )
| DIRECTOR




Application Detalls

Name of Translerer
Address of Transterer:

name of Transferee:

Address of Transferee:

Details of Propeny/Land under transter ;

Property Details:
TEHSILDAR REPORTIN P ART-B

Name of transferer as per fravenue Record

Details of the Property fland under translet

Revenue Estate

Applicable Act

Classification Of Land

whether any viclation U/s 33 of DLR Act, 1954
Whether any violation Ufs 74(4) of DLR Act.1954
Whether any violation U/s B1 of DLR Act 1954
‘Whathar any coull Case is pending

Whather any objection is panding

Observation by Tehsildar:

Observation by Tehsitidar{Molification):
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LUS

yOGESH TYAGI THROUGH ATTORNEY AP

ESTATE PRIVATE LIMITED
ESDIE.SECOND ELOOR -1 A-2 BLOCK
CHATTARPUR EXTN. NEW DELHI

MARI JAYA

VIBHA KUMARI VIBHA KUMARI SIMA KU

DAD CHATTARPUR QPPOSITE TIVOLI
UR VILLAGE Delhi 110074
CHATTARPUR QPPOSITE
ATTARPUR VILLAGE NEW

7 MAIN R
GARDEN CHHATERP
fndia,T MAIN ROAD
TIVOLI GARDEN CH
DELHI-110074

00 UNDIVIDED SHARE IN AGRICULTURE
LAND MEASURING 5 BIGHAS AND 10 BISWAS
(EQUAL TO 12 BISWA) COMPRISING IN KHASRA
N0 063/ MIN(2-09) AND 1996/962MIN(3-1) VILLAGE
AHATI NEW DELHI

KHOE3 MINM(2-09) | K1996/952M/(3-1)

240722

YOGESH TYAGI THROUGH ATTORNEY A PLUS ESTATE

PRIVATE LIMITED

24012200 UNDIVIDED SHA
sihes

MEASURING 5 BIGHAS AN
BISWA) COMPRISING IN K
AND 1696/962MIN(3-1) VILLAGE BHATI NEW DE

RE IN AGRICULTURE LAND
D 10 BISWAS {EQUAL TO 12
HASRA NCL983/1 MIN(2-09)
LHI

Bhati

DLR Act
Agricultural Land
NO —

NO -
NO _-

NO ..

NO -

Recommend on the basis of report submitted by patwari and

kanungo. THERE 1S NO RECORD WHETHER PROPERTY
HAS BEEN SOLDITRANSFERED EARILER OR NOT

Recommended based on report of Kanoongo (LA}, the
same has been placed in file in Physical mode as there isno

For Bala Ji Matropolis

i

13042022 11125756

Pvt. LtEI.

W‘ ehte g
Director LG e ?Q
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same may be seen before any further action.

TEHSILDAR (NOTIFICATION) REPORT IN PART-C

|

r NIL
To,

SR OFFICE ()

1. This Certificate is valid as per information Technology Act 2000 as amended from time Lo time.

3 The Authenticity of this document should be veritied at hupu/fedist rict.delhigovt.nic.in. Any discrepancy in the details on this
when compared to those available on {he website renders il invald.

5. The onus of checking the legiimacy is on the users of this dotument.

4 In case of any discrepancy please infarm the autharity issuing this Cerificate.

documant

option 1o upload the same in online module, hence, thé ‘
L]

e ——
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‘ UNDERTAKING
SR V A Hauz Khas

/
ACE Scann@

19/07/2022  12:34:24PM

T
a
(4%

Scanner

rial INIu mber:- 9899

HOK KUMAR MEHTA
VIBHA KUMARI swio_____ ASHO
/0 7 MIAN ROAD OPP TIVOLI GARDEN CHHATTARPUR NEW DELH B
3 s
Viohile No. 9810550091 , do herby

Undertaker as Follows:-

I. L am the buyer of the property as detailed helow:-
Details of property:- -
PRIpSHy - House No.: Ki1 NOS-963/1 MINN AND 1996962
A * MIN, “ Road No.:, Bhatti

2. The mobile no. mentioned by me belongs to me.

(| 3-Ihave no objection if the details of the proper
| deedis shared with concerned local
name/mutation in their record.

'ty purchased by me vide this
bodies/public utilities for changes of

Hirmd

)
Signature ofcﬁﬁﬁver

VIBHA KUM AR]

Name of Buyer-

| Mubile No- 9810550091
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Schedule of The Property’

(1) Land measuring 300 sq.yds,

Corner bearing plot No. 1, in favour of Mrs. Vibha
Kumari.

(2) Land measuring 150 5q.yds, bearing plot No. 3, in favour of Mrs. Sima Kumari.

(3) Land measuring 150 sq.yds, bearing plot No. 2, in favour Mrs. Jaya.

Note: plan attached herewith, marked with specified area in favour of the Vendee.

IN WITNESS WHEREOF the VENDOR and CONFIRMING PARTY and the VENDEE

have signed this SALE DEED at NEW DELHI on the date first mentioned above in the
presence of the following witnesses.

VENDOR
Abl 239y~ £37]- 65732
Na veth _f_r/\_cqr%q.
Q[od,h' bam Led -ﬂfxﬁrmg

WD 296, vil e ¢ L\é‘H‘Q*’P‘P r CONFIRMING PAETY Director
Nesd Ohs .
o @// SKumasd
W cﬁaa‘pmehw‘fr_g
Y
2,
Ay aobe- 30 - z_guf//' VENDEE

_ﬁLx.m},cahclm‘i F‘?"’m"

Qz@,m.y\.m. saruah»

Yo Greah, Ehapur
@?Mr,

For Bala Ji Metropolis Pvt. Ltd.
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Reg. No. Reg. Year Book No.

7053 2022-2023 1 |

ACE Scann@

- i
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L
|

PDF

Ist Party lInd Party Witness

Ist Party A PLUS ESTATES PVT LTD THR ATT YOGESH TYAGI , BALAJI METROPOLIS PRIVATE LIMITED
THR YOGESH TYAGI

IInd Party VIBHAKUMARI , SIMAKUMARI , JAYA

Witness NARESH SHARMA, SHAILENDRA KUMAR

Certificate (Section 60)

Registration No.7,053  in Book No.1 Vol No 4,797

onpage 48 to 61 onthisdate 22:’07;’2022 8 12: 37PM % -day Friday
and left thumb impressions has/have been taken in my presenoe T

-
2 . o Sub Registrar
Date 22007/2022 20:38:50 = 2% SKV A Hang Khas I

N s ' New Delhi/Delhi "

Ry

2297724407053

Revenue Department N o Dewi
1
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: Gov_ernn}ep!_.qt!_“_at.e,q_na_l_c_qm!,a!_Tgtr__!_!_t.!_w.gipﬁlbt
i 3 LL ;.i
_e-Stamp 5 a:
Q. 3
°  Cenificate No. IN-DL73054441815773U
% Cerificate Issued Date 16-Aug-2022 01:10 PM :
¥ Account Reference SHCIL (FI)/ di-shcil LAJPAT NAGAR/ DL-DLH £
5 Unique Doc. Reference SUBIN-DLDL-SHCIL29260474579374U :
? Purchased by UMESH RAI H
% Description of Document © Adicle 23 Sale Z
:  Propenty Description KHASRA NOS. 963/1 MIN, ETC., VILLAGE BHATI, NEW DELHI
= Consideration Price (Rs.) 29,00.000 E
B (Twenty Nine Lakh only) &
é,' First Party A PLUS ESTATES PVT LTD THROUGH ITS ATTORNEY YOGESH TYAG! Z
¢ Second Party © UMESH RAl :
i Stamp Duty Paid By . UMESH Ral g
% Stamp Duty Amount(Rs.) +1,74,000 ]
e (One Lakh Seventy Four Thousand cnly) 3
3 H
:
Fﬁ ----------- Pl s w00 oF Tyni below Uhs bk s ":I
‘ ) ‘
i For Bala Ji Mgtropolis Pvt. Ltd.
Director 7
W
% ¥ i :
i 0002526958

Bhaulory ki

i el L Ve laeel b e e <R bl PR e (L LR (AT MR i A R U
yeleihe R T R IR L G S
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: Umesh Rai
T
Yogesh Tyagi PAN - AGRPR5917L_~

UID - 4362 2148 7498 v
CO. PAN - AAHCB6354N .~
(Balaji Metropolis Pvt. Ltd.)

SALE DEED FOR RS. 29.00,000/-

UID - 3210 7218 8484 ~

1. | Type of Deed E Sale De_ed
2. | Name of Colony/Locality - | Village Bhati, Tehsil Saket,
New Delhi
3. | AreaUnder Transfer .| 10 Biswas
Type of Property : | Agricultural
5. | Valuation as per Circle Rates "
Circle Rate Per Land Area
Biswas in Biswas
53,00,000 / 96 X |10 = Rs. 5,52,084/- Approx.
| 6. | Transaction Value :| Rs.29,00,000/-
(a) Stamp Duty :|Rs. 87,000/-
(b) Corporation Tax :|Rs. 87,000/-
| (a+b) Total Stamp Duty Paid :| Rs.1,74,000/-

This Sale Deed (hercinafter referred to as ‘Deed’) is executed at New Deélhi on

thi e August |, 202:
his _34™ day of Aw t 2022 by and between;

W Tor Bala o120 olis Pyt Lid. “7_
Uirector

—
m ACE Scann@
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M/s. A-Plus Estates Private Limited (CIN - U70109DL2006PTC154546), a
Private Limited Company duly incorporated under the Company Act, 1956,
having its registered office at E-4, Defence Colony, New Delhi-110024 and |
previous office at 294/1, Vishwakarma Colony, Lal Kuan, New Delhi-110044,
through its Authorized Signatory Mr. Anil Mahindra, son of Shri K.C. Mahindra,
resident of D-12, Second Floor, Model Town, Delhi-110009, representative
through its General Power Attorney Mr. Yogesh Tyagi (UID - 4362 2148
7498), son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2, Second
Floor-1, A-2 Block, Chhattarpur Extension, New Delhi-110074, vide GPA, dated
26.05.2022, duly registered as Document No. 1236, in Book No. 4, Volume No.
761, on pages 172 to 175, regd. on 02.06.2022, in the office of the Sub-
Registrar-V A, Hauz Khas, New Delhi, (hereinafter called the 'VENDOR' and /or
'SELLER’), which expression shall, unless it be repugnant to the context or
meaning thereof be deemed to made and include its successors,
representatives, administrators, executors, transferee(s), beneficiary(ies),
legatee(s), probatee(s), nominees and assignee(s). }

AND

M/s. Balaji Metropolis Private Limited (Pan - AAHCB6354N), a Private |
Lim'ited Company duly incorporate under the Company Act, 1956, having its
registered office at 5, Chhattarpur Extension, A-2 Block, Kh. No. 660/1, New
Delhi-110074, through its Director Mr., Yogesh Tyagi (UID - 4362 2148 '}498)
son of Shri Mahender Singh Tyagi, resident of Kh. No. 660/2, Second Floor-1 A-é
Blcclf, Chhattarpur Extension, New Delhi-110074, duly, authorized i ,th
‘:rée(;:;r;lgR::ILhe board of Directors held on 27.07.2022, hereinafter callerzi th:
G PARTY", (which expression shall mean and i i
cocene ¢ W i nclude its
aSSign;GrS, legal representatives, administrators, executors, nominees and

T ——

: S
Zoirar ofis Pyl Ltd, \17

Director
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/lll92 Date 24/08/2022 11:47:10AM l

T Deed Related Detail

SALE WITHIN MC AREA

Name SALE : \ ,
and Detail o \ .
ehsi)/Sub Tebsil SR \f A Hauz Khas \
Village/City Rhatti’ A Building Type
Place’ ept)’  Bhaty Property Type  Khadar

Propert
Area ok Property

i,
s e

d \E‘SS\ v House W?&R NOS. 963/1 MIN ETC. Road No.; Bhatt
it 10.00  Bishwa

‘ Money Related Detail

Stamp Duty Paid [74,000.00 Rupees

‘00 Zupee; Pasting Fee 100.00 Ruppes _{
SALE WITHIN MC AREA

Considerstion Amount 2.900.000:

Value&%ﬂ;ﬂ?tinn Fee 290

4 T
This ¢95_%1_p19nt of SALE

§

Presented by :  Sh/Smt Y SloW/o R/o
& PLUS ESTATES PVT UJD, | NA E-4 DEFENCE COLONY ND
; T':%Q'éitur?mnf?n%ww A ' NA A-2 BLOCK KH NO-660/1 ND
] U
in the office of the Igsgﬁevr:;c‘;ar, Del)f}/has 24/08/2022 11:38:26AM day Wednesday between the hours of

Registrar/Sub Registrar

Signature of Presenter STy . 5 SR V A Hauz Khas
Delhi/New Dethi

Fxecution admitted by the said Shri/ Ms,
A PLUS ESTATES PVT LTD THROUGH ITS ATTORNEY YOGESH TYAGI, M/S BALAJI METROFPOLIS PVT LTD TH

YOGESH TYAGI
and Shri/ Ms H\S \-D
UMESH RAI UG‘d

Who aefane mr-vmf?ed by Shri/Smt/Km. VINOD TIWARI S/o W/o Q/R%PTESHWAR TIWARIR/o D-49 SUMAN COLONY

o - .
parties;who understand the conditions and admit them as correct.
u)'hjd thumb impiression of the executant has been affixed in my presence

Vendor(s) Morigagor(s) admi eip An entive consideration  Rs. 2.900.000.00 Twents Nine Lakh Oiily

The .‘ﬂilﬁ!.[f- If‘xn“”‘ '"'Jn"lldﬁﬁﬂ'lﬂ Rll[}et‘ﬁ T S S hﬂS hﬁ:eﬂ pa[d to tht}
Vendo sy} a;rrr"SJlJ}’ ME&H RAL S/0,W/0,KAILASH NATH RAI

Rio - f'?:r‘ﬁrmwwpu:c m-:mm.-- A

fey/ were alsg identified by the aforesaid witnesses,

Registrar/Sub Registrar
SR V A Hauz Khas
12:02:34 DelbifNew Delhi

Date 24/ 08/ 2022

Revenue Department NCT of Delhi DORIS
- NIC-DSU
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IN FAVOUR OF

STiri Umesh Rai (UID - 3210 7218 8484 & PAN - AGRPR5917L), son of Shri
Kailash Nath Rai, resident of B-67/2, Chhattarpur Extension, South Delhi, New
Delhi-110074, (hereinafter called the 'VENDEE' and/or '"PURCHASER'), which
expression shall, unless it be repugnant to the context or meaning thereof be
deemed to made and include him, his legal heirs, legal representatives,
l_administrators, executors, transferee(s), nominee(s) and assignee(s).

The 'Vendor' or 'Seller’, the ‘Confirming Party’ and the 'Vendee' or
'Purchaser’ herein are collectively referred to as ‘Parties’ hereto and

individually as ‘Party’).
PREAMBLE OF PROPERTY

A) WHEREAS the VENDOR (i.e. M/s. A-Plus Estates Private Limited) is sole,
absolute, rightful, lawful recorded owner and in actual physical
possession of the Agricultural land measuring 23 Bighas and 5 Biswas,
comprised in Khasra Nos. 1019 (0-8), 963 Min (4-8), 1996/962 (3-1),
1013 (4-6), 1021 Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-7),
with boundary wall, tubewell & electric connection, situated in the
Revenue Estate of Village Bhati, Tehsil Mehrauli, New Delhi, (hereinafter
referred to as the "Entire Land’), having purchased the same from Mrs.
Reshma Uttam, daughter of Sh. HK. Uttam, resident of 15, Birbal Road,
Jangpura Extension, New Delhi, vide a Sale Deed, dated 14.11.2006, duly
registered as Document No. 16300, in Book No. I, Volume No. 6786, on
pages 1 to 160, dated 17.11.2006, in the office of the Sub-Registrar-V, New
Delhi. .

worls gl Aty Pyt. L. 0 .
2 >
LUirector

4

—
m ACE Scann%'l



For Bala Ji ficironaiis Pvt. Ltd.

B)

i)
ii)
iii)

iv)

0
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AND WHEREAS the said Mrs. Reshma Uttam, daughter of Sh. H.K. Uttam,
resident of 15, Birbal Road, Jangpura Extension, New Delhi, had purchased
the above said land from Sh. Triloki Nath Khanna, son of Late L. Gokal
Chand, Sh. Surajmal, son of Sh. Nanwa, Sh. Surja & Sh. Pemi, both sons of
Sh. Ramla, Mrs. Jagmali and Mrs. Parmali, both daughters of Sh. Ramla, Sh.
Shiv Charan, son of Sh. Lal Singh, Sh. Lala, son of Sh. Chote, Sh. Rajinder
Singh Dahiya, son of Sh. Har Kishan, Sh. Bijender Singh, Sh. Davinder
Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh. Narinder Kumar, all sons
of Sh. Rajender Singh, vide four separate Sale Deeds, duly registered in the
office of the Sub-Registrar, New Delhi, details as under:-

Pated 30.07.1982, duly registered as Document No. 4507, in Addl. Book

No. I, Volume No. 4713, on pages 67 to 71, on 31.07.1982;

Dated 24.03.1984, duly registered as Document No. 1572, in Addl. Book

No. I, Volume No. 5011, on pages 184 to 187, on 24.03.1984;

Dated 17.03.1988, duly registered as Document No. 1860, in Addl. Book

No. I, Volume No. 6057, on pages 61 to 64, on 17.03.1988:

Dated 14.06.1995, duly registered as Document No. 6184, in Addl. Book
g No. 1, Volume No. 8815, on pages 92 to 98, on 31,07.1995.

rcc

A AND WHEREAS the VENDOR (i.e. M/s. A-Plus Estates Private Limited),
entered into an Agreement to Sell, dated 26.05.2022 with entered M/s.
Balaji Metropolis Private Limited (the Confirming Party herein), for sale
and purchased of the 473/1820% undivided share in the Agricultural land
measuring 4 Bighas and 11 Biswas, equal to (1 Bigha 3 Biswas and 13
Biswansi), comprised in Khasra Nos. 963/1 Min (1-7), 1020 Min (2-15)
and 1021 Min (0-9), situated in the Revenue Estate of Village Bhati, Tehsil
Saket, New Delhi, (hereinafter referred to as the “ENTIRE PROPERTY"),
vide an Agreement to Sell (without possession), duly registered as
Document No,5294 , in Book No, I, Volume No. 4468/ _ on pages 6%
to 79, regd. ono2/66)20393 in the office of the Sub-Registrar-V A, Hauz
Khas, New Delhi. And thereafter M/s. A-Plus Estates Private Limited gives
the actual physical possession of the entire property to the CONFIRMING

PARTY herein. -
Pvt. Ltd. Er)

Wp For BWDD”S
3

Director
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AND WHEREAS the VENDOR through attorney and the CONFIRMING
PARTY have full right, absolute authority to sell, dispose off and transfer
the aforesaid entire property in whale or in parts and none else except the
VENDOR and the CONFIRMING PARTY have any right, title or interest in
the same.

AND WHEREAS the VENDOR and the CONFIRMING PARTY do hereby
assure and covenant with the VENDEE as follows:

That the said property is free from all encumbrances, charges, liens, lis-
pendens, attachments, trusts, acquisitions, requisitions etc. What so ever
or how so ever and there is no litigation or any other proceedings pending
relating to the said property.

That there is no order of attachment by the Income-Tax Authorities or by

any other authority nor any notice of acquisition/requisition has been
received in respect of the said property.

That excepting the VENDOR and the CONFIRMING PARTY nobody else
have any right, title, interest, claim or demand whatsoever or howsoever
in respect of the said property and the VENDOR and the CONFIRMING
PARTY have full authority and power to sell, transfer the said property
and receive the sale consideration in the name CONFIRMING PARTY and

the said property is not subject matter of any HUF and no part of the said
property is owned by any minor.

That there is no subsisting agreement for sale in respect of the said
property nor has it been disposed of or transferred to any other person or
persons under any Gift, Will, Exchange or any other

arrangement etc.
except this Sale Deed. .

2

Director

—
m ACE Scann%



vi)

F)

2530

or bar within the knowledge of the
d the CONFIRMING PARTY can be
ection Certificate under the Delhi

That there is no legal impediment
VENDOR whereby the VENDOR an
prevented from obtaining the No-Obj
Land (Restriction on transfer) Act, 1972.

he said property have been paid up

That all taxes and dues in respect of t
tstanding dues the VENDOR and

to date and in the event there is any ou
the CONFIRMING PARTY shall settle the same.

Relying on the aforesaid representations and believing the same to be true
and acting on the faith thereof, the VENDEE has agreed to purchase the
said property and the VENDOR and the CONFI RMING PARTY do hereby
keep the VENDEE indemnified for all losses and damages that the VENDEE
may suffer because of any defect in the title of the VENDOR and the

CONFIRMING PARTY.

AND WHEREAS the VENDOR through attorney and the CONFIRMING
PARTY for their bonafide need and requirement have agreed to
irrevocably sell, convey, transfer and assign to the VENDEE and the
VENDEE has agreed to purchase the 200/1820t* undivided share in the
Agricultural land measuring 4 Bighas and 11 Biswas, equal to (10
Biswas le. 500 Square Yards, having dimension 41°-2” X 109'-4"),
comprised in Khasra Nos. 963/1 Min (1-7), 1020 Min (2-15) and
1021 Min (0-9), situated in the Revenue Estate of Village Bhati, Tehsil
Sal;et, now known as ‘Fag> No. 5-B, New Delhi, which is bounded as
under:-

East : 25’ wide Common Road
West : Other's Property
North Other's Property
South : Other's Property

as per fully described Yellow Colour site plan attached herewith
(hereinafter referred to as the “SAID PROPERTY"), with all rights o;
ownership, possession, casements, patent or latent, enjoyed and reputed
to be enjoyed in respect of the said property, for a total sale consideration
of Rs. 29,00,000/- (Rupees Twenty Nine Lakh Only). 0

' For Bala JiMetropolis Pvt. Ltd. Q&?
N
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That the VENDOR and the CONFIRMING PARTY hereby assure the
VENDEE that the VENDOR and the CONFIRMING PARTY have neither
done nor been party to any act whereby the VENDOR's and the
CONFIRMING PARTY rights and title to the said property may in any way
be impaired or whereby the VENDOR and the CONFIRMING PARTY may

be prevented from transferring the said property.

That the VENDOR and the CONFIRMING PARTY hereby declare and
represent that the said property is not subject matter of any HUF and that

no part of the said property is owned by any minor.

That excepting the VENDOR and the CONFIRMING PARTY nobody else
have any right, title, interest, claim or demand whatsoever or howsoever
in respect of the said property and also enjoys the marketable title.

That now the VENDOR and the CONFIRMING PARTY admit that the
VENDOR and the CONFIRMING PARTY have been left with no right, title,
interest or concern of any nature whatsoever in the said property and the
VENDEE has become the absolute sole owner of the said property by this
Deed, who shall be fully competent to use and enjoy the said property or
transfer or alienate the same to anyone by way of sale, gift, mortgage,
lease or otherwise to anyone in the manner the VENDEE likes, without
any claim, demand and objection by the VENDOR and the CONFIRMING
PARTY and their other legal representatives and executors.

That the VENDOR and the CONFIRMING PARTY assure the VENDEE that
the said property is free from all kinds of encumbrances such as prior sale
gift, mortgage, disputes, litigation, acquisition, requisition, attachment ir;
the decree of any court, lien, court injunction, Will, Trust, Exchange, legal
flaws, claims, prior Agreement to Sell, loan, surety se;uritL

hypothecation, income-tax, wealth tax attachment, family L;l' religio T
disputes. The VENDOR and the CONFIRMING PARTY have ;lul_ sjune:{ <1L .
documents (i.e. General Power of Altorney, Special Power of ;tton;;‘;’

For Bala Ji Jée':ooolis Pyt Ltd. 3
S N
9

Director

—
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etc) in respect of the said property nor has issued any receipt for any
payments such as earnest money, advance amount, part payments, etc.
etc. and if it is ever proved otherwise, or if the whole or any portion of the
said property is ever taken away or slips from the possession of the
VENDEE on account of any of above legal defects in the ownership or
litigation started by anyone claiming title thereto or on account of any act
or omission of the VENDOR and the CONFIRMING PARTY, then the
VENDOR and the CONFIRMING PARTY will be liable and responsible to
make good, the loss suffered by the VENDEE and keep the VENDEE
indemnified, saved and harmless against all such losses, costs, damages
and expenses accruing thereby to the VENDEE at the prevailing rate, from

moveable and immovable properties of the VENDOR and the
CONFIRMING PARTY.

The VENDEE can also get the said property mutated in his own name in
Revenue Records, M.C.D., BSES Rajdhani Power Limited, Delhi Jal Board,
IGL/PNG and other concerned authorities on the basis of this Sale Deed or
its certified true copy and the VENDOR and the CONFIRMING PARTY

hereby assures to extend all help, for effectual transfer/mutation, at no
extra costs.

That the land revenue, house tax, electricity charges, or any dues and

demands in respect of the said property has paid by the VENDOR and the
CONFIRMING PARTY upto the date of handing over the physical

possession of the said property and thereafter the VENDEE will be
responsible for all the payments, dues and demands of the same.

W ForWiopnlis Pvt. Ltd. &4

Diractor

10

—
m ACE Scannﬁ



11) That all photocopies of the original Sale Deeds and others documents
mentioned above in respect of the said property have been handed over

12)

13)

14)

15)

16)

17)

2533

by the VENDOR and the CON FIRMING PARTY to the VENDEE.
That both the parties to this sale deed are Indian Nationals.

The VENDOR and the CONFIRMING PARTY and the VENDEES do hereby
declare and affirm that this transaction shall not create uneconomic
holding with the VENDEES and there is no violation of DLR Act.

That in case, if the said property is acquired, then the VENDEE will be
entitled to receive the compensation in his own name and the VENDOR
and the CONFIRMING PARTY will have no objection for the same.

That the said property is presently not notified u/s 4 & 6 of Land
Acquisition Act, 1894 & New Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013 and has not
been acquired by the Government for any public purpose.

That all the expenses of this Sale Deed, viz. Stamp Duty, Registration
charges, etc., shall be borne and paid by the VENDEE. The VENDEE shall

have the right to collect the original Sale Deed from the office of the Sub-
Registrar.

That this transaction has taken place at New Delhi and as such Delhi
Courts shall have exclusive Jurisdiction to entertain any dispute arising
out or in any way touching or concerning this Deed.

M For Bala J) ri-tgonolis Pyt Ltd. &

Dircctor

11

—
m ACE Scannqg
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W Government of National Capital Territory ot Delhi
e-Registration Fee Receipt

DL1919382285340

16-AUG-2022 18:10

SHCILU/SHCIL NCT OF DELHI/NEHRU PLACE
UMESH RAl

UMESH RAI
KHASRA NOS, 963/1 MIN, ETC., VILLAGE BHATI, NEW DELH!
REGISTRATION FEES OF SALE DEED

Receipt No
\ssue Date
ACC Reterence
Purchased By
Registralion Fees Paid By
Properly Description

Purpose

Particulars Amount (Rs.)

Registration Fee £29,000.00
Copying Fees 7100.00
E-change of Name Fee - MCD 71,000.00

Service Charges Ly 220.00
CaST@ 9 %* g DR 22.00
SGST@9%* 72.00

£30,124.00

Total Amount
( Rupees Thirty Thousand One Hundred Twenty-Four Only )

Statutory Alert : This is a receipt of fees collected and should not be treated as receipt of Registration.
The authenticity of e-Registration Fee Receipt can be be verlfied at websile i.e.
hitps:/fwww.shcilestamp.com/Registration/ .

==t

‘GSTIN Number : 0TAABCS1429B12W
CIN: UB7190MH1986G 01040506
PREMISES : IFCI Tower, 5th Floor, A wing, 61, Nehru Place, New Deihi-110019

|

PAN: AABCS14298
SAC : 998599
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ACE Scann@

Total area to the plot N.A.
: Agricultural

“ Land use
(Fill the corresponding value of the following land uses as applicable in your case). -

in €85€ of built-up property other than flats:-

b=
o
(=
e
m
L
wy

T
a
(4%

a, Residential - 1
b. Govt. Public purpose -1

c. Private public purpose (e.g. private schools, colleges, hospitals)

d Industrial-2

e.  Commercial -3

iii.  Total plinth area of the property (in sq. mtr.) :N.A.
Plinth area under transfer (in sq. mtr.) : NA, .
: N.A.

v.
V. Year of construction
*(In case of colonies falling in categories ‘G’ and 'H', please mention the corresponding value of the

following type of structure applicable in your case:

Pucca = 1.0
Semi-Pucca . 0.75
Katcha . 0.5
In case of Flats:
i. Constructed by DDA/Co-operative Group Housing
Society (CGHS) Private Builder : A
ii. Plinth area of the flat (insq. mtr.) i e 1
iii.  Whether number of storeys in the building Ny wi
of your flat exceeds four or not (Yes/No) : Wik

For Bala Ji Metropolis P~

Name % Signature of the Transferor

VERIFICATION

I, Yogesh Tyagl, son of Shri Mahender Singh Tyagi, as attorney of M/s. A-Plus Estates Private Limited, do
hereby solemnly declare that what is stated above Is true to the best of my knowledge and belief. Veri:ﬁed

today, this_Jy*™ day ofﬂlﬂﬁ.ﬁ&‘i t 2022

Fo i
r Bala Jj Netropolis Pvt. Ltd

a4
i
H
5? i~
! W W Directg;

i \
Signatare of Transferor

Signature of Transferee
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name of office of Registrar/Sub-Registrar : Sub-Registrar-V A, Hauz Khas, New Delhi

Name of the Transferor : Yogesh Tyagi, son of Sh. Mahender Singh Tyagi,

pddress of the transferor : Kh. No. 660/2, SF-1, A-2 Block, Chhattarpur Extension, New Delhi-74
Name of the transferees : Umesh Rai, son of Shri Kailash Nath Rai,

address of the transferee : B-67 /2, Chhattarpur Extension, New Delhi-110074

If the property was transferred earlier (Yes/No): NIL J
(a) if yes, amount of consideration thereof:

Transaction Value of the present Sale Decd : Rs.29,00,000/-
Other Information:-

In case of agricultural Land :

i Name of the Revenue Estate : Village Bhati, Tehsil Saket, New Delhi
ii. Name of Village : Bhati, Tehsil Saket, New Delhi |

iii. Khasra Number(s) : 200/1820% share in Khasra Nos. 963/1 Min (1-7), 1020 Min (2-15),
1021 Min (0-9)
iv. Land Area : 10 Biswas

In case of non-agricultural land : N.A.
Location of the Property - N.A.

)
Name of the Colony/locality : N.A.

SL No. of the Colony flocality in the list colonies. Localities: L NLA.

Category of the colony/locality

N.A.

(If the name of colony/locality is not included in the list of colonies/localities, the category, of the
nearest colony/locality may be mentioned).

i. Land share (in sq. mtr.) N.A.
ii. Land uz : ' ;
ARGl : L Agricultural

[.Fill the corresponding value of the following land uses as applicable in your case)

Residential -1
Govt. Public purpose-1
Private public purpose (e.g. private schools, colleges. h

g ; ; » hospitals
Industrial-2 ; At
commercial-3

pan o

Land Marks, if.any, with the help of which t 5
SAKET, NEW DELHL. P o which the property can be located : VILLAGE BHATI, TEHSIL

& ACE Scanner
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REVENUE DEPARTMENT, GOVT OF NCT OF DELHI
OFFICE OF THE DISTRICT MAGISTRATE
SAKET : SOUTH DISTRICT

Address of Transferer:

nName of Transferee:

Address of Transferee:

Details of Property/Land under transfer |

Property Detalls:

TEHSILDAR REPORT IN PART-B
Name of transferer as per Revenue Record

D etails of the Property /land under transfer

Revenue Estate

Applicable Act

Classification Of Land

Whether any violation U/s 33 of DLR Act,1954
Whether any violation Ufs 74() of DLR Act,1954
Whether any violation U/s B1 of DLR Act,1954
Whether any court case Is pending

Whether any objection Is pending

Observation by Tehsildar:

LAND STATUS REPORT
% NO: 90580000004856
Application Details
Name of Transferer: YOGESH TYAGI

KH. NO.660/2, SF-1, A-2 BLOCK, CHHATTARPUR
EXTENSION, NEW DELHI, AS ATTORNEY OF A-
PLUS ESTATES PRIVATE LIMITED, THROUGH ITS
AUTHORISED SIGNATORY MR. ANIL MAHINDRA,
VIDE REGD. GPA DATED 26.05.2022

UMESH RALUMESH RAI

B-67/2 CHHATTERPUR EXTENSION NEW DELHI
CHATTARPUR EXTENSION Delhi 110074 India,B-
67/2 CHHATTARPUR EXTENSION, NEW DELHI-
110074

20071820 UNDIVIDED SHARE IN AGRICULTURAL
LAND MEASURING 4 BIGHAS AND 11 BISWAS,
EQUAL TO (10 BISWAS), COMPRISED IN KHASRA
NOS.963/1 MIN (1-7), 1021 MIN (0-9) AND 1020 MIN
{2-15), SITUATED IN THE REVENUE ESATE OF
VILLAGE BHATI, TEHSIL SAKET, NEw DELHI

0//963/1, 041021 , 011020

YOGESH TYAGI

200/1820 UNDIVIDED SHARE IN AGRICULTURAL LAND
MEASURING 4 BIGHAS AND 11 BISWAS, EQUAL TO (10
BISWAS), COMPRISED IN KHASRA NOS.963/1 MIN (1-7),
1021 MIN (0-9) AND 1020 MIN (2-15), SITUATED IN THE
REVENUE ESATE OF VILLAGE BHATI, TEHSIL SAKET,
NEW DELHI

Bhati

DLR Act
Agricultural Land
NO

NO

NO

NO

NO

Recommend on the basts of report submitted by patwar and
kanungo.THERE IS NO RECORD WHETHER PROPERTY

17/08/2022 14;37:27

182

& ACE Scanner
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HAS BEEN SOLD/TRANSFERED EARILER OR NOT ]

gpser\-‘ﬂ“"“ by Tehsildar{Notification): As per report of Kgo(LA), Kh. No. 1020/1 (0-8), 1021/1 (0-4) |.
Is acquired vide Award No. 760 and rest area of these Kh,
No. 1020 min (2-18) and 1021 min (3-3) is with private
ownership. As per Field Book total area of Kh. No. 1020 (3-
6), 1021 (3-7).

TEHSILDAR (NOTIFICATION) REPORT IN PART-C

" |

To,
SR OFFICE )

1. This Centificate s valid as per information Technology Act 2000 as amended from lime to time.

2. The Authenticity of this document should be verfied at hitp:/edistrict.delhigovt.nic.in. Any discrepancy in the details on this document
when compared o those available on the website renders it invalid.

3. The onus of checking he legiimacy Is on the users of this documendt.

4. In case of any discrepancy please inform the authority Issuing this Certificate. ) )

Digitally signed by PRIYANKA KUMARI
Reason: Dusg; ADM

Dalo2022 0811025002 +05 30

1/082022 14:31:27

& ACE Scanner
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Y
DERTAKING
SR V A Hauz Khas
i 11192 24/08/2022  11:47:27AM
el
UMESH RAl SSWO) KAHASH NATH RAT
B-67/2 CHHA Tf:'Rf"{:"R_ EXTNND B
Maohile No. PiI256662 , dov herhy
e a— S—— = PSSR IRTROS o R

ndertaker as Follows:-

| am the buyer of the property as detatled below:-
Deta R o
Details of proPEMty== 0 ce Noi: KHASRA NOS. 963/1 MIN ETC,
Rauad Na.:, Bhatti
s

7 The mobile no. mentioned by me belongs to me.

-

foe mvo obiection if the details of the property purchased by me vide this

Fia vl ¥

deed < shared with concerned local bodies/public utilities for changes of

w/mutation in their record,
! 5
\Z

>

Signature of Buver

Mumie of Buyer UMESH RAL

Mghile Mo ERERBA T

—
m ACE Scann@



13} That
power of Att

empow ered to execute

N WITNESS WH
PARTY and the VENDEE have signe

first mentioned above in the presen

WITNESSES:-

y 8 \r@/

vinod Tiwari
S/o Sh. Gupteshw
R/o D-49, Suman Colony,
Chhattarpur Extension,
New Delhi-1 10074
UiD - 5273 0719 6214

5. @Q@

Mayank prakash Gupta
s /o Sh. Radhey Shyam Gupta,

R/0 895-D, ward No. 8, Mehrauli,

New Delhi-11 0030
UID - 6462 7346 8778 /

ar Tiwari,

the VENDOR is a company and has not
orney Deed and the
this Sale Deed

said attorne
n favour of the VENDEE.

through
SALE DEED at NEW DELH

ce of the following witnesses.

EREOF the VENDOR
d this

2541 186

revoked the said General
y is fully entitled and

attorney, the CONFIRMING
[ on the date

W VENDOR

(Through Attorney)

cor Bala Ji riatropolis pvt. Lt

2:?/4?4' Directo-
CONFIRMING PARTY

\"

VENDEE

12

PDF
scamer ACE Scanner
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Reg. No. Reg. Year Book No. .
8280 2022-2023 1 , X

Lst Painy 1ind Party Witness
Lst Party A PLUS ESTATES PVTLTD THROUGH 1T5 ATTORNEY YOGESH TY AGI M/S BALAN
METROPOLIS PVT LTD TH YOGESH TYAGI
{ind Party UMESH RAI
Witness VINOD TIWARI, MAYANK PRAKASH GUPTA
Certificate (Section 60
Registration No.8,280  in Book No.1 VolNo 4,872 b
onpage 130 1o 147 on this date 08/09/2022 6:36:23PM day Thursday
and left thumb impressions has/have been taken in my presence
A #
%ad. Sub Registrar
: T SRV A Hauz Khas
Date 08/09/2022 18:43:59 New Delhi/Delhi
l .
3 MM
i il 4
o 2297364108280
DORIS NIC-DSU

Revenue Department NCT of Delhi

>
O
I
n
O
Q)
S
S
@
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Government of National Capital Territory of Delhi

Certificate No. n}'\
Certificale lssuad Date - 04-Qct-2022 04 40 PM .
Account Relerence "+ SHCIL (FI dl-sheil/ ITO/ DL-DEH - '-.,
Unique Doc. Reference :  SUBIN-DLDL- SHCFL?34885965924¢1 U
Purchased by : SUMAN JANGID
Descriplion of Document *  Anicle 23 Sale
Preperty Description KHASRA NO963/1 MIN AND 1996/962 MIN VILLAGE BHATI NEW DELHI
Consideration Price (Hs.) 21,00,000
(Twa\ntg.r One Lakh only)
First Parly . A PLUS ESTATES PVT LTD THROUGH MTOHNEY YOGESH TYAG
Second Party T SUMAN-JANGID
Stamp Duty Paid By I SUMAN JANGID
Stamp Duty Amount(Rs.) : B4,000 ” i

{Eighty Four Thousand only)

cunaneats Please.write or type below this line

For Bala Ji Metropolis Pvt. Ltd:

QRN Sﬂﬁ‘\f}(¥
0004197051

Sialutary Alurt: l ;

V¥ mulhanticiy o flra Saaing « GGt Shautl b nsiied a0 s i i) AN & ':E.‘antp pAE
Arty (HSGTCERANEY 1IN il Hbs arebitie M b s gl o e weksibo [ okl Apg i e B iy

2 Tl nove of elesching the fagHisiacy &oon Ieap ety 03 e rar Bl

Yl e of ey discrapancy phisi R0 e Conngurnr| sullionliy

LTuhiﬁ ol ek Haedir g
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YOGESH TYAGI SUMAN JANGID
pan. AAHCB6354N 7 Pan .BAYPJ5347N 7~
UID-436221487498 7, UID-669540429903 <
'SALE DEED
LOCALITY NAME . VILLAGE BHATI, NEW DELHI
MINIMUM CIRCLE RATE : Rs.53,00,000/-PER ACRE
TOTAL LAND UNDER TRANSFER ~ : 7 Biswa 6 Biswansi
LAND USE | ; AGRICULTURAL
TRANSACTION VALUE :  RS.21,00,000/-
STAMP DUTY 2 % - RS.42,000/-
CORPORATION TAX 2 % . RS.42,000/-

TOTAL STAMP DUTY PAID 4 % RS.84,000/-

For Bala Jj Metropolis pyt. Ltd.

tiypey \

—
Dirac¢or AN -‘)a\ug\

s
i oA,
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AR

e

y of October, 2022, by; M/s A-Plus

This. Sale Deed is - axecuted at New Delhi on this 10" da
/1, Vishwakarma Colony, Lal Kuan,

Limited, having its registered office at 294

Estates Private
Anil Mahindra, through attorney MR.

New Delhn-110044 through its authorized signatory of Mr.

YOGESH TYAGI son of Shri Mahender Singh Tyadi,
2 Block, Chhattarpur Extension, New Delhi-110074, by virtue of General Power of Attorney duly

registered as document No.1238, in Additional Book No.4, Volume No.761, on pages 180 to
183, dt. 02.06.2022, duly registered in the office of the Sub-Registrar-V A, New Delhi,

hereinafter called “THE VENDOR".

IN FAVOUR OF

SﬂT. SUMAN JANGID - wife of Shri Vinod Kumar Jangid, Resident of D-4/248, Gali
No.4, Sangam Vihar, Hamdard Nagar, New Delhi-110062, hereinafter called "THE

VENDEE".

1) The expression of the terms the ‘VENDOR" and the 'WVENDEE’ wherever they occur in the

body of this Saiel-Deed, shall mean and include them, their legal heirs, successors legal
representatives, administrators, executors, —members, transferee(s),  beneficiary(res)
legatee(s), probatee(s), nominee(s) and assign(s). r

For Bala Ji Metropolis Pvt, Ltd.

— ’o\
m Sumat = d‘“%’}

£

Resident of Kh.N0.660/2, Second Floor-1, A-

—
m ACE Scanné®
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{o. 12998 Date 10/10/2022 12:2 44t W
Deed Related Detail -
7= .
<cobd Name, sAL . SALE WITHIN MC AREA !

[ Land Detaif ‘7/"7’ / ’

Tehsil/Sub Tehsil SR V A Hauz Khas )

Village/City Bhai Building Type

Place (Segment) . Bhati Property Type  Khadar

Property Address House No.: KH NO 963/1 MIN AND 1996/962 MIN VILLAGE, Road No.:, Bhatt
Area of Property ~ 7 700 Bishwa  6.00  Bishwansi

Money Related Detail

Consideration Amount :2,100,000.00 Rupees ... Stamp Duty Paid 84,000.00 Rupees

4000.00 Rupees Pasting Fee 00.00 Ruppes
8 SALE WITHIN MC AREA

This document of o
Presented by : 58]0 W/o o R/o

M.fS A PLUS E?FATES PRIVATE " sk *MAHENDER SINGH TYAGI - 294/1 VISHWAKARMA COLONY LAL KUAN NEW

MITFEN TH ANTI MAHTMAR MEL 1T
in the office of:he Sub Registrar, Delhi this 10/10;2022 12:22:13PM day Monday between the hours of
. i ae : st
‘l g% Registrar/Sub Registrar
Signature o enter qﬁ"?. e ~.* SRV A Hauz Khas
Sqmq"-f'\ [N . Delhi/New Delhi

Execution admifted by the said Shri/Ms, . -
M/S A PLUS ESTATES PRIVATE LIMI'I‘ED TH ANIL MAHINDRA TH ATT YGGESH TYAGI |

and Shri / Ms. i s TR %y % W H\S \“}
SUMAN JANGID S A= T OUG\—\
Who is/are identified by Shri/Smt/Km. DEVENDER TANWAR S,fo W/o E[c MUKHPAL TANWAR R/o 37 BHATI KHURD

FATEHPUR BERI NEW DELHI
and Shri/Smt./Km DINESH KUMAR SHARMA S/o W /o D/o RAMESHWAR PRASAD SHARMA R/o VILLAGE |

BAJRANGPURA TEHSIL WAZEERPUR WAZIRPUR SA WAI MADHOPUR RAJASTHAN
(Marginal Witness), Witness No. IT is known to me.

Contents of the document explained to the parties who understand the conditions and admit therm as correct.
Certified that # Igft {or Right, as the case may be) hand thumb impression of the executant has been affixed in my presence

Vendor(s) Mhungagommt(s) prior receipt an entire consideration Rs, 2,100,000.00 Twenty One Lakh Only
The Balance of entire congidera f Rs. Rupees - . has been paid to the
Vendor(s]{Mortgagor(g}'hy, — (Sh. {BACSUMAN JANGID 5/0,W/0,SH VINOD KUMAR JANGID

R/o D-4/248 GALI grm g GAM VIHRR NEW DELHI

'vendt:e(s,anungagee Ls) m ﬁ'ypree.ence He/They/ were also identified by the aforesaid witnesses.

QN Registrar/Sub Registrar
/ SR V A Hauz Khas

Date 3 : Delhi/New Dethi

o
=
-

Revenuc Department NCT of Delhi DORIS NIC-DSU

JouuedsS 3JJv
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i ttam ident of 15, p:
EREAS the said Mrs. Reshma Uttam Daughter of Shri H.K. Uttam, Res 5, Birty
2) WH the: ; | | o
i;\) d, Jangpura Extension, New Delhi, was the owner and in possession of Agricultural Lang
Ga r [} ¥

' ari : 0-8), 963 Min (4-8), 1996/962 (3.
measuring 23 Bighas and 5 Biswas, bearing Khasra Nos.1019 ( )

1), 1013 (4-6), 1021 Min (2-19), 1020 Min (2-18), 1018 (1-18), and 1014 (3j7)’ BREtER e
Revenue Estate of Village Bhati, Tehsil-Saket, M.B. Road, New Delhi, having purchased the

same from Sh. Triloki Nath Khanna son of Late. L. Gokal Chand, Shri Surajmal son of Shri

“Nanwa, Shri Surja & Shri Pemi, both sons of Shri Ramla, Mrs. Jagmali and Mrs. Parmali, both
daughters of Shri Ramla, Shri Shiv Charan son of Shri Lal Singh, Lala son of Shri Chote,.Shri
Rajinder Singh Dahiya son of Shri Har Kishan, Shri Bijender Singh, Shri Davinder Singh, Shri

Ashok Kumar, Shri Virender Singh and Shri Narinder Kumar, all sons of Shri Rajender Singh, by
virtue of Four Separate Sale Deed are as follows:-

a. As Document No.4507, in Additional Book No.1, Volume No.4713, on pages 67 to 71, on
 dt. 31.07.1982. '

b. As Document No.1572, in Additional Book No.1, Volume No.5011, on Pages 184 to 187,
on dt. 24.03.1984,
- € As Document No.1860, in Addi
. As Document No.6184, in Add
dt. 31.07.1995,

tional Bogk No.1, on dt. 17.03.1988 and

itional Book No.1, Volume No.8815, on Pages 92 tq 98; on

Al registered in the office of the Sub-Registrar, New Delhi.

For Baja yj Metronois Pvt. Lty

Dir&;]nr '

S N 5&“3'

)
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And whereas Mrs. Reshma Uttam Daughter of Shri H.K. Uttam, Resident of 15, Birbal
Road, Jangpura Extension, New Delhi, has sold conveyed transferred in respect of
| Agricultural Land measuring 23 Bighas and 5 Biswas, bearing Khasra Nos.1019 (0-8),
963 Min (4-8), 1996/962 (3-1), 1013 (4-6), 1021 Min (2-19), 1020 Min (2-18), 1018
(1-18), and 1014 (3-7), Situated in the Revenue Estate of Village Bhati, Tehsil-Saket,
M.B. Road, New Delhi, to M/s A-Plus Estates Private Lim

ited, having its registered
office at 294/1, Vishwakarma Colony, Lal Kuan, New Delhi-110044, through its

Director Sh. Ashok Gupta, by virtue of Sale Deed duly registered as document
No.16300, in Additional Book No.1, Volume No0.6786, on pages 1 to 160,
17.11.2006, duly registered in the office of the Sub-Registrar-V, New Delhi.

on dt.

b)  And whereas M/é A-Plus Estates Private Limited, having its registered office at 294/1,
_ Vishwakarma Colony, Lal Kuan, New Delhi-110044, through its authorized signatory
Mr. Anil Mahindra, has sold conveyed transferred in respect of 1675/2200% undivided
share in the Agricultural Land measﬁr'rng'S Bighsa and 10 Biswas, equdl to 4 Bighas 3
Biswas and 15 Biswansi, comprised in Khasr Nos.963/1 Min (2-9), and 1996/962 Min
(3-1), Situated in the Revenue Estate of Village Bhati, Tehsil-Saket, M.5. Road, New
Deihi, to M/s Balaji Metropolis Private Limited, having its office at 5, Chhattarpur
Extension, A-2 Block, Kh.No.660/1, New Delhi-110074, through is Director 'MR.
YOGESH TYAGI son of Shri Mahender Singh Tyagi, Resident of Kh.No.660/2, Second
*Floor-1, A2 Block, Chhattarpur Extension, New Delhi-110074, by virtue of Agreement

to Sell, duly registered as document No0.5299, in Addition-al Book No.1, Volume

No.4681, .on pages 67 to 79, dt. 02.06.2022, duly registered in the office of the Sub-
Registrar-V A, New Delhi,

A
FUrBafaJiMElropoHs Pvt. Ltd, L )W";}"
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AP Ne -H.g?..
Ten SEf |
» F v - K-\(\
: i
lawful owner and in actual physical possession of the 292/220({ undivided sharf_n in the
ianﬁ-measuring 5 Bigha and 10 Biswa, equal to 14 Biswa aﬂdlll’ B!S‘If\ransi,
comprised in Khasra No.963/1 Min (2-9) and 1996/962 Min (3-1), Situated fn the
Revenue Estate of Village Bhati, Tehsil-Saket, M.B. Road, New Delhi, (hereinafter
referred to as the"’Entire.Land"J, and the VENDOR have full right, absolute authority to sel, \
dispose off and transfer the aforesaid land in whole or in parts and none else except the
VENDOR have any right, title or interest in the same,

el
; owner and eye,.. <
5) THUS In the manner aforesaid, the VENDOR herein, became the Mgy,

AND WHEREAS the VENDOR have obtained
sale of the said land in favour of
Distt. Magistrate (LA) Delhi,

the No Objection Certificate/Status Report for the

the VENDEE. The sajd permission was granted by Additional
vide NOC No,. 9058000000565?, dated 04.10.202>.

6) 'AND WHEREAS the VENDOQR for their bonafide need ang réquirement have agreed to
irrevocably sell, convey, transfer and assign to the v

ENDEE and the VENDEE has agreed to
purchase the Land measuring 7 Biswa ¢ Biswan

Si, out of total Lang measuring 14
8iswa and 12 Biswansi, comprised in Khasra No.963/1 min (2-9) and 1996/962 Min

ue Estate of Village Bhati, TehsiI-Saket, M.B. Road New

with aj| rights of g
be enjoyed in

(3-1), Situated in the Reven
Delhi, (hereinafter referred to

€asements, patent or latent, enjoyed and reputed to
a total sale consideration of Rs.21,00,000;‘-

nership, Possession,

— Director
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That in consideration of total sum of Rs.21,00,000/- (Ru

pees Twenty One Lakh Only), which has
already been received by the VENDOR from

the VENDEE, in the following manner:-

AMOUNT | CHEQUE | DATED 'DRAWNON -

21,00,000/- 1436875 |15.09.2022 | IDBT Bank, £33, FVR Road, Saket, New Delhi |

thg Seéparate receipt of which the VENDOR hereby admit and acknowledge, in full and ﬁhal '

settiement. The VENDOR doth hereby sell, convey and transfer the said land to the VENDEE,

who shall hereinafter be the absalite owner of the same and shall enjoy all rights of ownership,

Possession, privileges, access, easements and appurtenances whatsoever of the said land, unto
the VENDEE, absolutely and forever, by way of this sale deed.
That the actual physical vacant possession of

the Said land has been delivered by the VENDOR
to the VENDEE, on the spot,

That with the execution of this Sale deed all the nights, title, interest, claim or concern of the .

VENDCR have ceased and the VENDEE has stepped into the shoes of the VENDOR forever. The
VENDEE shall henceforth enjoy the rignts of absolu

objection from the VENDOR or any one else.

te ownership without any interference or

i , Lid.
For Bala Ji Metropolis Pvt

S ’j&.&g}‘! :
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‘ That the VENDOR do hereby assuré and covenant with €

a)

e

- attachments; trusts, .
" is no litigation or any other proceedings pen

2552

e VENDEE as follows:

: ' brances, charges, liens, lis-pendens

“ caid -land is free from all encum .

That the said acquisitions, requisitions etc. What so ever or how so ever and there
ding relating to the said land.

b) | "That there is no order of attachment by the Income-Tax Autherities or by any other

authority nor any notice of acquisition/requisition has been received in respect of the said
land. - :

- That excepting the VENDOR nobody else has any right, title, interest, claim or demand

whatsoever or howsoever in respect of the said land and the VENDOR has full authority

197

- .and power to sell, transfer the said land and receive the sale consideration in his own )
-~ .name and the said land is not subject matter of any HUF and no part of the said land is

owned by any minor,

That there is no legal imoedim
the VENDOR can be p

el and (Restition on transter) act, 197, Objection Certificate under the

Sumaw Tﬁu&?d |
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Relying on the aforesaid representations and believing the same to be true and acting on the
faith thereof, the VENDEE has agreed to purchase the said land and the VENDOR do he}eby
keep the VENDEE indemnified for all losses and damages that the VENDEE may suffer because
of any defect in the title of the VENDOR. M.

That the VENDOR: hereby assures the VENDEE that the VENDOR has neither done nor been
party to any act whereby the VENDOR's rights and title to the said land may in any way be
impaired or whereby the VENDOR may be prevented from transferring the said land.

That the VENDOR hereby declares and represents that the said land is not subject matter of any
HUF and that no part of the said land is owned by any minor.

That ex'cepting _the_VENDOR no body else has any right, title, interest, claim or demand .

‘whatsoever or howsoever in respect of the said land and also enjoys the marketable title.

 That now the VENDOR admits that the VENDOR has been left with no right, title, interest or
concern of any nature whatsoever in the said land and the VENDEE has become the absolute
sole owner of the said land by this Deed, who shall be fully competent to use and enjoy the said.
-'land_ or transfer or alienate the same' to anyone by way of sale, gift, mbrtgage, lease or
otherwise to anyone in the manner the VENDEE likes, without any claim, demand and objection

by the VENDOR and- his other legal heirs and successors.

Fo i d.
For Bala Ji Metropolis Pvt.. Lt

oy
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res the VENDEE. that the said land is free from all kinds of encumbrape, &

ortgage, disputes, litigation, acquisition, re
Will, Trust, Exchang€ legal flaws, daims, prigr
tion, income-tax, wealth tax attachment,

That the VENDOR assu
such as n:n: mm__mh gift, m
decree of any nocn lien, court injunction,
Agreement to Sell, loan, surety, security, hypotheca

family or religious disputes. The VENDOR has not signed
etc.) in respect of the said land nor has issued any receipt

quisition, attachment in th,

any documents (i.e. General Power of

Attorney, Special Power of Attorney,
nest money, advance amount, part payments, etc. etc, and if itis

for any umfamzm such as ear
e whole or any portion of the said land is ever taken away Of slips

ever proved otherwise, or if th

from the possession of the VENDEE on account of any of above legal defects in the ownership

or litigation started by anyone daiming title thereto or on account of any act or omission of the
Mmzoow then the VENDOR will be :mc_m and responsible to make good, the l0ss suffered by
LMe VENDEE and keep the VENDEE Samaamma. saved and harmless against all such |0sses,
nlnwmﬁ damages and expenses accruing thereby to the VENDEE.

The VENDEE can also get the said land mutated in its own name in Revenue Records, S.D.M:C.
BSES Rajdhani Power Limited, Delhi Jal Board and other concerned authorities on the basis of
this Sale Deed or its certified true copy and the VENDOR hereby assures to extend all help, for

effectual transfer/mutation, at no extra costs.

That the land revenue or any dues and demands in respect of the said land has paid by the
VENDOR upto the date of signing of this sale deed/possession handover and thereafter the
VENDEE will be responsible for all the payments, dues and demands of the same.

ot Lid.

For Bala Ji Metropolis P

2l ACE Scanner
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..:a_ﬁ the photocopies of the all relevant documents in respect of the said land have been T
handed over by the VENDOR to the VENDEE. W :

" sl t s

That both the parties to this sale deed are Indian Nationals.

The VENDOR and the VENDEE do hereby declare and affirm that this transaction shall not

create uneconomic holding with the VENDEE and the VENDOR has transferring his DLR
agriculture holding and there is no violation of DLR Act.

That in-case,

if the said land is acquired, then the VENDEE will be entitled to receive the
compensation in his own name and the VENDOR will have no objection for the same.

That the VENDOR are still alive and they have not revoked

wp¥ed and the said attorney is fully entitled and empowered
LVENDEE.

0

That the said land is presently not notified u/s 4 & 6 of Land Acquisition Act, 1894 & New Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013
and has not been acquired by the Government for any public purpose.

the said General Power of Attorney
to execute this Sale Deed in favour

viz. Stamp Duty, Registration charges, etc., m:m__.gm

borne and paid by the VENDEE. The VENDEE shall have the right to collect the original Sale

Deed from the oEnm of the Sub-Registrar,
That this transaction has taken place at Ne

_ W Delhi and as such Delhi Courts shall have exclusive
Jurisdiction tg en tertain any dispute arl

sing out or in any way touching or concerning this Deed.

| For Bala Ji Metropolis Pvi. Lid.
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FORM I—' A

i ules, 200 7
. R E 5 & Ih!" Stﬂ]np (P B‘-'EHtE[J Of Un V |:lalfm 1 Df [I'le umen S)
[SEB ule of the De I ] dEI a rum t R

V-A

' -Plus Estates Private Limited,
Name, Father’s name & Address of the transferar; zif‘;;ii: :tluzsg-i/],, Vichivakiarma Co]ony, .
Kuan, New Delhi-110044, t_hroug_h its

authorized signatory of Mr. Anil Mahindra,

through attorney MR. YOGES_H TYJ}GI son

of Shri Mahender Singh Tyagi, Resident of

Kh.No.660/2, Second Floor-1, A-2 Block, v

Chhattarpur Extension, New Delhi-110074 3

N
ACE Scanné?

5

T
a
(4%

Scanner

Name of office of Registrar/Sub-Registrar —

: feree: SMT. SUMAN JANGID wife of Shri Vinod ]
Name, Father's name & Addres; of the transferee b Jangid, el o 9-4/243' o
‘No.4, Sangam Vihar, Hamdard Nagar, New

Delhi-110062
If the property was transferred earlier (Yes/No):
(2) If yes, amount of consideration thereof: Rs.
Amount of consideration of the present transfer: Rs.21,00,000/-

Other Information:
In case of agricultural land:
(i} Name of the Revenue Estate: Village Bhati
(i} “Name of Village : Village Bhati
(iii) 292/2200 undivided share in the land measuring 5 Bigha and 10 Biswa, equal to 14 Biswa and 12 Biswansi.,_in
Khasra No.963/1 Min (2-9) and 1996/962 Min (3-1) 3
(iv) Area of land under transfer - Lang measuring 7 Biswa 6 Biswansi, out of total Land measuring 14 Biswa
and 12 Biswansi
In case of non-agricultural land: -
(i) Location to the property:
a.  Name of the co lony/locality:
b 81 No. of the colony/locality in the list colonies/localities:
c. Category of the colony/locality;

(If the name of colony/locality is not included in the list of colonies/localities, the category of the nearest
colony/locality may be mentioned),
(D] Area (in sq. mtr,)
(iii) Land use:
{Fill the corresponding value of the following land uses gs applicable in your case)
(@) Residential - !
(b) Govi. public purpose — |

(c) Private public pumpose (i.e. private schools, colleges, hospitals)
(d',l} Jnr.l'yslrial -2
(&) Commercigl - 5

(iii} Land Marks, ifany, willy the help of which the

property can be logaged:
For Bala Jj Metropolis pyt, | ¢4,

. S'ulw\% R,\ﬁ_;\a’

Director
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In case of built-up property other than flats: -

(i) Total area of the plot: ‘ :
(ii) Land use: +

(Fill the wTresponding value of the following land uses as applicable in your case)

(a)
(b)
(c)
(d)
(e)

Residential — 1

‘Govt. public purpose = |

Private public purpose (i.e. private schools, colleges, hospitals)
Industrial —2

Commercial - 3

(iii) Totai'plinth area of the property (in sq. mtr.):
(iv) Plinth area under transfer (in sq. mtr.):

{v) Year of construction:

{vi)  Nature of construction:

[In case of colonies falling in categories ‘G’ and ‘I’
following types of structure applicable in your case: -

please mention the corresponding value of the

Pucca - 1.0

Semi-pucea - 0.75

Katcha - 0.5].
In case of Flats:, - ;
() Constructed by DDA/Co-operative Group Housing: N/A
vy Society (CGHS)/Private builder: N/A

(iii)  Plinth area of the flat (in sq. mtrs.)
(iv)  Whether number of storey in the building

o £l 2 Haironelis Put. Ltd.

Aiawd

of your flat exceeds four or not (Yes/Na):

Name & Signature of theD'Il'rr'%ncs_{gxor(s] S

VERIFICATION:-

M/s A-Plus Estates Private Limited, office at 294/1, Vishwakarma Colony, Lal Kuan,
New Delhi-110044, through its authorized signatory of Mr. Anil Mahindra, through
attorney MR. YOGESH TYAGI son of Shri Mahender Singh Tyagi, Resident of
Kh.No.660/2, Second Floor-1, A-2 Block, Chhattarpur Extension, New Delhi-110074,
the above named Transferors and SMT. SUMAN JANGID wife of Shri Vinod Kumar Jangid,

Resident of D-4/248, Gali No.4, Sangam Vihar, Hamdard Nagar, New Delhi-110062,
the Transferee, do hereby solemnly deiclare that what is stated above is true to he best of our knowledge and belief.

Verified today, on this 10" day of October, 2022,

Suvqav E"?‘V\a;u

Signature of Transferec(s)

For Bala Ji Metropolis Pvt. Ltd.

Signature of Transfero r(s)Di roctor

PDF
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' i
) . _rritory of Delb
%&-ma vernment of National Capita! Tec-,l:ipl ’
Ay s = 5 5
&lﬁ ee e-Registrabion Fee ReC e
Y ; T

P
b S p—

pL1oo32t 279008

06-0OCT-2022 1058 : .
sHEIL/SHGIL NCT OF DELHIFNEI'HU PLACE

|N-DL97209411‘.1455292U

Rocelpl No

lssuio Dale

AGC Roforoncg
51 Carliticnto NO

Purchasod By SUMAN JANGID
" Rogisiratlon Fuos.Pnid By i:::::::;c;fs” MIN AND 1996/962 MIN VILLAGE BHATI NEW
I'-'lo.porly Doscription pebpi
Purpose Arllelo 23 Salo
Amount (Rs.)
Parliculars ¢ 21.076.00
Registration Foo it
Semmaree 71,000.00
E-change of Name Foe - MGD 42000
Sarvise Charges
CGST @8 %" ) r2.00
sEsST@O% " " i "1‘.:_:,‘; S ¥2.00
Total Amount i SPS e 722,200.00

{ Rupees Twanty-Two Thousand Two Hundred Only )

Statutory Alert : This is a recelpt of lees collacted and should not be treated as receipl of Ragistration.
The authenticity of e-Registration Fes Recaeipt can be be veriliad at websita i.a.
hitpe hwww. sheilestamp.com/Registration/ . 3

| [[fcgeses

*GSTIM Mumber : 07AABCS1429B12W
CIN: Us7190MH 1986GOI040506
FREMISES : IFGI Tower, 5th Floor, A wing, 61, Nahru Place, New Delhi-11001g

PamM: ARBCS1429B
SAC : 998599

For Bala Ji Metropolis Put, Ltd,
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; ' REVENUE DEPARTMENT, GOVT OF NCT OF DELH!

L OFFICE OF THE DISTRICT MAGISTRATE
SAKET : SOUTH DISTRICT

) LAND STATUS REPORT

NO: 90580000005657

Application Details

Name of Transferer:

Address of Transferer:

Name of Transferae:

Address of Transferee:

Detzils of Property/Land under fransfer :

Propeny Details:

TEHSILDAR REPORT IN PART-B

Hame of transferer as per Revenue Record

| Delzniz of the Propery fland under ransfor

Revunus Felale

Applicably fusl

e e

SH. YOGESH TYAGI SON OF MAHENDER SINGH
TYAGI, AS ATTORNEY OF MIS A-PLUS ESTATES
PRIVATE LIMITED, THROUGH (TS AUTHORIZED -
SIGNATORY OF MR. ANIL MAHINDRA, VIDE
REGISTERED GPA DATED 26.05.2022

KH.NO.660/2, SECOND FLOOR-1, A-2 BLOCK,
CHHATTARPUR EXTENSION NEW DELHI

LAXMIKANT JANGID,SON OF RAMDAYAL JANGID
AND SMT. SUMAN JANGID WIFE OF SHRI VINOD
KUMAR JAN;:'-ID RESIDENT OF D-4/248, GALINO 4,
SANGAM VIHAR, HAMDARD NAGAR, NEW DELHI-
110082

KHASEA NO.963/1 MIN AND 1397/962 MIN BHATI
VILLAGE' Delhi 110074 India.AND PERMANENT
RESIDENT OF 104, KARIGARD KA MOHALLA.
VILLAGE JODLY, TEHSIL SAPOTRA, DISTRICT
KF\RAUU JIROTA, RAJASTHAN-322203

'L292.‘2200 UNDIVIDED SHARE IN THE LAND
MEASURING 5 BIGHAS AN 10 BISWAS, EQUAL TO
@ BISWAS & 12 BISWANSI} COMPRISED IN
KHASRA'NOS.963/1 MIN {2-8), AND 1896/962 MIN (3-
1), SITUATED IN THE REVENUE ESTATE OF
VILLAGE BHATI, TEHSIL-SAKET, M.8. ROAD, NEW
DELHI

ON963/1 MIN , 0/ 1996/962

SH. YOGESH TYAGI SON OF MAHENDER SINGH TYAGI.
AS ATTORNEY OF M/S A-PLUS ESTATES PRIVATE
LIMITED, THROUGH ITS AUTHORIZED SIGNATORY OF
MR. ANIL MAHINDRA, VIDE REGISTERED GPA DATED
26.05.2022

292/2200 UNDIVIDED SHARE IN THE LAND MEASURING
5 BIGHAS AN 10 BISWAS, EQUAL TO 14 BISWAS & |2
BISWANSL, COMPRISED IN KHASRA NOS 9631 MIN (2-
4), AND 1996/962 MIN (3-1), SITUATED IN THE REVENUE

STATE OF VILLAGE BHATI, TEHSIL-SAKET, MB.
ROAL, NEW DELHI

Bhall

OLR Aat

N
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Classification Of Land Agricultural Land
Whether any violation Ufs 33 of DLR Act, 1854 NO
Whether any violation U/s 74(4) of DLR Act,1954 NO
Whether any violation U/s 81 of DLR Act,1954 NG
Whether any court case is pending I‘I'-ID
Whether any objection is pending NO
Observation by Tehsilgar: Recommend on the basis of report submilted by patwari and

kanungo. THERE IS NO RECORD WHETHER PRORERTY
HAS BEEN SOLD/TRANSFERED EARILER OR NOT

Cbservation by Tehsildar[Noh'ﬁcalion}:

To,
SROFFICE ()

this docume nt

N
m ACE Scann@
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/ UNDERTAKIN
Bt SR V A Hauz Khas

Serial Number:- 12998 10/10/2022  10:59:53AM
l SUMAN JANGID - SIW/DIO SH VINOD KUMAR JANGID
RIO D-47248 GALINQ 4 SANGAM VIIHAR NEW DELHI
,Mobile No. 9868020968 , do herby

Undertaker as Follows:-

1. 1am the buyer of the pmperty as dctal.ed below: -‘ L\
WS “ iy S
e o ey T A
T MIN VJLL,{ Road No.:, “Bhatti

2. The mobile no. mcnuonsd by me helongs tome. -

"w.._‘_'_'

3. I have no objection if lhc dctalls of the propgrty pdrchased by me vide this

deed is shared with concerned locaf* bodies/public utilities for changes of
name/mutation in their record.

5 Uiy jcwa_f C‘g
Signature of Buver
Name of Buyer- SUMAN JANGID

Mobile No- 9868020968

ACE Scanng
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NDEE have signed this SALE DEED at np,,

VE
OR and the following witnesses.

F the VEND
IN WITNESS WHEREO e in the presence of the

DELHI on the date first mentioned ab

WITNESSES:- : For Pala Ji Metropolis Pvt. Lt

1. s eslin

VEN R
Sh. Devender Tanwar
S/o Mukhpal Tanwar
R/o 37, Bhati Khurd,

Fatehpur Beri, N.Delhi
AN0.9404 4194 SBV

el 5,
2, . Smam J"“‘?’ J
w )
Sh. Dinesh Kumar Sharma VENDEE

S/o Rameshwar Prasad Sharma

R/o Village Bajrangpura, Tehsil

Wazeerpur, Wazirpur, Sawai E
Madhopur, Rajasthan-322219 o

A.No.7894 0178 3133//’.

N
m ACE Scann%
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Reg. No. Reg. Year Book No.

9743 2022’2“23 I

{Ind Party Witnass

M/S A PLUSESTATES PRIVATE LIMITED TH ANIL MAHINDRA TH ATT YOGESH TYAGI

Iind Party SUMAN JANGID

Witness DEVENDER TANWAR, DINESH KUMAR SHARMA

Certificate (Section 60)

Registration No.9,743  in Book No.] Vol No 4,971
onpage 30 to 46 on this date 311102022 7:52:35PM
and left thumb impressions has/have beq'_ftaken in my presence. =

o g v~
o Sub istrar
R ———— S "' SRV A Hauysx Khas
: S New Delhi/Dethi

NOC Ne- 9058000000 5653 pitd. "'b'u[t}?o/zozsﬂ
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—
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Stamp Duty

R S - L

- PHE CEAE MR BOAOm-I 04T G 39 Pl 00 -Iee S50 S0-HN PN D0-0- 3003 D520 P! 300k SUDT 05 28 PR 05 i 1!

Statutory Alori: o 5 s 0 FadsL 1 s
b Int cothantcty of this Stama ale SHWW ‘39 varifled 1l weew sheilo laln p2om an uslng &Slamp Mublle App ol Suock Holdng
Fakid |k|..u |u- r\r = Ehe tiebails oo s Certilicate and as avatiulde on ha welzsila f Mobiks Apa randirs it imvalid

(RS}

T
Certificate No,
Certificate Issued Date
Account Reference
Unique Doc. Relerence
Purchased by

Description of Document

Froperty Description
Consideration Price (Rs.)

Second Parly

Pald By

Stamp Duty Amount(Rs.)

g
o

- "SHCIE{FI dr-snc-ffquﬁ’ﬂ /

e-Stamp . 0

IN-DLB9465143892038V
30 Oct-zozsm :

SUBIN-DLDL-SHC IL43624‘? 504‘&3544\/
DHARMA

Aricle 23 Sale
KHASRA NO 963/1. VIU.AGE BHAT! NEW DELH!

2,50,000
(Two Lakh Fifty Thousand only)

PRADEEP KUMAR AND RAVI GOYAL
DHARMA
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Mr. Pradeep Kumar

Mr. Ravi Goyal
UID No.3752-0025-6900 < UID No.3852-8645-449(
PAN No,

nH?ijqs'LR// PAN Nﬂ-n}BPC']O%)SGlW,f

1)

Mr. Dharma -
UID No.4103-0026-7309 2~
PAN No.BAQPD2013R
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s e
SALE DEED FOR RS.2,50,000/- E 5
=
Sale Deed a g
1. | Type of Deed ‘ =
2. | Name of Colony/Locality : | Village Bhati, Tehsil
} Saket, New Delhi
3, |Valuation as per Circle Rates |F J Rs.1,10,417/-
Circle Rate Per Biswas | |Land Area /
in Biswas F \
a. |53,00,000 / 96 | X2 ] \
1 =J \
4. | (a) Stamp Duty@3% . ' Rs.75,00/-
(b) Corporation Tax@3% : [ Rs.75,00/-
(c) Total Stamps@6% [ Rs.15,000/- |

This Sale Deed is made at New Delhi on this 14th
2023, by;

day of November

(1) Mr. Pradeep Kumar son of Shri. Ashok Kumar resident of House i

No.501/52 Neb Sarai Police Post Sainik Farm New Delhij-1 10062

(2) Mr. Ravi Goyal son of Shri, Ashok Kumar Goyal resident of B-
73 Duggal Colony Devli Road Khanpur New Delhi-

: 110062
hereinafter referred to as ’

“The Vendors”, which expression shall mean

and include the Vendors, their legal heirs, successors, legal
representatives, administrator(s), executor(s)

transferee(s), beneficiary(s), lepatee(s), probate(s)
permitied assign(s), etc.

(Wit

member(s},

Nominee(s) and

Contd...p4/-
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Building Detail

| Land Del-‘nl
IF e - S o —— —
| Tehsil/ Sub Teinil SR A g Khas Building Type
| ¥,
| @7} Bhatti Property Type r
J 1 Bhai
frcss  House Mo - nil, Road No.: KHASRA NO 96311 VILLAGE BHATIN DELHI,
Bhalli
000 |3igha 2.00 Bishwa 000 Bishwansi
o e, e S s
Consideration Amount ISR Wasprees

Value of Registrinion bee 280000 e

e —

wobd 15 [

This document of SALJ
Presented by: Shifsimd suWia o
PRADEEP KUMAIT AND 1AV GO YR ASHOF KUNAR 501 52 NEB SARAI POLICE POST SAINIK FARM NEW DELHI
110062
AW GOAL pselae mLAR GOYAL
B 73 DUCGAL COLONY DEVLI ROAD KHANPUR NEW DELHI

In the officgot 3 aslvar, el this D1-p1-2025 B 3310 iy Tuesday berweed the hour of
Registrar/Sub Registrar

SRV A Hauz Khas

-lby the said: Shri/ My ) 2

DHARMA

SR D VRN BTN AAR S Wio D MUKFIBAL TANWAR Ris 37 BHAT!I KHURD FATEHP

Who isfare idemified by Shri Sim
and ShrirSmtKm ULLAY SENGTS o W E AL SIS R A Y POLICE CULDNY R K PURAM SECT'OR 12 NEW DLEHE |

{Marginal Witess) Wittress Nan. | o ani e
Coments ol the document explaied we e e e g s~tand the conditions and athinit them us correcl.

Cenified that the left (o Right o the case i frey hasd thumb impression of the exsculant has been affixed in my presence.
Vendar(s) Morigagor(s) admit{s) prior receipt an entire consideration Rs.250,000.00
The Balance of entire consideration of Rs. Rupess . has been paid to the

Vendor(s)/Mortgagor(s) by DHARMA £/0 WIO LILA SINGH

vendee(s) /Mortgugee(s) in my presence. He/They fwere also identified by the aforesaid witnesses.

Date 14-11-2023 13:33:30 Registrar/Sub Registrar
SR ¥ A Hauz Khas

I

TNICDSU

14/11/2023, 1:44 PM
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(B0t 3
IN FAVOUR OF
Mz. Dharma son of Shri. Lila Singh resident of B-174A Birla Farm
Nanda Hospital Chhattarpur New Delhi-110074, hereinafter
referred to as “The VENDEE’, which expression shall mean and
include the VENDEE, his legal heirs, successors, legal representatives,
administrator(s), executor(s), transferee(s], beneficiary(s), legatee(s),

probate(s), Nominee(s) and permitted assign(s), ete.

The expression of the VENDORS and the VENDEE shall mean and
include them, their legal heirs, successors, legal representatives,

administrators, executors, Nominees and permitted assigns.

Whereas the VENDORS are the absolute/recorded owner/bhoomidar
and in physical possession of Land measuring 6 Biswa comprised in
Khasra No.963/1 Min (0-6) situated in the revenue estate of
Village Bhati Tehsil Saket New Delhi, (hereinafter referred to as the

“Said Land”).

Preamble of the Property

AND WHEREAS Mrs. Reshma Uttam daughter of Shri. H.K. Uttam
resident of 15 Birbal Road Jungpura Extension New Delhi purchased
Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasra Nos1019 (0-8), 963 Min (4-8}, 1996/62 (3-1), 1013 (4-6), 1021
Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewell & tubewell & electric connection situated in the revenue
estate of Village Bhati Tehsil Mehrauli New Delhi from Mr. Triloki Nath
Khanna son of Late Shri. L. Gokal Chand, Mr. Surajmal son of Shri.
Nanwa, Sh. Surja & Sh. Pemi both sons of Sh. Ramla, Mrs. Jagmali
and Mrs armali both daughters of Shri. Ramla, Sh. Shiv charan son of
Late Shri. Lal Singh, Sh. Lala son of Shri. Chote, Sh. Rajinder Singh
Dahiya son of Shri. Har Kishan, Sh. Bijender Singh, Sh. Davinder
Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh. Narinder Kumar
all sons of Sh. Rajender Singh by virtue of four separate Sale Deeds

etailed as under;-
Contd...p5/-
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i Lo
a, Document No.4507, in additional Boolk No.I, Volume No.4713 on
Pages 67 to 71 on dated 3 1.07.1982,
b. Document No.1572, in additional Book No.T, Volume No.5011 on
Pages 184 to 187 on dated 31.07.1982.
. Document No. 1860, in additional Book No.l, Volume No.6057 on
Pages 61 to 64 on dateq 17.03. 1988,

T
a
(4%

Scanner

d. Document No.6184, in additional Boak No.I, Volume No.8815 on
pages 92 to 98 on dated 31.07.1995,

B, AND WHEREAS M/s A plus Estates Private Limited a Frivate Limited

Company Duly incorporated under the Company Act 1956 having its

resident of D-12 second Floor Model Town Delhi-110009 purchased
Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasra Nos1019 (0-8), 963 Min (4-8), 1996/62 (3-1), 1013 (4-6), 1021
Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewel] & tubewell & electric connection situated in the revenue
estate of Village Bhati Tehsi] Mehraulj New Delhi from Mrs. Reshma
Uttam daughter of Shyi. H.K. Uttam resident of 15 Birbal Road
Jungpura Extension New Delhi by virtue of registered Sale Deed vide
Document No.16300 in additional Book NO.I, Volume No.6786 on
Pages 1to 160 on dated 17.11.2006 duly registered in the office of the
Sub-Registrar-y New Delhi.

CANL Contd . PG/

SH
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g Mr. Pradeep Ku

d Land measuring 06 Bi
ated in the revenue estate of Village Bhati

c. AND WHEREA
HEREIN) purchase
No.963/1 Min (0-6) situ
Tehsil Saket New Delhi from M

swa comprised in Khasry

L &
O:c
a3

/s A plus Estates Private Limited a

Private Limited Company Duly incorporated under the Company Act

1956 having its registered office at E-4
11024 and previous office at 294/1 Vishwakarma Colony Lal Kuan

Defence Colony New Delhi-

New Delhi through its authorized signatory Mr. Anil Mahindra son of
Shri. K.C. Mahindra resident of D-12 second Floor Model Town Delhi-

110009 vide resolution passed in the meeting of the Board of Directors
held on 19.03.2020 by virtue of registered Sale Deed vide Document
No.5,300 in additional Book No.l, Volume No0.4,681 on pages 80 to 95
on dated 02.06.2022 duly registered in the office of the Sub-Registrar
V A Hauz Khas New Delhi/Delhi.

D. AND WHEREAS the VENDORS for their legal need and bonafide
requirements has agreed to sell and the Vendee has agreed to purchase

the said Land measuring 2 Biswa comprised in Khasra No.963/1

Min (0-6) situated in the revenue estate of Village Bhat Tehsil

Saket New Delhi, (hereinafter referred 0 as “The Said Land”), with
. : . Wi

all right of ownership, possession, privileges easement d
¢ s an

appurtenances attached thereto, for a total sale considerati
eration of

Rs.2,50,000/- (Rupees Two Lakh Fifty Thousand Only)
E. AND WHEREAS the VENDOR has obtained
Certificate/Land Status Report for the Sale of the

Department, Govt of NCT Delhi, office of the Dis

e trict i
Delhi vide SR No.90580000010755 on Magistrate New

dated 16.10.2023

Contd...p?/-
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The VENDORS have represented, warranted, confirmed and
assured unto the VENDEE that:

. The VENDORS being the owners in possession of THE SAID

PROPERTY has an absolute and unrestricted clean, clear and
marketable right, title and interest therein free from any defect,
liability, claim or dispute and therefore, legally competent to sell,
transfer and convey THE SAID Land to the VENDEE and to execute
this Sale Deed with the VENDEE and receive the entire sale
consideration from the VENDEE,

Further, the VENDEE has independently verified and conducted a
detailed due diligence in respect of the said Land by perusing,
inspecting and verifying the title documents, and physically inspected
the said land, verifying the area of the said land in and has fully
satisfied itself as regards to the title of the VENDORS to the said land.

The VENDORS have not entered into any agreement to sell, agreement
or any other arrangement relating to THE SAID Property or any part
or portion thereof being the subject matter of this Sale Deed, which
may affect the sale and transfer of THE SAID Property in favour of the
VENDEE in any manner whatsoever. The VENDO RS have neither done
nor been party to any act whereby the VENDORS's right in THE SAID
PROPERTY may in any way be impaired or the VENDORS may be
prevented from selling THE SAID PROPERTY and receiving the sale
consideration from the VENDEE.

Contd...p8/-
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ii. THE SAID PROPERTY being sold under these presents is ngt the
] subject matter of any surety, security or guarantee. No loan hag beey,
availed of by the VENDORS by keeping THE SAID PROPERT‘Y or any
documents related thereto as security either with the

Government/ banks/financial institutions or any other body or person,

iv. The VENDORS indemnify and agree and undertake to, at all times,
keep the VENDEE indemnified and hold it saved and harmless against
all claims, actual losses, damages, costs, expenses, due to any claims,
disputes, demands, proceedings or litigation or for any other reason,
which the VENDEE may incur or suffer by reason of any claim,
dispute, etc. against rights, title and interest or due to any defect in

the rights, title and interest of the VENDORS to THE SAID PROPERTY,

v. The SAID PROPERTY is free from all

kinds of registered or unregistered
encumbrance whatsoever.

No part of THE SAID PROPERTY
by a subsisting contract for sale or other disposition of any

it. There are No arrangement(s) for sale or

is affected

interest in

alienation of THE SAID
PROPERTY in any manner whatsoever or

power of attorneys or any
oral or otherwise empowering any

deal with any part of THE SAID PROPERTY in any

other authority, other Person(s) to
Mmanner whatsoever,

vi. From the date of execution of this Sale Deed, the VENDEE shall be

entitled to use or dispose THE SAID PROPERTY in the manner the

VENDEE may deem fit, without any objections, obstructions,
hindrances or claims from the VENDORS (or any third party claiming
through him).

Contd...p9/-
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NOW THIS SALE DEED WITNESSETH AS UNDER;
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1. That in pursuance to recitals contained in this sale deed and in
consideration of the sum of Rs.2,50,000/- (Rupees Two Lakh Fifty
Thousand Only) which has already been received by the VENDORS
from the VENDEE, as per details mentioned hereunder:-

T
a
(4%

Scanner

l UTR No./Cheque No. Amount Dated " | Drawn
l427304 ' Rs.1,25,000/- |05.08.2023 |SBI
|427305 ' Rs.1,25,000/- |05.08.2023 | SBI

The receipt and sufficiency of which is hereby admitted and
acknowledged by the VENDORS in full and final payment and
settlement of the sale consideration the VENDORS do hereby
absolutely and irrevocably sell, convey, transfer and assign all her
rights, title and interests in THE SAID PROPERTY unto the
VENDEE herein absolutely and forever without any reservation,

conditions or restrictions on as is where is basis.

2. Simultaneously with the execution of this Sale Deed, the VENDORS
has handed over the actual, legal, physical, unencumbered,
unhindered, unfettered and vacant, peaceful physical possession of
THE SAID PROPERTY to the VENDEE and the VENDEE hereby
acknowledges the same and from the execution date hereof, the
VENDEE, shall has unfettered right of access to THE SAID
PROPERTY and ingress and cgress rights, without any hindrance of
any kind from the VENDORS or any other person claiming under
the VENDORS,

Contd...p10/-
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see 10
ith No right, title, interest,
have been left with
ow the VEN DORS
B ncern of any nature with THE SAID PROPERTY a;:; ;he
im Oor cO
zfl;:}l?EE has become the absolute owner of THE SAID PROPERTY
i j 11 and trans
with full right to use, enjoy, S€
wner without any objcction/hindrance by the VENDORS or any
or under the VENDORS.
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fer the same as absolute

L &
O:c
a3

0
other person claiming through

4. That the VENDORS do hereby grant to the VENDEE all l"lgl’lts,
s and title in THE SAID PROPERTY as also all rights,
privileges, appurtenances whatsoever belonging to or
reto, together with electricity

interest
easements,

enjoyed therewith or appurtenant the
d to hold the same unto the VENDEE

connection etc. to has an

absolutely and forever. ‘1

5. That as the VENDORS and/or any other person claiming through i
or under them has been left with No rights, interests or title in THE
SAID PROPERTY and henceforth the VENDEE shall be the rightful
sole, exclusive and absolute owner of the same and shall peacefully
hold, possess, own, occupy and enjoy the same and receive and
enjoy all the rents, profits, benefit and proceeds thereof with the
exclusive right to sell or transfer the same without any let, claim,
demand denial, hindrance, interruption or eviction of or by the

VENDORS or any other person claiming through or under them.

6. That the VENDORS hereby declare and represent that THE SAID
PROPERTY is Not the subject matter of any HUF and that No part
of THE SAID PROPERTY is owned by any minor or by any other
member of the family, except the VENDORS herein and if the whole
or any part of THE SAID PROPERTY is ever taken away or goes out
from the possession of the VENDEE on account of any of aforesaid
reasons or due to any legal defect in the ownership and the title of
the VENDORS, then the VENDORS shall be liable and responsible
to make good the losses thus suffered by the VENDEE.

Contd...p“/_
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4 1 (30
7. That the VENDEE shall h

as absolute rights to construet and/or re-
construct on THE SAID

PROPERTY and the VENDEE shall be

exclusively entitled with the exclusive right to has and to hold, own,

bossess and enjoy THE SAID PROPERTY with exclusive u nfettered
and unrestricted right to tr
of THE SAID PROPERTY

without any

ansfer or otherwise deal with or dispose
in whole or any part/portion thereof,
right, claim or interest therein whatsoever of the
VENDORS or any other person or persons claiming
under the trust of the VENDORS.

through or

oo

. That existing water, electricity connection/meter in THE SAID
PROPERTY has become (he property of the VENDEE and the
VENDEE shall get the same transferred in its name in the records
of BSES Rajdhani Power Ltd. and all other departments, along with
all such security deposits.

9. That the VENDEE will get THE SAID PROPERTY transferred.
mutated in the Revenue Records at Tehsil Mehrauli, New Delhi and

M.C.D. and other concerned authorities on the basis of this Sale
Deed or its certified true copy.

10. The VENDEE shall has the right to collect the original Sale Deed
from the office of the Sub-Registrar V A Hauz Khas, New Delhi.

11. That any error or omission or mis-description of the property
under sale regarding the numbers or any reference to the number
of documents, books, volumes or pages of the Registrar's office,
regarding the title deeds of THE SAID PROPERTY shall Not annul
the Said Deed and if such error or mis-description is material one,

the VENDEE will be entitled to get it removed by the VENDORS or

their Attorney by obtaining lurther necessary deeds of assur

supplementary deeds.

ance or
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. tion of Underv ; o
[See Rule 5 of the Delhi Stamp [Prevetef = _gm_j“t'%ﬁl be,-
Instruments) Rules, 2007 ; - VA, Hauz Khas, N
£ office of Registrar/Sub-Registrat: V72, T2 4% NEW Dej;
Name o ss of the Transferors: [Mr. Prade,

Father’s Name & Addre
Ili::f;,&son of Shri. Ashok Kumar resident of House No.501/52 yg,
Sarai Police Post Sainik Farm New Delhi-110062 (2) Mr. Ravi Goyg)
son of Shri. Ashok Kumar Goyal resident of B-73 Duggal Colony

Devli Road Khanpur New Delhi-1 10062]
Name & Father Name & address of the Transferee: [Mr. Dharma son of

Shri. Lila Smgh resident of B-174A Birla Farm Nanda Hospital

Chhattarpur New Delhi-110074}

If the property was transferred earlier (Yes/No.) [ N/A ]

(a) if, yes, amount of consideration thereof : No. [ N/A/- ]
Amount of consideration of the present transfer: [Rs.2,50,000/-]

Other Information: -
In case of Agricultural land

Name of the Revenue Estate: - [Bhati]

SName of Village: [Bhati]

Khasra Number(s): [963/1]

Area of land under transfer (in hect/sq. mtr.): [2 Biswa]

In case of non-agricultural land

Location of the property [N/A]

Name of the Colony/ locality ’ [N/A]

Sl. No. of the Colony/ locality in the list colonies/ Localities:
a. Category of the colony/ locality : “IN/A T -

Area (in sq. mtrs.)
Land Use :
(Fill the corresponding value of the following lan
in your case)
Residential-1
Govt. Public Purpose-1
Private public Purpose (e.g. private school, colleg
Industrial-2
Commercial-3

[N/A]
[Agricultural]
d uses as applicable

es, hospitals)

iv, Land marks, if any, with the help of which the property can be

located:
In case of built-up property other than Flats: -

ACE Scann#@

L
(]
o

Scanner

b



—
i
e

P L i

585

2578

Total area to the "plot : [N/A]
Land *Use : [Agricultural]

in your case).
Residential-1

Govt. Public Purpose-1
Private public Purpose (e.g. private school, colleges, hospitals)
Industrial-2
Commercial-3
Total plinth area of the property (in sq. mtrs.) [N/A]
Plinth area under transfer (in sq. mtrs| : [N/A]
Year of construction: z [N/A]
Nature of construction: [v/A]
(In case of the colonies falling in categories ‘G’ and ‘H’, please
mentioned the corresponding value of the following type of structure
applicable in your case):
Pucca - 1.0
Semi-Pucca - 0.75
Katcha - 0.5
In case of Flats:
1 Constructed by DDA/ Co-operative Ground Housing
i Society (CGHS) Private Builder: 5

iii. Plinth area of the flat (in sq. Mtrs.] “
iv.  Whether number of storey in the building
of your flat exceeds four or not (Yes/ No):

Name & Signature of the Transferor

VERIFICATION:

1/we, VENDORS, do hereby solemnly declare that what is stated above
is true to the best of my knowledge and belief. Verified on this 144 day
of November 2023.

N

(or

Signature of Transferee(s) Name & Signatur e Transferor(s)

JEul b
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REVENUE DEPARTMENT, GOVT OF NCT OF DELH]
OFFICE OF THE DISTRICT MAGISTRATE
SAKET : SOUTH DISTRICT = 3
LAND STATUS REPORT —

ACE Scaan}-?I
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Application Details
Name of Transferer; MR. PRADEEF KUMAR MR. RAVI GOYAL

Address of Transferer. (1) H NO. 501/52 NEB SARAI POLICE POST SAINIK
FARM NEW DELHI-110062 ( 2) B-73 DUGGAL
COLONY DEVLI ROAD KHANPUR NEW DELHI-
110062

DHARMA,MR. DINESH KUMAR SHARMA MR.
BRIJPAL SINGH

B-174A BIRLA FARM NANDA HOSPITAL
CHHATERPUR VILLAGE Delhi 110074 [ndia,.(2)
VILLAGE BAJRANGFURA TEHSIL WAZEERPUR
SAWAI MADHOPUR RAJASTHAN -322219 (3) H NO.
09 A BLOCK R. K. PURAM SECTOR -12 POLICE
COLONY SOUTH WEST DELHI-110022

LAND MEASURING 6 BISWA COMPRISED IN

KHASRA NO. 963/1 MIN ( 0-6) SITUATED IN THE
REVENUE ESTATE OF VILLAGE BHATI TEHSIL

SAKET NEW DELHI

Name of Transferee:

Address of Transferee:

Details of Property/Land under transfer ;

Properly Detalls: 0//963/1(0-6)
TEHSILDAR REFORT IN PART-B
MR, PRADEEP KUMAR MR. RAVI GOYAL

LAND MEASURING 6 BISWA COMPRISED IN KHASRA
NO. 963/1 MIN ( 0-6) SITUATED IN THE REVENUE
ESTATE OF VILLAGE BHAT! TEHSIL SAKET NEW DELH)

Name of transferer as per Revenue Record

Details of the Property /land under transfer

Revenue Eslate Bhati

Applicable Act DLR Act

Classification Of Land Agricultural Land

Whether any violation U/s 33 of DLR Act,1954 NC

Whether any violation Uls 74(4) of DLR Act, 1954 NO

Whether any violation Ufs 81 of DLR Act, 1954 NO

Whether any courl case is pending NO

Whether any objection is pending NO

Observation by Tehsildar: Recommend on the basis of report submitied by patwari.

THERE 1S NO RECORD WHETHER PROPERTY HAS
BEEN SOLD/TRANSFERED EARILER OR NOT

Observalion by Tehsildar(Notification): As per the report by Patwari (LA) branch, This land is free
frem acquisition, the same has been placed in file in

=% 16/10/2023 15:13.39
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further action.

TEHSILDAR (NOTIFICATION) REPORT IN PART-C

Physical mode as there is no option to upload the San,
online module, hence, the same may be seen befarg A

L ML
o,

.
SR OFFICE ()

Thie Cerificate is valid as per
The Authenicity of this document should be verifisd al hitp:lledistrict.delhi
when compared 1o those available on the website renders it invalid,

The o7ws of cheoking the legitimacy is on the users of this document.
tncase of grw discrepancy please inform the authority issuing this Certificate,

|
|
3

|
L

L

govt.nic.in. Any discrepancy

1)

information Technology Acl 2000 as amended fram time to time.

in the detalls on this document

2“3”-"”\' SGned by Ankil Kimae Aaa..
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12. The VENDORS and VENDEE shall abide by all the prevailing

laws, bye-laws, rules and regulations of Municipal Corporation /Local
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bodies or any other concerned authorities in relation to the Said land.
13. That the original and photocopies of all relevant documents in

respect of the said land has been handed over by the VENDORS to the
VENDEE.

14. That all the expenses of this Sale Deed viz. Stamp Duty,

Registration charges etc. has been borne and paid by the VENDEE.

15, That both the parties are Indian Citizen.

IN WITNESS WHEREOF, the parties hereto have signed hereunder on

the date and place first above-mentioned.

c}.ﬂ’n/ VENDORS

. UID No0.9404-4194-5974 <7~

Mr. Devender Tanwar =
S/o Mukhpal Tanwar

R/o 37 Bhati Khurd Fatehpur

Beri New Delhi-110074 E/{ 3—1 {
X

UID No.6289-1725-4213 /77 VENDEE

Mr. Uday Singh P

S/o Brijpal Singh

R/o A-9 Police Colony R.K. Puram
Sector-12 South West Delhi-110022
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Book No.
1

Ist Party [Ind Party Witness
Ist Party PRADEEP KUMAR ANDRAVI GOYAL , RAVIGOYAL

Ilnd Party DHARMA

Witness DEVERNDER TANWAR, UDAY SINGH

Registration No.9,967
on page 171

Certificate (Section 60)

in Book No.1 VolNo 5,789
to 186 onthisdate

17/11/2023 10:46:40AM day Friday

and left thumb impressions has/have been taken in my presence.

Date 17/11/2023 11:34:46

NOC N

Sub Régistrar
SR V A Hauz Khas
New Delhi/Delhi

Q0580006 o]0 FSS td (£ [10 [23.
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SALE DEED FOR RS.2,50,000/-

N
m ACE Scannég

-~V 7 [.] 8ale Deed \|
rvoe of Deed . e |
= T‘Iij_'p_---—-—r—r-a—'-*'f,—’ - . | Village Bhati, Tehsi]
2. | Name of Colony/Localily
| Saket, New Delhj
1 I
I3 TValuation as per Circle Rates Re.1,21,459/-
\—'E?cxe— Rate Per Biswas | |Land Area
'| in Biswas
. | Zop e i —
fa. 153,00,000 / 96 X |22
B =
| l |
! | | . |
l4. | (a) Stamp Duty@3% :| Rs.75,00/- {
L{bl Corporation Tax@3% :| Rs.75,00/- —]
| |{c) Total Stamps@6% Rs.15,000/- |
This Sale Deed is made at New Delhi on this 14t day of November :
2023, by;
(1) Mr. Pradeep Kumar son of Shri. Ashok Kumar resident of House
No.501/52 N : ”
(2) M Lav-j =h-flaral Pulice Post Sainik Farm New Delhi-110062
L. Goyal
. ns 1:' son of Shri. Ashok Kumar Goyal resident of B-
a
hemnafglg f °’°ny Devli Road Khanpur New Delhi-110062,
= €r referred g % .
- 0as "The Vendors » Which expression shall mean

include (he Venda s,

their legal
H:prf:.'s-tnmnw:ﬁ,

_ heirs, successors, legal
adminisy rator(s)
,

eXeC Irie o
lransferee(s), Xecutor(s), member(s),

beneficiary(s)

z - 5 | o L W{ET S

| | yis), SRlee(s), Probate(s), Nominee(s) and
Permitted ass1pn(s), ere . :

L'.mlTJ. gt/
A
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Area of Propery

Considerution Amount  250.000.00 Rupees

Value of Regisiration Fee 2300.00 Rupecs

This docwment off SALE

Presented by: ShiSmi
PRADEEP KUMAR AND RAVIGOYAL

RAVI GOYAL

SAL LWL MO AREA

il oo 4y KHASRA NO. 9631

000 Wiw.

Date 14-11-2023 12:14:20
Deed Related Detail N

Building Detail

Building Type

Property Typ

AT! MEW DELHI,

2 D0 Bishwa

Bishwansi

\'l.uuc\ I{ehlu] Detail

‘:mmp Duly aid  15000.00 Rupees
s,

Pasting, Fee 100.00

w\ll WITHIN MCARFA

Sfo Wio
ASHOK KUMAR

ASHOK KUMAR GOYAL
B 73 DUGGAL COLONY DEVLI ROAD KHANPUR NEW DELHI

In the & f¥ice of the Sub Registrut. Urethn s V1-11=2023 1200420 day Tuesday between the hour of

¢ of Presenter

BRIPAL SINGH

Registrar/Sub Registrar
SR V A Hauz Khas

ritted by the swid: Shrid My
AR AND RAVEGUY AL

HAYLLUYAL je b

;o *

l!“""'d

Wha ig/are identified by Shrismtan DI VENDER IANWAR Sfo Wio Dio MUKHPAL TANWAR Rfo 37 BHATIL KHURD FATEHPU

and ShrifSmu/Km UDAY SINGH S o W v

Do BRUPAL TANWARRIoA D POLICE COLONY R K PURAM SECTOR 12 SOUTH WE

{Marginal Witness), Witness Mo, 11 1s known o pie

Contents uf the document explained Lo the

Cerified that the lelt (ar Right. as e ciese

Vendor{s) Mortgagor(s) adnntls) prar

The Balanee of entive considediabivgg of

Vendor(s)/Morigugorls) b Bl

parlies whu understand the condilions and admit them as corrécl
s Bet i o impression of the executant has been affixed in my presence.
Fees L entive consideration R5.250,000.00

I Wupess . has been paid to the

it 5/0 WIO HARBANS SINGH

vendeels) [Morigagee(s) in my presvuce, He/The Jwers ulso identitied by the aforesaid witnesses.

Date 14-11-2023 13:30:38

Rm—mlu.éf-&!ﬁ '[‘_i_l_:;ﬁ‘rn\l: I ol Delin

| of |

_____,..'A:-a-n-—td"‘"'-'—""‘"‘""""_'_“"""' =

RegistrurSub Registrar
SV A Hauz Khas

VIS

N CDORIS NIC-DSU
e
:
s "
- :.?' 14/11/2023, 1:43 P,
vid M

N
m ACE Scannegg
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IN FAVOUR OF
Mr. Brijpal Singh on of Shri. Harbans Singh resident of H.No.09 A
Block R.K. Puram Sector 12 Police Colony South West Del.hl-
110022, hereinafter referred to as «“The VENDEE”, which expression
shall mean and include the VENDEE, his legal heirs, successors, legal
representatives, administrator(s), executor(s), transferee(s),
beneficiary(s), legatee(s), probate(s), Nominee(s) and permitted

assign(s}, etc.

The expression of the VENDORS and the VENDEE shall mean and
include them, their legal heirs, successors, legal representatives,
administrators, cxecutors, Nominces and permitted assigns.

Whereas the VENDORS are the absolute /recorded owner/bhoomidar
and in physical possession of Land measuring 6 Biswa comprised in
Khasra No.963/1 Min (0-6) situated in the revenue estate of
Village Bhati Tehsil Saket New Delhi, (hereinafter referred to as the
“Said Land”).

Preamble of the Property

AND WHEREAS Mrs. Reshma Uttam daughter of Shri. H.K. Uttam
resident of 15 Birbal Road Jungpura Extension New Delhi purchased
Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasra Nos1019 (0-8), 963 Min (4-8), 1996/62 (3-1), 1013 (4-6), 1021
Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewell & tubewell & electric connection situated in the revenue
estate of Village Bhati Tehsil Mehrauli New Delhi from Mr. Triloki Nath
Khanna son of Late Shri. L. Gokal Chand, Mr. Surajmal son of Shri.
Nanwa, Sh. Surja & Sh. Pemi both sons of Sh. Ramla, Mrs. Jagmali
and Mrs armali both daughters of Shri. Ramla, Sh. Shiv charan son of
Late Shri. Lal Singh, Sh. Lala son of Shri. Chote, Sh. Rajinder Singh
Dahiya son of Shri. Har Kishan, Sh, Bijender Singh, Sh. Davinder
Singh, Sh. Ashok Kumar, Sh. Virender Singh & Sh. Narinder Kumar
all sons of Sh. Rajender Singh by virtue

of four separate Sale Deeds
detailed as under:-

Conad.! !,ps -

ACE Scannef-'g
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a
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a. Document No.4507, in additional Book No.I, Volume No.4713 on
pages 67 to 71 on dated 31.07.1982.

b. Document No.1572, in additional Book No.I, Volume No.5011 on
pages 184 to 187 on dated 31.07.1982.

c. Document No.,1860, in additional Book No.I, Volume No.6057 on
pages 61 to 64 on dated 17.03.1988.

d. Document No.6184, in additional Book No.I, Volume No.8815 on
pages 92 to 98 on dated 31.07.1995.
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B. AND WHEREAS M /s A plus Estates Private Limited a Private Limited
Company Duly incorporated under the Company Act 1956 having its
registered office at E-4 Defence Colony New Delhi-11024 and previous
office at 294/1 Vishwakarma Colony Lal Kuan New Delhi thorugh its
authorized signatory Mr. Anil Mahindra sonn of Shri. K.C. Mahindra
resident of D-12 second Floor Model Town Delhi-110009 purchased

Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasra Nos1019 (0-8), 963 Min (4-8), 1996 /62 (3-1), 1013 (4-6), 1021
Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewell & tubewell & electric connection situated in the revenyue
estate of Village Bhati Tehsil Mehrauli New Delhi from Mrs. Reshma
Uttam daughter of Shri. H.K. Uttam resident of 15 Birbal Road
Jungpura Extension New Delhj by virtue of registered Sale Deed vide
Document No.16300 in additional Book NO.I, Volume No.6786 on

Pages 1 to 160 on dated 17.11.2006 duly registered in the office of the
Sub-Registrar-V New Delhj.

(\;/% cjg;&pﬁ /-
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pradeep Kumar Mr.

and measuring 6 Biswa comp
ated in the revenue estate of Vi
A plus Estates Private Limited a

Ravi Goyal (VENDORS
rised in Khasra
llage Bhati

T
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c. AND WHEREAS Mr.
HEREIN) purchased L
No.963/1 Min (0-6) situ

Tehsil Saket New Delhi from M/s
y Duly incorporated under the Company Act

Scanner

Private Limited Compan

1956 having its registered office
s office at 294/1 Vishwakarma Colony Lal Kuan

at E-4 Defence Colony New Delhi-

11024 and previou
New Delhi through its authorized signatory Mr. Anil Mahindra son of

Shri. K.C. Mahindra resident of D-12 second Floor Model Town Delhi-

e

110009 vide resolution passed in the meeting of the Board of Directors
held on 19.03.2020 by virtue of registered Sale Deed vide Document
No.5,300 in additional Book No.l, Volume No.4,681 on pages 80 to 95
on dated 02.06.2022 duly registered in the office of the Sub-Registrar
V A Hauz Khas New Delhi/Delhi.

D. AND WHEREAS the VENDORS for their legal need and bonafide
requirements has agreed to sell and the Vendee has agreed to purchase
the said Land measuring 2 Biswa 4 Biswansi comprised in Khasra
No.963/1 Min (0-6) situated in the revenue estate of Village Bhati
Tehsil Saket New Delhi, (hereinafter referred to as “The Said Land”),
with all right of ownership, possession, privileges, easements and

appurtenances attached thereto, for a total sale consideration of

Rs.2,50,000/- (Rupees Two Lakh Fifty Thousand Only)

E.  AND WHEREAS the VENDOR has obtained the NO objection
Certificate /Land Status Report for the Sale of the above said Land i
in

favour of the VENDEE, the said premises was granted by Rev
enue

Department, Govt of NCT Delhi, office of the District St TR
ew

Delhi vide SR No.90580000010755 on dated 16.10.2023

C\) / CWPW-
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VENDORS have represented, warranted, confirmed and
assured unto the VENDEE that;

A. The

ACE Scannég}

i. The VENDORS being the owners
PROPERTY has an absolute and

marketable right, title and interest
liability,

in possession of THE SAID
unrestricted clean, clear and

therein free from any defect,
claim or dispute and therefore, legally compe

transfer and convey THE SAID Land to the VENDEE an
this Sale Deed with the VENDEE and
consideration from the VENDEE,

T
a
(4%

Scanner

tent to sell,
d to execute
receive the entire sale

Further, the VENDEE has independently verified and conducted a

detailed due diligence in respect of the said Land by perusing,
inspecting and verifying the title documents, and physically inspected
the said land, verifying the area of the said land in and has fully
satisfied itself as regards to the title of the VENDORS to the said land.

ii. The VENDORS have not entered into any agreement to sell, agreement
or any other arrangement relating to THE SAID Property or any part
or portion thereof being the subject matter of this Sale Deed, which
may affect the sale and transfer of THE SAID Property in favour of the
VENDEE in any manner whatsoever. The VENDORS have neither done
nor been party to any act whereby the VENDORS’s right in THE SAID
PROPERTY may in any way be impaired or the VENDORS may be
prevented from selling THE SAID PROPERTY and receiving the sale
consideration from the VENDEE.

%
\
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THE SAID PROPERTY being sold unde
subject matter of any surety, security or guarante
availed of by the VENDORS by keeping THE SAID PROPERTY or any
thereto as security either with the

r any other body or person.

jii. e. No loan has been

T
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documents related

Government /banks/financial institutions o

N

iv. The VENDORS indemnify and agree and undertake to, at all times, \

keep the VENDEE indemnified and hold it saved and harmless against \

all claims, actual losses, damages, costs, expenses, due to any claims, '
disputes, demands, proceedings or litigation or for any other reason,
which the VENDEE may incur or suffer by reason of any claim,

dispute, etc. against rights, title and interest or due to any defect in
the rights, title and interest of the VENDORS to THE SAID PROPERTY.

v.  The SAID PROPERTY is free from all kinds of registered or unregistered
encumbrance whatsoever. No part of THE SAID PROPERTY is affected
by a subsisting contract for sale or other disposition of any interest in
it. There are No arrangement(s) for sale or alienation of THE SAID
PROPERTY in any manner whatsoever or any part thereof with any
other person(s) Nor is there any subsisting power of attorneys or any
other authority, oral or otherwise empowering any other person(s) to
deal with any part of THE SAID PROPERTY in any manner whatsoever,

vi. From the date of execution of this Sale Deed, the VENDEE shall be
entitled to use or dispose THE SAID PROPERTY in the manner the
VENDEE may deem fit, without any objections, obstructions,
hindrances or claims [rom the VENDORS (or any third party claiming
through him).

?f/. oy

i
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NOW THIS SALE DEED WITNESSETH AS UNDER;

ACE Scannég)

1. That in pursuance to recitals contained in this sale deed and in
consideration of the sum of Rs.2,50,000/- (Rupees Two Lakh Fifty
Thousand Only) which has already been received by the VENDORS
from the VENDEE, as per details mentioned hereunder:-

T
a
(4%

Scanner

UTR No./Cheque Amount Dated Drawn
No.
507181 Rs.2,50,000/- 1 25.08.2023 f Axis Bank ‘

The receipt and sufficiency of which is hereby admitted and
acknowledged by the VENDORS in full and final payment and
settlement of the sale consideration the VENDORS do hereby
absolutely and irrevocably sell, convey, transfer and assign all her
rights, title and interests in THE SAID PROPERTY unto the
VENDEE herein absolutely and forever without any reservation,

conditions or restrictions on as is where is basis.

2. Simultaneously with the execution of this Sale Deed, the VENDORS
has handed over the actual, legal, physical, unencumbered,
unhindered, unfettered and vacant, peaceful physical possession of
THE SAID PROPERTY to the VENDEE and the VENDEE hereby
acknowledges the same and from (he execution date hereof, the
VENDEE, shall has unfettered right of access to THE SAID
PROPERTY and ingress and cgress rights, without any hindrance of
any kind from the VENDORS or any other person claiming under
the VENDORS.

L

Contg.. pl0/-
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3. That Now the VENDO -
claim or concern of any nature with
the absolute oW

VENDEE has become
sell and tT

' r the sameé
with full right to use enjoy, ansfe S
objection/ hindrance by the VE

r the VENDORS.
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as absolute

owner without any
other person clajming through 0F unde

4. That the VENDORS do hereby grant to the VENDEE all rfghts,
interests and title in THE SAID PROPERTY as also all rights,
easements, privileges, appurtenances whatsoever belonging to or

enjoyed therewith or appurtenant thereto, together with electricity

connection etc. to has and to hold the same unto the VENDEE

absolutely and forever.

5. That as the VENDORS and/or any other person claiming through
or under them has been left with No rights, interests or title in THE
SAID PROPERTY and henceforth the VENDEE shall be the rightful
sole, exclusive and absolute owner of the same and shall peacefully
hold, possess, own, occupy and enjoy the same and receive and
enjoy all the rents, profits, benefit and proceeds thereof with the
exclusive right to sell or (ransfer the same without any let, claim,
demand denial, hindrance, interruption or eviction of or by the

VENDORS or any other person claiming through or under them.

6. That the VENDORS hereby declare and represent that THE SAID
PROPERTY is Not the subject matter of any HUF and that No part
of THE SAID PROPERTY is owned by any minor or by any other
member of the family, except the VENDORS herein and if the whole
or any part of THE SAID PROPERTY is ever taken,away or goes out
from the possession of the VENDEE on account of any of aforesaid
reasons Or due to any legal defect in the ownership and the title of
the VENDORS, then the VENDORS shall be liable and responsible
to malke good the lpsses thus suffered by the VENDEE.

COnt;t _.pll/_
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7. That the VENDEE shall has absolute rights to construct and/or re-
construct on THE SA[D PROPERTY and the VENDEE shall be
exclusively entitled with the exclusive right to has and to hold, own,
possess and enjoy THE SAID PROPERTY with exclusive unfettered
and unrestricted right to transfer or otherwise deal with or dispose
of THE SAID PROPERTY in whole or any part/portion thereof,
without any right, claim or interest therein whatsoever of the
VENDORS or any other person or persons claiming through or
under the trust of the VENDORS.

N
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8. That existing water, electricity connection/meter in THE SAID
PROPERTY has become the property of the VENDEE and the
VENDEE shall get the same transferred in its name in the records
of BSES Rajdhani Power Ltd. and all other departments, along with

all such security deposits.

9. That the VENDEE will get THE SAID PROPERTY transferred,
mutated in the Revenue Records at Tehsil Mehrauli, New Delhi and
M.C.D. and other concerned authorities on the basis of this Sale

Deed or its certified true copy.

The VENDEE shall has the right Lo collect the original Sale Deed
from the office of the Sub-Registrar V A Hauz Khas, New Delhi.

10.

) That any error or omission or mis-description of the property
under sale regarding the numbers or any reference to the number
of documents, books, volumes or pages of the Registrar's office,
regarding the title deeds of THIE SAID PROPERTY shall Not annul
the Said Deed and if such error or mis-description is material one,
the VENDEE will be entitled Lo get it removed by the VENDORS or
their Attorney by obtaining further necessary deeds of assurance or

supplementary decds.

Com;j.,p]z/_
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FORM-A .
Rule 5 of the Delhi Stamp (Prevention of Undervaluation of
See Rule "‘

Instruments) Rules, 2007] Sub-Registrar: VA, Hauz Khas, New Delhi

s :‘fﬁfc:LRI\?izirz/ﬂ;dress ohf the Transferors: [Mr. Pradeep
if;eafﬁso:tofshﬁ, Ashok Kumar resident of House No.501/52 Neb
Sarai Police Post Sainik Farm New Delhi-110062 (2) Mr. Ravi Goyal
son of Shri. Ashok Kumar Goyal resident of B-73 Duggal Colony
Devli Road Khanpur New Delhi-110062]
Name & Father Name & address of the Transferee: [Mr. Brijpal Singh
on of Shri. Harbans Singh resident of H.No.09 A Block R.K. Puram
Sector 12 Police Colony South West Delhi-110022)

2.  If the property was transferred earlier (Yes/No.) [ N/A ]
(a) if, yes, amount of consideration thercof : No. [ N/A/- ]

3. Amount of consideration of the present transfer: [Rs.2,50,000/-]

4.  Other Information: -

A. In case of Agricultural land

Scanner

T
a
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i, Name of the Revenue Estate: - : [Bhati]

.  SName of Village: ! [Bhati]

iii.  Khasra Number(s): : [963/1]

iv.  Area of land under transfer lin hect/sq. mtr,): [2 Biswa 4
Biswansi]

¥3. In case of non-agricultural land
i. Location of the property

fi' Name of the Colony/ locality
ili. 8l No. Ea - :
o of the Colony/ Iocality in the list colonies/ Localities: ,
» \category of the colony/ locality S N/A T
localities, the categ ﬂ)’/fl;canty 1s not included in the list of colonies/
. ¥ oIy o " "
. Area (in sq. mtrs,) o & ﬂea_rest colony/ Iocalxgﬂaf be mentioned).
V. Land Use : .
(Fill the correspong; : [Agricultural]
in your case) ponding value of the following land uses as applicable
Residentia]-1
Govt. Public Purposge-1
Private public py,
Industrial-2 TRANE (e.g; Private school, colleges, hospitals)
COITJmercial—a

iv, -Lal'ld mark )
located; S L any, wity the help of which the property can be

[N/A]

5.

PR DT
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In case of built-up property other than Flats: -
Total area to the "plot ] IN/A]

Land *Use : [Agricultural]

in your case).

Residential-1

Govt. Public Purpose-1

Private public Purpose (e.g. private school, colleges, hospitals)
Industrial-2

Commercial-3

Total plinth area of the property (in sq. mtrs.) : [N /A]
Plinth area under transfer (in sq. mtrs) 2 [N/A]
Year of construction: 5 [N/A]
Nature of construction: [N/A]

(In case of the colonies falling in categories ‘G’ and ‘H’, please
mentioned the corresponding value of the following type of structure
applicable in your case}:

Pucca - 1.0
Semi-Pucca - 0.75
Katcha - 0:5

In case of Flats:

Constructed by DDA/ Co-operative Ground Housing
iL, Society (CGHS) Private Builder:

1. Plinth area of the flat (in sq. Mtrs.)

iv.  Whether number of storey in the building

of your flat exceeds four or not (Yes/ Noj: o)

e

n\_[‘b

Name & Signature of the Transferor
VERIFICATION:

I/we, VENDORS, do hereby solemnly declare that what is stated above
is true to the best of my knowledge and belief. Verified on this 14th day

of November 2023.
?}%
Signature-uif Transferee(s) Name & Signatiire o(/? Transferor(s)
Pl
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pital Territory of Delhi

of National Ca )
ge Receipt

i Government ;
Registraﬁon F

e-

Receipt No
jssua Date 14—NCN~2023 11:02
ACG Reference SHCIL/SHCIL NCT OF DELHI/NEH RU PLACE

iN-DL80289339791 796V

" ESi Certificate No
Purchased By BRIJPAL SINGH
Registration Fees Paid By BRIJPAL SINGH
Property Description KHASRA NO. gg3/1 VILLAGE BHAT| NEW DELHI
Purpose Article 23 Sale
Particulars P—
Registration Fee NG
Copying Fees 7100.00
E-change of Name Fee - MCD ey
JONR ¥ 15.00
CGST@9%* o
Ao £1.00
Total Amount 4
' 73,617.00

{ Rupees Threa Thousand Six Hundred Scventeen Only J

Statutory Alert : This is a recei
IS @ receipt of fees coliected and should not be treated as receipt of Registration.

The authenticity of e-Registrati w
-Registration Fee Receiptcan b i
. 2 e be verified at website i.e.
https./fwww.shcllestamp.com/Registration/ . Hee

L

GSTIN Number : 07AABCS14298 1 W
CIN: U7180MH1986G 01040506 PAN; AABCS14298
PREMISES : IFCI T SAC : 998599
awer, Sth Floaor, A wing, 61, Nehru Place, New Delhi-1 100@
| o
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—
o REVENUE DEPARTMENT, GOVT OF NCT OF DELHI
(| &, OFFICE OF THE DISTRICT MAGISTRATE
| e SAKET : SOUTH DISTRICT
LAND STATUS REPORT ﬂ

f NO: 0580000010755

Application Details
Name of Transferer:

Address of Transferer.

Name of Transferee:

Address of Transferee:

Details of Property/Land under transfer :

Properly Delails:
TEHSILDAR REPORT IN PART-B
Name of fransferer as per Revenue Record

Details of the Property fland under transfer

Revenue Eslale
Applicable Act

Classification Of Land
Whether any violation Ufs 33 of DLR Act,1954

Whether any violation Ufs 74(4) of DLR Act, 1954
Whether any viglation U/s 81 of DLR Act, 1854
Whether any court case is pending

Whether any objection is pending

Observation by Tehsildar:

Observation by Tehsildar{Notification):

MR. PRADEEP KUMAR MR. RAVI GOYAL

(1) H NO. 501/52 NEB SARA| POL|CE POST SAINIK
FARM NEW DELHI-110062 ( 2) B-73 DUGGAL
COLONY DEVLI ROAD KHANPUR NEW DELHI-
110062

DHARMA MR. DINESH KUMAR SHARMA MR.
BRIJPAL SINGH

B-174A BIRLA FARM NANDA HOSPITAL
CHHATERPUR VILLAGE Delhi 110074 India,(2)
VILLAGE BAJRANGFPURA TEHSIL WAZEERPUR
SAWAI MADHOPUR RAJASTHAN -322219 (3) H NO.
09 A BLOCK R. K. PURAM SECTOR -12 POLICE
COLONY SOUTH WEST DELHI-110022

LAND MEASURING 6 BISWA COMPRISED IN

KHASRA NO. 963/1 MIN ( 0-6) SITUATED IN THE
KEVEMUE ESTATE OF VILLAGE BHAT! TEHSIL

SAKET NEW DELHI

0/963/1(0-6)

MR, PRADEEP KUMAR MR, RAVI GOYAL

LAND MEASURING & BISWA COMPRISED IN KHASRA
NO. 963/1 MIN ( 0-8) SITUATED IN THE REVENUE

ESTATE OF VILLAGE BHATI TEHSIL SAKET NEW DELHI
Bhat

DLR Act

Agricultural Land

NO

NO

NO

NGO

NO

Recommend on the basis of report submitted by patwari.
THERE IS NO RECORD WHETHER PROPERTY HAS
BEEN SOLD/TRANSFERED EARILER OR NOT

As per the repart by Patwari (LA) branch, This land is free
from acquisition, the same has been placed in file in

=1 161102023 15:15:23
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To,

TEHSILDAR (NOTIFICATION) REF

SR OFFICE ()

1. This Cerlificate is valid as per Information T
2. The Authenticity of this document should be
when compared o those available on the websile renders it invalid.

4. The onus of checking the legltimacy Is on the users of this document.
4. In case of any discrepancy please inform Ihe authority issuing this Certificate.

ORT IN PART-

NIL

physical m
online module, hence, the sa

further action.

ode as there is no opti

on to uplead the samg |,
me may be seen befgre any

—

echnology Act 2000 as amendsd from lima o time.
verified at http:/edistrict.delhigovt.nic.in. Any discrepancy in the details on this document

E——

Digilaily signed by Ankit Kumar Agarwal
oM

Reason: Desg: Al

Dalo:2023.10.16 06;35:31 <0530

16/10/2023 15

1539
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]

122 Th
€ VENDORS and VENDEE shall abide by all the prevailing

la -
ws, bye-laws, rules and regulations of Municipal Corporation /Local

bodies or any other concerned authorities in relation to the Said land.
13. That the original and photocopies of all relevant documents in
respect of the said land has been handed over by the VENDORS to the

VENDEE.

14. That all the expenses of this Sale Deed viz. Stamp Duty,
Registration charges etc. has been borne and paid by the VENDEE.

15. That both the parties are Indian Citizen.

IN WITNESS WHEREOF, the partics hereto have signed hereunder on

the date and place first above-mentioned.

VEND

1. UID No.9404-4194-5974 ~~
Mr. Devender Tanwar ///
S/o Mukhpal Tanwar

R/o 37 Bhati Khurd Fatehpur !E

Ber New Delhi-110074
) .
O
N VENDEE

5. UID No,6289-1725-4213 et

Mr. Uday Singh ,;

S/o Brijpal Singh

R/o A-9 Police Colony R.K. Puram

Sector-12 South West Delhi-110022

N
m ACE Scann%
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RegNo. Reg. Year
9968 2023-2024 1
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ist Party IInd Party Wilness

Ist Partv PRADEEP KUVMAR ANDRAVI GOYAL . RAVIGOYAL

Tind Pary BRIJPAL SINGH

Witness DEVENDER TANWAR, UDAY SINGH ,

Certificate (Section 60)

Recisraion Nc9,968  in Book No.1 VolNo 5,790 _
onpege | to 16 onthisdate 17/11/2023 10:47:41AM day Friday

and 1eA thumb impressions has/have been taken in my presence.

we

Su gistrar
SR V A Hauz Khas
Date 17/11/2023 11:33:08 New Delhi/Delhi

NoC Mo qp§5806006/0FSS oltel: (6 m/:a.z,‘

L T

2397445109908

Revenue Department NCT of Drelhi
DORIS NIC-n
- SU
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Cerllficate Iss.ued Date

3
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3 Gen'.ﬁcate ND
E

Account Reference

S o,

IN- DLQSQ5GQ§:!-OSG?40V

08-Nov-200 0306 PM .
e
; "'SFCTL iyl st LMEATﬁ :

5 E’.""‘-h.a&:

?4 Unique Doc. Reference : SUBIN-DLOL- SHCE&ESEUQEW&E&?H?V. )
g: Purchased by :  DINESH KUMAR SHARMA
g Descriplion of Document ! Aticle 23 Sale
33 Property Description © KHASRA NO 963/1 VILLAGE BHATI NEW DELHI
i Price (Rg. ¢+ 250,000
f' Corsamnion s (Eib:) (Two Lakh Fifty Thousand only)
| First Party PRADEER KUMAR AND RAVI GOYAL
% Second Party : DINESH KUMAR SHARMA
jis
4 Stamp Duty Paid By . DINESH KUMAR SHARMA
i . 15,000
f S Bty Ampantifing (FifteenThousand only)
]
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‘
Mr. Pra - {umar Mr. Ravi Goyal
UID No. -0025-6900 - UID No.3852-8645-4490 ~—

PAN No. || PP 2 152 f\#;: PAN No. [} 3 PJ}Q?SCIT/V//

£ JAG

7 ,‘;/

Mr. Dincsh Kumar Shamma

UID Nf!.’.'c'594-01'?8~3183 //
PAN No.BFIPS6003K

X

7/

A Contd...p3/-
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aapt pEED FORX

= M ——rsmeped ]
e

: l o R B - | village Bhati, Tehsil

B et ]on“’“’ocam‘ | Saket, New Delhi

i Ates [ Rs.99,376/-
3, |V Ination as pm - Circle RdLL‘S - o6/
..¢ Rate e ¥ ror Biswas Land Area

| L

2| 3,00,000 / 96
|

2607

RS.2, 50,000/

JLamp D-E}@_gu 0

I' in Biswas ’
— F\ i8 .
= i
= B Rs.75,00/- ]

ACE

Rs.75,00/-

‘ (b Corporation Iax@S%

| (¢} 1otal Stamps@6%

' J ;J Rs.15,000/- {

L uis Sale Deed is made at New Delhi on this 14th day of November

by;

(O T8 [ it
L,

Y AT

(1) Ms. Pradeep Kumar son of Siiri, Ashiok Kumar resident of House

Ne.001/52 Neb Sarai

§ . Ravi Goyal son of Shici,

Yo Laggal

Culeny Devli

Police Post Sainik Farm New Delhi-110062
Ashok Iumar Goyal resident of B-
tad Khanpur New Delhi-110062,

hercinafter relerred to ds “The Ve ndors”, vhich ex

and include (he Vendors, their 1‘-‘&1.‘11 s Pression shall mean
representatives, administratons), : I.\xeclm, SUccessors, legal
bt lereels), beneficiary(s), lepatee(s), ol Member(s),

peintted assign(s), ete.

ot

Probate(s) » No Minee(s) and

Contd...p4/-
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= Date 14-11:2023 1,44,
I‘—-LU—I -’-i-fifﬂf}r_y_&hul I —_— —_.'_!._?1__‘_
- S
— ____L_j_"'u-il_\j\}] |_f!.‘\< M ARLA [
by .
= ____-__-_-___‘_‘__'———_"""———n_u
Ao = ‘___‘—'--——-———--_.,__5____ s Building Deyajy '
(Tabsil/ Sub Tehsil SR v 4 {14, Klas “‘ - —“T———— ————-—__-_.________,__________
| utlding Type
g Bhatt

Praperty 1, pe
Bl
. Housge Ng nil

Khada
Road

Ha KHASRA MO o631 VILL A
- LLAGE BN,
_ ) 000 [zl

1.00 Bishuy

—

Munigy Related Detail
Consideration Amayn 5, WA Uy ST e Paiil
Value of Registrition Fee 2500 g0 Hipees Pasting fpe

This document u) SALE

g\v"l].:

WATHIN M AREA
Presented by: ShiSmi Sfo Wro R/o
PRADEEP KUMAR AND Ray GOvaL ASHOK KUMAR 321 52 NEB SaRA! POLICE POST Sainik FARM NEW DELHI
110082
RAVI GOYaL ASHOK KUMAR GOraL

B 73 DUGGAL COLONY
In the office of the Sub Registrar, 1elly (his 012023 143,07 day Tucsday between the hour ol

Signature gE Ertsmler Registrar/Sub Registrar
"';': W gkg‘ SRV A Hauz Khas

Execution admitted by the swid: Shiis My

PRADEEDP KUMAR AND AV oy v JERLON )

DEVYLIROAD HHANPUR NEW DELH|

=T

and Shri/Ms. :

i

DINESH KUMAR SHARM 4

Who isfare identified by Shei/Sikm DEVENDER TANWAR Slo W U MUKHPAL TANWAR R/o 37 BHAT) KHURD'FATEHPU
and ShrifSmbKm UDAY SINGT Sio Wyo Dia BRUPAL SING 1 Rip A b |

"OLICE COLONY R K PURAM SECTOR 12 SOUTH WEST
(Marginal Witness), Wilness No. [] s known 1o me.

Yo L

Contents uf the decument eaplitiney o the partios wiys uidersiand the conditin
Certilied that the lefi (or Right. us (he VUSC I e ) Tt
Vendor(s) Mortgagor(s) ndiii(s) prior TRCRIDL an entire consideration Rs.250,000.00

|
The Balanee of entire cunsideralion of Rs, . —. Rupees .
WVend or(s)/Mortgagor(s) Iy

=35 _. has been Paidto the
DINESH KUMAR SHARMA

S/Iowro RAMESHWER PRASAD SHARMA
vendeefs) Mortgagesis) iy Y prescaee o ey "wore itz ilentifie i the aforesaid Willlesses,

Date 1412023 [ RER S TN

Registrar/Syp Registrar

SRV A Hauz Khas

| of |

141172023, 1:45 p)g
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e
i FAVOUR OF
e hwar Prasad Sharma

son of Shri. Rames
1/ azeerpur Sawai Madhopur

sura Tahsil
e o 1 :
- referred Lo as “The VI NDEE”, which

sesh ¥uisar Sharma
s dent of Village Bajrancp
VENDEE, his legal heirs,

&S

i !lﬂn-:,:, a_...,}.g, h(;;' o s v g st

474 .
apisesion shau Inean ik include tiic
adves, administrator(s), executor(s),

GoboasulS, logal TEpresunl .
g Bl Toaratoaelal-. TF Jominee(s) an
transforee(s), beneficiary{s;, legalee(s), probate(s), No (s)

jrerioenied assig ), ete.

conression of the Viiihohs and the VENDEE shall mean and
i them, dacir lepal Licis, SUCCCSS0US, legal representatives,
o Ui clrators, executors, Hominecs and permitted assigns.
Ve s the VI DORS oo the absolute/ recorded owner/bhoomidar
anid in physical possessinn i Lond measuring 6 Biswa comprised in
1 os:i. Ne.09GZ/i Min [ 0, .iuwalted (. the revenue estate of
k=il Mthati Loleil Sator 0. Dellii, (Looreinafter relerred to as the

ey, ¥ I-i'-ﬂd"].

Prow e of the Property

AND WHEREAS Mrs: Restuna Ultam daughter of Shri. H.K. Uttam
residoent of 15 Birbal Road Jungpura Extension New Delhi purchased
Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasia Nos1319 (0-8}, 963 Min {(1-8), 1996/62 (3-1), 1013 (4-6), 1021
Min [2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewell & tubewell & clocivic connection situaled in the revenue
ectale of Village Bhati Tehsil Mohrauli New Delhi from Mr. Triloki Nath
Khaunoo son of Late Shri. .. Golal Chand, Mr. Surajmal son of Shri.
Manws, Sh. Surja & Sh. Pemi both sons of Sh. Ramla, Mrs. Jagmali
and Mrs armali both daughters of Shri. Ramla, Sh, Shiv charan son of
Late Shri, Lal Singh, Sh. Lala son of 8hri. Chote, Sh. Rajinder Singh
Daliiya son of Shri. Har Kishan, Sh, Bije i i
Singh, Sh. Ashok Kumar, Sh, Vircnderz.i]:;ge; ?:g;’ S.hk Serinder
' - Narinder Kumar

all suns of Sh. Rajender Singh by virt
gh by virtue of four separat
detailed as under:- g R

Contd...p5/-
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b
a. Document No.4507 in

additiong] Book N
- i & 9| 2 i
pages 67 to 71 on date | T e

d31.07. 1982,
b. Document No.1572, in add

onal Book No.l, Volume No.5011
\ g, » No. on
pages 184 to 187 on dated 3 L.O7.1052,
¢. Document No. 1860,

i additional Book No.I, Volume No.6057 on
Pages 61 to 64 on dated 17,03.1988.

. Document No.6184, in addition

al Book No.l, Volume No.8815 on
pages 92 to 98 on dated 31.07.1995.

AND WHEREAS M/s A plus Estates Private Limited a Private Limited
Company Duly incorporated under the Company Act 1956 having its
registered office at E-4 Defence Colony New Delhi-11024 and previous
office at 294 /1 Vishwakarma Colony Lal Kuan New Delhi thorugh its
authorized signatory Mr. Anil Mahindra son of Shri. K.C. Mahindra
resident of D-12 second Floor Model Town Delhi-110009 purchased
Agricultural Land measuring 23 Bighas and 5 Biswas comprised in
Khasra Nos1019 (0-8), 963 Min (+-8), 1996/62 (3-1), 1013 (4-6), 1021
Min (2-19), 1020 Min (2-18), 1018 (1-18), 1014 (3-17) with boundary
wall tubewell & tubewell & electric connection situated in the revenue
estate of Village Bhati Tehsil Mehrauli New Delhi from Mrs. Reshma
Uttam daughter of Shri. H.K. Uttam resident of 15 Birbal Road
Jungpura Extension New Delhi by virtue of registered Sale Deed vide
Document No.16300 in additional Book NO.I, Volume No.6786 on

1 to 160 on dated 17.11.2006 duly registered in the office of the
pages ;
Sub-Registrar-V New Delhi.

%}e
/ Contd...p6/-
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0 o

AND WHEREAS Mr. pradesp Kumar Mr.
- suring 6 Biswa com

[N} purchascd Land mci ‘ -
| revenue estate of Village Bhati

Fi b bl
1« Estates Private Limited a

Ravi Goyal (VENDORS
prised in Khasra

No.Dud/1 Min (0-6 situaled n the

Tehisil Saket New Delhi [romn M/s A ph
private Limited Company Duly incorporalcd under the Company Act
1656 having its registered oflice at - Defence Colony New Delhi-
. and previous office at 294/1 Vishwakarma Colony Lal Kuan
sIhi through its authorized signatory Mr. Anil Mahindra son of

AL

N

St .C. Mahindra resident of D-12 second Floor Model Town Delhi-
110009 vide reselution passed in the mecting of the Board of Directors
held en 19.03.2020 by virtue of registered Sale Decd vide Document
N0.5,6u0 in additional Book No.I, Volume No.4,681 on pages 80 to 95
on wawed 02.06.2022 duly registered in the office of the Sub-Registrar

V A hiuuz Khas New Delhi/Delhi.

D. AunD wHEREAS the VENDORS for their legal need and bonafide
rejuircients has agreed to sell and the Vendee has agreed to purchase
tiic 5z . Land measuring 1 Biswa 16 Biswansi comprised in Khasra
No.260/1 Min (0-6) situated in the revenue estate of Village Bhati
Tehisil aket New Delhi, (hercinafter referred to as “The Said Land”),
wiile cu. right of ownership, possession, privileges, easements and
appurtcnances attached therclo, for a total sale consideration of

K:.2,00,000/- (Rapees Two Lakh Fifty Thousand Only)

E. AND V/IEREAS the VENDOR has obtained the NO objection
Certiiici ./ Land Status Report for the Sale of the above said Land in
fav,ar of the VENDEE, the soid premisces was granted by Revenue
Depinictinent, Govt of NCT' Dethi, oflice of (he District Magistrate New
Deéln: vidl; 3R No.905800000101/55 on daled 16, 10.2023

Contd...p7/-
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Eohe ik
A. The VENDORS haye represented, warr

anted, confirmed and
assured unto the VENDEER that;

ACE Scannﬂ

i. The VENDORS being the owners in possession of THE SAID
PROPERTY has an absolute and unrestricted clean, clear and ’

PDF

b=
o
(=
e
m
L
wy

marketable right, title and interest therein free from any defect,
liability, claim or dispute and therefore, legally competent to sell,
transfer and convey THE SAID Land to the VENDEE and to execute |i
this Sale Deed with the VENDEE and receive the entire sale .|
consideration from the VENDEE. |

Further, the VENDEE has independently verified and conducted a
detailed due diligence in respect of the said Land by perusing,
inspecting and verifying the title documents, and physically inspected
the said land, verifying the area of the said land in and has fully
satisfied itself as regards to the title of the VENDORS to the said land.

ii. The VENDORS have not entered into any agreement to sell, agreement
or any other arrangement relating to THE SAID Property or any part
or portion thereof being the subject matter of this Sale Deed, which
may affect the sale and transfer of THE SAID Property in favour of the
VENDEE in any manner whatsoever. The VENDORS have neither done
nor been party to any act whereby the VENDORS’s right in THE SAID
PROPERTY may in any way be impaired or the VENDORS may be
prevented from selling THE SAID PROPERTY and receiving the sale
consideration from the VENDEE.

(

)ﬁ Conld...p8/-
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*AID PROPERTY being sold under these presents is not the
THE SAl DEINE,

-~ matter of any surety,
. of by the VENDORS

cucuinents  related  therelo  as
1unent/banks/ financial slitutions or any other body or person.

securily or guarantee. No loan has been
by keeping THE SAID PROPERTY or any

sccurity  either with  the

Lovet

iv. Tl VioNDORS indemnify and agree and undertake to, at all times,
keep (e VENDEE indemnified and hold it saved and harmless against
all cluims, actual losses, damages, costs, expenses, due to any claims,
disputcs, demands, proceedings or litigation or for any other reason,
which the VENDEE may incur or suifer by reason of any claim,
dispulc, cte. against rights, title and interest or due to any defect in
the viphits, title and interest o the VENDORS to THE SAID PROPERTY.

v.  The 3A1D PROPERTY is free fiom all kinds of registered or unregistered
encuniurince whatsoever. No part of THIE SAID PROPERTY is affected
by a subsisting contract for sale or other disposition of any interest in

it. There are No arrangement(s) for sale or alienation of THE SAID

PROUPLKTY in any manner whatsoever or any part thereof with any

other person(s) Nor is there any subsisting power of attorneys or any

other authority, oral or otherwise €mpowering any other person(s] to

deal with any part of THE SAID PROPERTY In any manner whatsoever.

vi. From the date of execution of this Sale Deed, the VENDEE shall be

entitled (o use or dispose THE SAID PROPERTY in

the manner the
VENDELE may deem fit, witl

wut any objections, obstructions

hindrances or claims from the VENDORS {( i
: or any third party claimin
through him). y

W’/@ Contd...pg f=
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5488 Lo
MEJS—%MEEMSETH AS UNDER;
——— SN Mo LIAANy

1.That in > W ; i .
pursuance to recitals contained in this sale deed and in

consideration of the sym of Rs.2,50,000/- (Rupees Two Lakh Fifty
Thousand Only) which has already been received by the VENDORS

from the VENDEE, as per details mentioned hereunder:-

UTR No./Cheque No. | Amount Dated iDrawn

000034 | Rs.1,25,000/- | 01.06.2023 _IT_Bankof Baroda

Eﬁﬁﬁf{ﬁ T IRsi25000/- '01.062023 JEEEk of Baroda |
The recapt and sufficiency of which is hereby admitted and

acknowledged by the VENDO S an (il and final payment and

settlement of the sale conseleratnon the VENDORS do hereby
absolutely and irrevocably sell, convey, transfer and assign all her
rights, title und interests in [HE SAID PROPERTY unto the
VENDEE hercin absolutely and forever without any reservation,

conditions or restrictions on as 5 where Is basis.

2. Simultaneously with the execution of this Sale Deed, the VIENDORS
has handed over the actual, legal, physical, unencumbered,
unhindered, unfettered and vacant, peaceful physical possession of
THE SAID PROPERTY to the VENDEE and the VENDEE hereby
acknowledges the same and from the execution date hereof, the
VENDEE, shall has unfettered right of access to THE SAID
PROPERTY and ingress and egress rights, without any hindrance of
any kind from the VENDORS or any other person claiming under
the VENDORS.

Contd,_.p1o/_
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2
vow the VENDORS have been left with No right, title, interest,
Thak No
: l' . .r concern of any nature with THE SAID PROPERTY and the
claim ¢ )
- 10 absolute owner of THE SAID PROPERTY

/ENDEE has become t
VE! and transfer the same as absolute

i ¢, enjoy, sell
wiih iall right to use, enjuy, S€
hout any objcclion/hindrance by the VENDORS or any

1gh or under the VENDORS.

(Wi wit

olher person claiming throt

. That the VENDORS do hereby grant to the VENDEE all  rights,
‘sterests and title in THE SAID PROPERTY as  also all rights,
coscnients, privileges, appurtenances whatsoever belonging to or
enjoced therewith or appurtenant thereto, together with electricity
cn'-n:.'.u-,'-.,'zon etc. to has and to hold the same unto the VENDEE
absolutely and forever.

‘That @5 the VENDORS and/or any other person claiming through
or under them has heen lelt with No rights, interests or title in THE
SALL PROPERTY and henceforth the VENDEE shall be the rightful
sole, exclusive and absolute owner of the same and shall peacefully
hold, possess, own, occupy and enjoy the same and receive and
enjoy all the rents, profits, benefit and proceeds thereof with the
extiunive right to sell or transfer the same without any let, claim,
dertuind denial, hindrance, interruption or eviction of or by the
VENDORS or any other person claiming through or under them.

- That the VENDORS hereby declare and represent that THE SAID
PRROPERTY is Not the subject matter of any HUF and that No part
of THi. SAID PROPERTY jg owned by any minor or by any other
member of the family, except the VENDORS herein and if the whole
or any part of THE SAID PROPERTY is ever taken away or goes out
from the possession of the VENDEE on account of any of aforesaid
ressons or due to any legal defect in the ownership and the title of

the VISTTDORS, then the VENDORS shall be liable and responsible

to ke pood the losses (g sulfered by the VENDEE,
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7. That the VENDEE shall has absolute rights to construct and/or re-
construct on THE SAID PROPERTY and the VENDEE shall be
exclusively entitled with the exclusive right to has and to hold, own,
possess and enjoy THE SAID PROPERTY with exclusive unfettered
and unrestricted right to transfer or otherwise deal with or dispose
of THE SAID PROPERTY in whole or any part/portion thereof,
without any right, claim or interest therein whatsocver of the
VENDORS or any other person or persons claiming through or
under the trust of the VENDORS.

8. That existing water, electricity conncction/meter in THE SAID
PROPERTY has become the property of the VENDEL and the
VENDEE shall get the same transferred in its name in the records
of BSES Rajdhani Power Ltd. and all other departments, along with

all such security deposits.

9. That the VENDEE will get THE SAID PROPERTY transferred,
mutated in the Revenue Records at Tehsil Mehrauli, New Delhi and
M.C.D. and other concerned authoritics on the basis of this Sale
Deed or its certified true copy.

10. The VENDEE shall has the right to collect the original Sale Deed
from the office of the Sub-Registrar V A Hauz Khas, New Delhi.

11. That any error or omission or mis-description of the property

under sale regarding the numbers or any reference to the number

‘ of the Registrar's office
regarding the title deeds of THE SAID PROPERTY shall N !

the Said D 1 i
eed and if such EITor or mls—dcscription is malerial one
: »

the VENDEE will be entitled to get it removed by the VE NDORS
l or

their ini
Attorney by obtaining further necessary deeds of
ey ol assurance of

%/g Contd...p12/-
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of documents, books, volumes or pages
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EQER(M-& ti f
s 5 of the Delhi Stamp_(Prevention of Undervaluation o
[r. 6 e 1 Delni_Star

1. -1 uments) Rules, 2007]

f office of Repistrar/Sub-Registrar: VA, Hauz Khas, New Dedli“

Wame & Father's Name & Address of the Transferors: [Mr. Pra ”ll:
¥u -.1.':‘.r son of Shri. Ashok Kumar resident of House No.SOI/_52 Ne
ﬁ - i P'olice Post Sainilk Farm New Delhi-110062 (2) Mr. Ravi Goyal

. l- [ Shri. Ashok Kumar Goyal resident of B-73 Duggal Colony
Devii Road Khanpur New Delhi-110062]
lame & Father Name & address of the Transferee: [Mr, Dinesh Kumar
Sharma son of Shri. Rameshwar Prasad Sharma resident of Village
Bajrangpura Tahsil Wazeerpur Sawai Madhopur Rajassthan-
3722219}
It the property was transferred earlier (Yes/No.) [ N/A ]
i, res, amount of consideration thereof : No. [ NJA/- ]
Amount of consideration of the present transfer: [Rs.2,50,000/-]
Other Information: -

In case of Agricultural land

—

Mame of the Revenue Estate: - ; [Bhati]

Stlaue of Village: i [Bhati]

Khasra Number(s): ; [963/1]

Area of land under transfer (in hect/sq. mtr.): [1 Biswa 16
Biswansi]

In case of non-agricultural land

Loeation of the property : [N/A]

Name of the Colony/ locality : [N/A)

Sl1. No, of the Colony/ locality in the list colonies/ Localities: :
IN/AP

included in the list of colonies/

rest colony/ locality may be mentioned).

[N,’A.]
[Agricultural]
d uses gs applicable

(If the name of colony/ locality is not
localities, the category of the nea
Area (in sq. mtrs,) :
Lanc Use
(ill the corresponding val
in your case)
Residential- |
Govt. Public Purpose-1
Private public p e [
Inc]ustriil-i! Posecg private schoal, colleges, hospitals)
Commercial-3

ue of the following lan

N
m ACE Scanné®
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iv, 1 arke if . :
Land marks, if any, witli the help of which the property can be

located:
.C. In case of buil Up property other than 1lats: -
i Total area o the “plot ; [N/A]
i1 Land *Usc

[Agricultural]

Hi.  in your ca s¢).

a. Residential-1

b. Govt. Public Purpose-1

€. Private public Purpose {e.g. private school, colleges, hospitals)
d. Industrial-2

e. Commercial-3

iv.  Total plinth area of the property (in sq. mtrs) [N/A]
v. Plinth area under transfer (in sq. mtrs) ; [N/A]
vi. Year of consiruction: : [N/A]

vii.  Nature of construction: [N/A]

vill.  (In case of the colonies falling in categorics ‘G’ and ‘H’, please
mentioned the corresponding value of the following type of structure
applicable in your case):

Pucca - 1.0
Semi-Pucca - 0.75
Katcha - 0.5
D In case of Flats:

i. Constructed by DDA/Co-operative Ground Housin

ii. Society (CGHS) Private Builder: D

iii.  Plinth area of the flat (in sq. Mtrs.) f; W

v, Whether number of storey in Lhe building 9’\\;

of your flat exceeds four or not (Yes/ No); i*) , QJ_,_...—-‘

Name & Signature of the Transferor

VERIFICATION:

Ifwe, VENDORS, do hereby stletinly declure that what is 1 ed dabove
8 rue W the best of my knowledpe and b lief, Veritied o (s 14t day
of Novemnbser 2025 J { 4 _

Signalu:o; of Trinmn: ferecls)

HETE Name & Sig \l. af the Troog leror(s)
_ /f' L
= ~u\n “ul/\/l‘ f A

N
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ernment of National Capital Territory of Delhi

e oo e-Registration Fee Receipt .
e e
Recelpt No DL1171673184870
|ssue Date 14-NOV-2023 11:06
ACC Reference SHCIL/SHCIL NCT OF DELHI/INEHRU PLACE
ESI Certificate No IN-DL93950224056 740V
Purchased By DINESH KUMAR SHARMA
Reglstration Fees Paid By DINESH KUMAR SHARMA _
Propérty Description KHASRA NO 963/1 VILLAGE BHATI NEW DELHI
Purposa Article 23 Sale
Particulars Amount (Rs.)
Registration Fea - 72,500.00
Copying Fees ) 7100.00
E-change of Name Fee - MCD 21,000.00
Sarvice Charges ‘6 215.00
CGST@9%* \,OC'.{\ m—
SGST@9 %" i | _:aé;aﬂw z1.00
Total Amount . c } e5817:00

( Rupees Three Thousand Six Hundred Seventeen Only )

g

Statutory Alert : This is a receipt of fees collected and should not be treated as receipt of Registration.
The authenticity of e-Ragistration Fee Receipt can be be verified at website i.e.
https:/iwww.shcllestamp.com/Registration/ .

[l iz 1|

*GSTIN Number : 07TAABCS1429B1ZW
CIN; UB7190MH1988GOI040508 _
PREMISES :IFCI Tower, 5th Floor, A wing, 61, Nehru Place, New Delhl-1 10019

PAN: AABCS1420R
SAC : 998500
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ACE Scann@

Physical mode as there is no option to upload the same In
online module, hence, the same may be seen before any
further action.

NIL - !
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TEHSILDAR (NOTIFICATION) REPORT IN PART-C

To,
SR OFFICE ()

-

This Certificate is valid as per Information Technology Act 2000 as amended from time to time.

The Authenticity of this document sheuld be verified at http:fledistrict.delhigovtnic.in. Any discrepancy in the details on this document
when compared to these available on the website renders it invalid,

The onus of checking the legitimacy is on the users of this document.

In case of any discrepancy please inform the autherity issuing this Certificate.

Digitally signed by Ankit Kumar
Roason. Desg: ADM i

Dale2023 10 1g 06.35:31 +05:30
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D] Qe

and VEND EE
S, rules and regulation
bodies or any other conce

laws, bye-law

ACE Scannéj

shall abide by all the prevailing
s ol Municipal Corporation /Local
med authorities in relation to the Said land.

PDF
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13. That the original and photocopie

respect of the said land has been hand
VENDEE,

s of all relevant documents in
¢d over by the VENDORS to the

14, That all the expenses of this Sale Deed viz. Stamp Duty,

Registration charges etc. has been borne and paid by the VENDEE.

15: That both the parties are Indian Citizen.

IN WITNESS WHEREQF, the parties hereto have signed hereunder on
the date and place first above-mentioned. '

3

Witnesses: o

! T
VENDORS P |

1. UID No.9404-4194-5974 ///// |
Mr. Devender Tanwar //
S/o Mukhpal Tanwar I
R/o 37 Bhati Khurd Fatehpur
Beri New Delhi-1 10074

o M
‘r
2. UID No.6289-1725-4213 //
Mr. Uday Singh et
S/o Brijpal Singh
R/o A-9 Police Colony R.K. Puram
Sector-12 South West Delhi-110022
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Ist Party

[Ind Party Witness |
Ist Party PRADEEP KUMAR ANDRAVI GOYAL . RAVI GOYAL
IInd Party DINESH KUMAR SHARMA
Witness DEVENDER TANWAR, UDAY SINGH
Certificate (Section 60)

Registration N0.9,969 ~ in Book No.1 Vol No 5,790 i
onpage 17 to 32 onthisdate 1771172023 10:48:24AM day Friday .
and left thumb impressions has/have been taken in my presence, :

EP%, o ﬁ

B s % S egistrar

SR V A Hauz Khas
Date 17/11/2023 11:29:14

New Delhi/Delhi

NOC Mo Q05800000 (035S ot 16]10[23.

258

23

U |

Revenue Department NCT of Delhi DORIS

NIC-Dsy
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